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“High Court and the Hon'ple High Co

pezes e L

. Tha applicantis)/Reapondant{s) in ths above noted case
Filed CHP/GMP No. 22 // g2 “/ 586{/07/ _in the

[

v vide Order/Judasment -
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[

-

gzn please

{ @A —Bismisstadmitiad The CREFOMD
- Hrr—Set—asdds the Orderliudesment of thisTreibunal.

ved the operation of the Judgment of the
ibunal. -
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{) . FORM NO, 2
' CENTRAL ADMINISTRATT®E TRIBUNAL
PRINCIPAL BENCH, nEW DELHI

Report on the Scrutiny of Applic tlon @;L9/)£L&XL/

el &G

'glmy No. ___ S{Qé

Presented W.D.c. \/ 0\'\’\’1 Date of Presentation: e 5 =LV
Applicant(s): (\MMN‘O(\ vohen 142 Gré\%}/\m \Lé‘_\)\ |
Re°pondent \)U\m ‘QA/\ o(’ \,qu Oﬁ\&j ‘ |
, Nature of grievance: RQQM&R‘\M@,\Q
No. of Applicants: __ 6 No. of Respondents: ( V
CLASSIFICATION |
Subject: RQCWSFWBW%»— nepaztmenf D@QMN L s B

r / P

- {c) Have sufficient number of copies of théﬁiéy /4/0

10.

11.

Is the application is in the proper form?
(three complete sets in paper book form in
two compilations).

Whether name, description and address of all
the parties been furnished in the cause h(éﬁy
title?

(a) Had the apnllcatlon been d 516ned and
verified? - - -

(b) Have the copies been duly signed? >{<ﬁ7“

appllcaulon been filed?

( PROFORMA /COMPTLATION)

//

(».)IGNLD/”‘\ IFIE

éehjﬁwé;&hﬂff.
NoTGSIVes

Whether all the necessary parties are impleaded???261

Whether English translation of. documents in a qu;

language other than English or Hindi been filed?

(é}'ls the application in time? >%ea
{See Section 21)

{b) Is MA for condonation of uelay filed? /Zyxgl

Has the Vakalatnama/Memc of appearance/00 Afcd
authorisation been filed? '

Is the application maintainable?

(u/s 2,14,18 or U/R 6 etc.

Is the application accompanled by IPO/DD
for Rs.B0/~7

Has the impugned orders_origiﬁal/duly

attested legible copy been filed?

Have legible copies of the annexure duly
attested been filed?

u/s 2, s 14, u/s 18

H/R 5, PT u/s, 25 file.

= “’“’/

LEGIBLE/ATTESTED.

s

LEGIBLE/ATTESTED
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M%’Y

. Has the index of documents been filed and

o o -

i ‘5‘331 2D

M e TT S

_ FILED/PAGINATION

pagination done properly?

remedies?

. Have the declaration as
of Form~I been made?

15. Have required number of

bearing full address of

filea?

(a) Whether the reliefs
out of single cause

16,

. Has the applicant e\hauqtcd all available

\(i«%
Voo
T%;gprda"T[::f?, V%HA

required by item 7

envelops (file size)
the respondents been

sought for, arise
of action?

o

{(b) Whether any interim is prayed

relief
for? :

[

17. In case an MA for condonation of delay is
filed, is it supported by an affidavit of ‘
‘\ applicant? \Jt

18. Whether this case can be heard by Single /1/;
- Bench? _ ,
19. Any other point?
20. Result of the scrutiny Vlth initial of i
- the Scrutiny Clerk.
) The pplication 1s in order and may be registered and listed before 'the
‘ Court fof admission/forders on ;
(a) MA for joining - U/R “{5)(a)/4(5) (D)
; T Frocedure RULES, 1987
(c}~ET_u¢s—2£rTTKEﬁTT¥C_§CT
(dH&A—-ﬁ.e’r—vuuuuuo\.bLuu of-Dotayr,—
A . /
- The application has not been found in oxder in regpect at item No(s)

‘mentioned below; P ol

(a) Item Nos.

(b) Application is not on presc ibed size of paper.
(c) MA U/R 4(5)(d\/4(5\(b) has [not been filed.

(d) -Application/counsel has no signed each page

of the application/documents. . _

MA U/R 6 has not been filef. - )
application might be retur ed to the applicant for rectification of the
within 7 days. : -

>The
defects

SCRUTINY CLERK

SECTIMFF_ICER

JOINT REGISTRAR

A

COURT XO. C _ —{ _ DATE / i/ ?%;), 5




IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL: PRINCIPAL BENCH
AT NEW DELHI 110001

IN RE: OA NO. (302>OF 2000

IN THE MATTER OF: ’ N _ ~
| A B2 2000 37
Bhupendra Kardam & Ors_ . npp_rcant

BY DR D C VOHRA
& KULBIR PARASHRR -

ADVOCATES

V.
\ . UNION OF INDIA & ORS . ...RESPONDENTS
K t\ﬂ BY GOVT COUNSEL:

TO BE APPOINTED

' INDEX
| S NO PARTZCULARS COURT FEE PAGES
| o
| .
1 01 COMPILATION NO. 1
| APPLICATION UNDER

S.19 OF THE ATA 1985 RS. 50/- - 01-17

02 COMPILATION NO.2
ENCLOSURES TO THE
APPLICATION

(DETAILED INDEX INSIDE) , 18-49

" 03 MISC. APPLICATION 50-5H1

& | 04  VAKALATNAMA Rs.2/75 52-53
T A

'/
L o | ¥>§94¢V»*¢‘4:ffii////”
— Y:(ﬂ
o D ¢ voffirRaA & KULBIR PARASHAR

ADVOCATES FOR THE APPLICANT
228 PATIALA HOUSE COURTS
NEW DELHI 110C0O1T PH: 3384820

e T L THE 11th  pav or Feb., 2000
/ \rrrrarf@wic:r b
éL il-d ™ oy 4 hespondems extra copies will be submitted
P[U?“’ after' the issue of notice by this Hon'ble Tribunal

e R

,,ﬁamcmmmom r0v1so of Kule 4 of the CAT Procedure Kules.
FrefaerTe/ Dy. Registrar

V'a/(/ \ﬁ‘\)

-

CAT gy
—

L- | __ )
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COMPILATION NO.I

TN
TRIBUNAL (PRINCIPAL GENCH)D
AT NEW DELHI 110001

THE CENTRAL ADMINISTRATIVE

IN Ré: OA NO . -’5’0(> orF 2000

IN THE MATTER OF:

‘Bhupendra Kardam § Qrs . .APPLICANT S

V.

UNION OF INDIA £ ORS . . .RESPONDENTS

- e et el o Sy ————

_.________.____________—___.‘-__-..—___-“

01 Original Application

u/s 19 of the ATA Rs.50/- 01-16
}‘ 02  Annexure/A1- Impugned
; f - order dt 8/2/2000 17
X 03 Index to Compilation-2 . 18-20

a ﬂ§‘ 04  Compilation No.2 |
% e -~ comprising Annexures/A2
to A49 - 21-49

05 Misc. Application u/r
' 4(5)(A) of the CAT '
Procedure Kules 1987 50-51

06 = Vakalatnama Re.2/7h H2-53

e

(Dr b C Vohra/Kubir FParashar)
hdvocates for the Applicant

New Delhi: 11/2/2000




S T T TR e ..
.
N

[ONTINUES FROM PREPAEE

_2-

05

Umesh Kumar

S/0 Shri Mahabeer Singh
Aged 21 Yrs (DOB: 30/6/78)
k/o P-72/5 MES Colony

GE Air Force

Tughlakabad

New DeThi 110019

06

Vijay Sharma

S/0 Shri Chander Parkash Sharma
Aged: 23 Yrs (DOB: 16/2/76)

R/o0 172/5 WAC Grs

Subroto Park

Delhi Cantt 110010

...Applicants

01

Union of India

Through the Secretary
Winistry of Defence
South Block

New Delhi 110011 .

02

The Engineer in Chief
MES/Ministry of Defence
Kashmir House

shahjahan Koad

New UDelhi 110011

The Commander -

Works En?ineers (AF) | -
Palam,delhi Cantt 110010



¢ CONTINOES TROM PREP AGE

04 B.C.
Col. /Verghese (in personal capacity)
WES, Air Force

Palam Delhi Cantt 110010

0b : :
Mr J § Sidhra (in personal capacity)
DCd (B & R), WES |
d Air Force, Palam
W Delhi Cantt 110010

06

Mr Veer Singh (in personal capacity)
Asstt Barrison Engineer

ME  Air Force

Palam Uelhi Cantt 110010

07

Wr Rattan Pal{in personal capacity)
Admn Officer (11)

MES, Air Force

Palam Uelhi Cantt 110010

08
r biahesh Kumar s/o Shri Laxmi Narain

} ?23 Ajay Pal s/o Shri Sukh Lal Yadav
%E oudesh Kumar s/o Shri Kattan Pal
%: Radhey Shyam s/o Shri Ram Lakhan
%5 Anup Singh Rawat s/o Shri J S Rawat
: %E kanjan Kumar s/o¢ Shri Budheshwar Singh

Hr Sanjay vingh s/o Shri Veer Singh

...espondents

(Service to the Kespondents Hos. 08-14 to be
effected through the Respondent No.3/0ffice. of the

Commander Works Engineers {Air Force) Palam,
. /élkagilhi Cantt 110010)
L .’ ' — | | .

T —




8 IN THE CENTRAL ADMINISTRATIVE FRIBUNAL
i‘ PRINGIPAL BENCH AT NEW DELHI 110001

INRE:  OANO | OF 2000 @

IN THE MATTER OF :

Bhupendra Kardam & Ors - APPLICANTS
| V. :
. UNION OF INDIA & ORS RESPONDENT?S ;
¢ [ MEMO OF PARTIES

Bhupendera Kazdaﬁ ]

S/o0 Shri Chhote La -
Agedu19 Yrs (DOB: 19/9/81) | ,
R/0 76/31 Pinto Park |
Delhi Cantt 110010

02 ! . 1
Daya Chan? " . ‘
$/o0 Shri Tikka Ram
. hged: 27 Yrs (DOB: 15/5/72)
o R/o Village Amberhai
House No:214 Pappan Kalan
x Sector 19 PO Palam Village
New Delhi 110045
% Solanki
Sanjay Solanki y -
S/o]Shri Mohender Singh Solanki
Aged: 24 Yrs (DOB: 16/4/75)
- R/0 75/2 Pinto Park
r MES Colony

i
01

‘Delhi Cantt 110010

04

Sunil Sabarwal

$/0 Shri Ram Singh babarwal
Aged: 20 Yrs (DUB 19/6/79
R/o P-72/3 HES Colony

GE Air Force | 0/[;/4/4V/¥//
Tughlakabad |
‘New Delhi 110019 -~




O1 FParticulars of the orde r
CEgIRIILINnstE which this
application is made

- = Selection List for recruitment of Mazdoors
¥ dated 8/2/2000 placed on the Notice Board by

N respondent No.3 (vide Annexure/A1 p.17 rptd.p.46)
b Sub ject imn BrieF
The Respondent/3 advertised the 24 posts of Mazdoor:
. in the HES/Air Force and conducted physical test of
/neous 2 km/10 mnts race and 65 kgs of weight 1ifting but
considera- even if the applicants stood 1st/2nd in their bat-
tions ches, they were eliminated in interview for extra-/
2 Jurisdictiomn of Che Tribunali
The applicant declares that subject matter of the
order_against which he wanfs redressal is within
. the jurisdiction of the Tribunal.
>
AN
.X

OF Limitatior

The applicant further declares that the application
1s within the limitation period prescribed in

Section 21 of the Administrative Tribunals Act,

1985.
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Facts of the Case

The Respondent/3 advertised the posts of 24
Wazdoors vide its requisition form/indent dated
23/10/99 in the pay scale of Rs.2550-55-2-2660- -
3200 and addressed to the Employment Exchanye
at Kirby Place, Delhi Cantt.. A copy of the

said circular issued under the signatures of

the Respondent ko.7 is placed at Annexure/A2

to this application.

The iespondent/7 also inserted under his signa-
tures an advertisement in the Navbhayvat Times

of Telhi dated 18/11/99, calling for applications
from aspiring candidates for the posts of Hazdoor
as aforementioned. A copy of the said advertise-
ment is placed at Annexure/A3 to this application,

A11 the six applicants in this. 0A are registered
with the Employment Exchange and their names were
sponsored for the posts of Mazdoors in the office
of the Kespondent/3 as they met the qualification
and age requirements set by the Kespondent/3 in
its circular to the Employment Exchange. UCopies
of their ldentity Cards are placed by the
_apglicants at Annexures/A4 to A3 to this appli-
cation. -

#hile the minimum educational requirement for
the post of hazdoor was 8th class pass, the
applicants had followinyg educational standards:

S No./Name of the applicant Education

01 Bhupendra Kardam dth class pass
02 uaya Chand 12th class pass
03 Sanjay Solanki 10th class pass
04 ounil Sabarwal 10th class pass
g5 Umesh Kumar 10th class pass

06 Vijay oharma | 10th class pass




T (5)
.
(6)
\
d.
(7)

CONTTRTES TRoM PREDAGE Z/f

_4_

Copies of the educationsl certificates

all all the candidates/applicants in this
UA are placed at Annexures/A10 to A17 to
this application.

While the age requirement for recruitment

to the post of Mazdoor with the Respondent/3
is 18-25 years, relaxable ti1l 30 years in
the case of 30/ST candidates and by 3 years
in the case of 0BC, the applicants' ages

at the time application were as under:

01  Bhupendra Kardam 19 yrs (19/9/81)
02 Daya Chand 27 yrs (15/5/72)
03  Sanjay Solanki 24 yrs (16/4/175)
04 Sunil Sabarwal 20 yrs (19/6/73)
05 Umesh Kumar 21 yrs (30/6/178)
06 Vijay Sharma 23 yrs (16/2/76)

There were about 3500 candidates for selection
against 24 posts of iazdoors in the office of
the Respondent/3 who divided them into batches
and determined their merit by the following
physical tests:

Ao 2 km/10 minutes race
B. 65 kgs of weight lifting
and carry it for 100 metres

While the applicants Nos. 3 and 6 competed for
12 posts in the general category, the other
four applicants competed for the SC/ST/0BL
category posts and each one of them stood 1st
or Z2nd in their batches and formed part of

the merit Tist prepared by the Respondent/3

on the basis of their ranks in two successive
lists: one prepared on the basis of the 2 km/
10 mnts race and the other prepared on the

basis of 65 kgs of weight lifting and carrying
it for 100 metres. :
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The candidates/applicants Hos. 1,2,4 and

5 had also submitted their Caste certifi-
cates with the Respondent/3 and copies
thereof are placed at Annexures/A18 to A2l
to this application.

On the basis of their performance, the
applicants 01-06 were called for interview
during the period 3/12/99 to 23/12/98 for

a simple verification of their original
certificates relating to education, age
and caste etc. Copies of three such inter-
view letters in respect of applicants Nos.
2,3 and 4 are placed at Annexures/A22-A24
to this application. (The other three |
applicants do not have copies or originals
of their interview letters as these were
retained by the Selection Committee during
their interview)

The applicants got the shock of their

life when on 8/2/2000, the Respondent/3

put up on the notice hoard the names ;
of 24 persons who were/dubious merit: many
of these were not even participants in

the two physical tests and many of them

had fajled in either of the two said testis
which were the only criteria fixed by the
Selection Committee for appointment as
Wazdoors. A copy of the said selection
list put up on the Notice Board on 8/2/200¢
is placed at Annexure/25 to this Petition.

The applicants ran hither and thither and
met the officers connected with the selec-
tions but their pleas fell on deaf ears

and inspite of their superior merit known
to them during the two physical tests, they
were told that it was the interview which
reaily mattered and that the selection maae
was final and the applicants approached
the workers' unions in the office of Hio.




¢ CONTIVOES FROM PREPAGE
e
(12)  During discussions with the offic

bearers of the ME : Workers' Union
Hegfdguarters at Chandigarh, at t

8
with
heir
Uelhi Office, and also with the Scheduled
Caste Uplift Union, certain starfling facts
came to Tiyht and some of these are cited
hereunder:

A. Many candidates had been appointed

by accepting illegal gratific

bribes by officials in the MEA/AT Palam

and the cash sums ranged from
70,000 to 80,000/~ or with co

B. The specific instances of ill

ations/

Rupees

nnections

eyal

appointments either on the basis of

pribes or on the basis of con
are as under:

S No. in Name with e

nections

spondent

Select List Father's name No. in U4

3. Wahesh Kr s/o Laxmi Narain K
4, hjay Fal s/o chri Sukhlal
' Yadav '
10.Sudesh Kr s/o Shri Kattal Pal:
12 .Radhey Shyam s/o Shri Kam
Lakhan
15.knup Singh nawat s/o
~ ohri J S hawat
16.Ranjan Kumar s/o Shri
Eudheshwar Singh
17.3anjay Singh s/o Shir
| Veer oingh

©ue G e T CER = R E—- D S GG CER S G- M OB SRR CEE G D WE G G O G W G €T S S GME D m

espt/08

:Respt/09

Respt/10

‘Respt/11
:Respt/12
:Kespt/13
‘hespt/14
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The applicants/candidates with superior
merit on the basis of physical tests found
out the following infirmities/illegalities
in the selection process conducted under
the supervision of Kespondent/4 in the
office of the Kespondent/3: |

Respondent/8 is the son of the Driver of
the Kespondent/5 ¥r J S Sidhra, GCW{B&K)
who was the Presiding Officer of the
celection Committee

Kespondent/9 is one candidate with no merit
and has been taken on extraneous considera-
tion because he failed in the 2 km/10 mnts
race and never participated in the 65 kgs
weight Tifting/carrying it for 100 metres

Respondent/10 is the son of the Administra-
tive Officer (I1) #r Rattan Pal who was a
member of the JSelection Committee/Respt.7

Respondent/11 is the son of the milkvender
of Col.B C Verghese/Kespondent-4 and runs
a shop next to the House of the . Respt/4,
"Kock View" AF Station/Palam

Kespondent/12 is the son of a UDC attached
to the Respt/5 who was the Presiding Ufficer
of the Selection Committee

Respondent/13 is the son of the Peon attach-
ed with the Presidiny Officer/Respondent-5
of the Selection Committee

Kespondent/14 is the son of a Member cf the
Selection Committee Mr Veer Singh Asstt.Garri
son Engineer/Respondent Ko.7

Two protest letters written by the Workers'
Union and the SC Uplift Union dt 7/2/2000
and 8/2/2000/has elicited no response from
Respondents/1,2 and 3 who are going ahead
with the illegal selection of kespondents
No.8 to 14 to the grave disadvantage of the
applicants who secured higher perit.
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Because the Kespondents/1,2 and 3 have created
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Grounds fFfor relief
with legal provisiomns

because the Kespondent/3 in its official capacity
and the Kespondents/4,5,6 & 7 in their ners onal
capacities have misused the powers vested in them -
and have indulged in corrupt practices involving
bribes and connections to favour the Respondents
Nos. 8 to 14 in their appointment as Wazdoors
even when they had eithernot appeared in the

2 km/10 mnts rece and 65 kys weight 1ifting or
had even failed in these physical tests, in"
preference to the claims of the applicants to
these posts in view of the facts that they had
stood 1st or 2nd in the respective tests among
the batches of candidates competing for these
posts.

an unreasonable classification amony the competing
candidates for the posts of Mazdoors inasmuch as
there are two types of candidates eligible for
appointment: those who have formed pavt of the
merit list after the 2 km/10 mnts race and 65 kgs
of weight lifting and those who can offer bribes j
of Rs.75000/- or more for the post or have close
connections with the members of the Selection
Lommittee including the Kespondents/4,5,6 & 7

an¢ such a course is hit by Article 14 of the
Gonstitution, forbidding any unreasonable classi-
fication, 8

Because the Kespondents/4,5,6 and 7 have indulged

in arbitrary, malafide and colourable excercise
of State power vested in them and have corrupted
their official duties by depriviny meritorious
candidates like the applicants and by selecting
Respondents/8 to 14 on extraneous considerations
including illegal gratification, in violation

of their conduct rules and in violation of the
fundamental rights of the applicants. .

% 5 o o
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Because the applicants/1,2,4 and 5 are
ocheduled Caste/candidates and are also
meritorious participants and had stood

among the first and second positions in

the 2 kmn/10 mnts race and in the 65 kgs
weight 1ifting and have not been given

the benefit of Articles 16(4), 46 and 335

of the Constitution and the plethora of

the rules and instructions issued by the

tovt of India, Deptt of Personnel and ‘
Training by the Respondents/1,2 and 3

in the matter of employment with the Union
of India.

Because the applicants are gualified in

all respects and their names had been duly
sponsored by the Employment Exchange and

if they are not appointed at the advertised
posts for which they competed and stood
in the merit list after physical tests, at/ ‘
two of them would become overage for Govt
employment and thus stand to be permanently
deprived of employment opportunity with

the Govt of India. |

Because the interviews conducted by the
Respondents/1,2 & 3 were a sham and designed
to eliminate meritorious candidates in order

to accommodate those persons who were either

connected with the Respondents/4,5,6 and 7
(who were in the Selection Board) or who
could pay heavy bribes asked from candidates-
for the posts of fiazdoors in the MES/AF.

Because the selections made are absolutely
illegal and unconstitutional and deserve

to be quashed and appointments/ to be based
on pure merit after the physical test and
any other criteria would be against the
principles of natural justice and would

be unjust, unfair and inequitous.

.. 10
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Detailils of the Remedies
ex<hausted

The applicant declares that he has exhausted
all the remedies available to him in the
service rulesletc. and a chronological summary
of the representations made and the responses

thereto are cited hereunder:

7/2/2000 Protest note
by the MES workers'
Union re: the
illegal selection
of Mazdoors by
the RKespt/3 N

8/2/2000 Protest letter
by the Scheduled
Caste Uplift Lnion
re: illegal anc
arbitrary selection
of Mazdoors by the

WkS/espondent

No.3 Nil
The Respt/3
is going
ahead with

the apptt of
the illeyally
chosen persons
as kazdoors

in the office
S Air Force
Palam Uelihi
Lantt 110010

11
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o7 Matters mnmot previousls.

Ffi1led or pendiinmng with
Ky oL her Cour t

The applicant further declares that he had not
previously filed any application, writ pétition
or suit regardiné the matter in respect of
which this application has been made, before
any court or ‘any other authority or any other

Bench of the Tribunal nor any such application

- writ petition or suit is pending before any

- of them.

Rel 1iers Socought

In view of the facts mentioned in para 4 above,

the applicant secks the following reliefs:

{1) A declaration by this Hon'ble
Tribunal that the impugned list
of selected candidates and put
on the notice board on 8/2/2000
is illegal, malafide, arbitrary
and unconstitutional;

(2) An order/direction by this Hon'ble
Tribunal calling for the records
of the Kespondent/3 relating to the
recruitment to the MES/Mazdoors to
verify the merit list prepared on
the basis of 2 km/10 mnts race and
lifting of 65 kgs weight and for
offering appointment on the basis
of this mer1t list rather than on
the basis of subsequent interview
designed to eliminate meritorious
candidates like the applicants and
appointing favourites on extraneous
considerations in violations of
Articles 14 and 16 of the Constitu-

tion,
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(3) The cost of these proceedings be
| awarded in favour of the_
Appiicant and against the
Respondents who have afflicted
this avoidable l1itigation,
the mental agony and the

expense on the Applicant: and

(4) Any othef or further order may
be passed or any other or Further
relief may be granted to the
Applicant by this Hon’ble
Tribunal, as may be deemed fit and
proper in the facts of the case.

EN

INTERIM RELIEF PRAYED

Pending final decision on the applicaticn
the applicant prays for the following

interim relief:

Their Lordships may .
graciously be pleased to issue an
ex parte ad interim injunction
restraining the Kespondents/1,2 & 3
from appointing any of the persons
illegally selected vide its list
dated 8/2/2000 or keep six posts of
lazdoors vacant till the diposal
of this OA by this Hon'ble Tribunal

..ﬁB

|




T i
r———j——————i .
.

0N

B CONTTNUES FROH BRERRGE | B B
| | ~13-
10 PARTICULARS OF POSfAL

ORDER AS APP.FEE

INDIAN POSTAL ORCER No. G 956951

'DATED THE 14th Dec 1999
ISSUED AT P.o.  (onstitution House
PAYABLE AT: GPO NEW DELHI

i ' 11 LIST OF ENCLOSURES

AS PER THE INDEX TO THE COMPILATIONS NOS.1 & 2

THE APPLICATION IS BEING FILED THROUGH ADVOCATES

Signed by all the
ArPPLICANTS (1-06 (
_ on the enclosed sheet g
pLace- New Delhi '.

DATE : 11/2/2000

: THROUGH

» | S U e %ig;ﬂfbﬁ/””}ngyb/

. e
(DR D C VOHRA & KULBIR PARASHAR)
ADVOCATES FOR THE APPLICANT
228 PATILA HOUSE COURTS
NEW DELHI 110001 PH: 3384820

CONTINUES AT KEXT PAGE




‘Column 11 contd.

0l- BHUPLNDRA KARDAHM
- S/0,SHRI CHHOTE LAL |
3/0.76/31, PINTO PARK, SR
DILAI CANTT.IO - o

02~ DAYA CHAND

$/0.SHAI TIKA RAM . _
R/0.VILLAGE AMBERHAI : ol
HOUSE NO,2l4,; PAPPAN KALAW, , |
SECTOR 19, P.O. PALAM VILLAGE,

HEW DEIHI.4H . -

03- SANJAY SOLANKI > ,
A . 5/0, SHRI MOHENDER sINGH:SOLANKI/j;?jbv«)cbjfiﬂQQMAA¢
\ 'R/0.75/2, PINTO PARK, , ,
M.E.3, COLONY, |
DELHI CANTT.

Ol- SUNIL SABARWAL e to
_ $/C.SHRI RAM SINGH Si3ARWAL - - ‘ -

’ R/0.P=72/3, M.E,$. COLONY, o Lo
G.E, AIR FORCE, - ’ | '
TUGHLAKABAD o
N&W DELHI.

- 05- UMESH KUVAR | ' //Vﬂt;'

S/0. SHRI MAHABEER SINGH -
R/0. P/72/5, M.E,$. COLONY c:$§fﬁg.
Golfa TsAoF, TUGHLAKAB:D, 75

NeW DELHI.62 ~
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R e

B s
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\ . 06- VITAY SHARMA o
ke $/0.SHRI CHANDZR PARKASH SHARMA

R/0.P/172/5, WohoC. QRS., N g
SUBROTO PARK ’dkf&

- DILHI CANTT.10,
%\\/7%—’

DEWAN C. VOHRA |
P " ADVOCATE Kulbir Parashar
4 2, SHIVALIK APARTMENTS, A duocate

ALAKNANDA, Naw Delhi-110019
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(qTIECTS FRON PREPREE . S
~15- |

VERIFICATION

we, the unders1gned

-and —residont——of- Sheet) . ?

do hereby verify that the contents of this Original

. our )
Application are true to Z&»persona1 knowledge in paras

numbered 1, 4 and 7 and on legal advice in paras other

We
than the aforementioned and that / have not suppressed

any material fact.

Varified at New DE]hi this 11th
aay of Feb., 2000

Signed by all the

AprprLTcaNnTS 01-06

S on the enclosed sheet
PLAace - New Delhi

paTeED: 11/2/2000

THROUGH -

\ bi:;:Q 4 ////////////%

R D C VOHRA/KULBIR PARASHAR
ALVOCATES FOR THE APPLICANT
228 PATIALA HOUSE COURTS

)

NEW DELHI 110 001 PH: 535363£l6322(3'

CONTINUES AT NEXT I PAGE
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Verification contd.

01- BHUPENDRA KARDAM - |
5/0.SHRI CHHOTE LAL S
R/0.76/31, PINTO PARK, . o
DELAT CANET.10 o7 1

02- DAYA CHAND
$/0,SHRT TIKA RAM .

R/0.VILLAGE AMBERHAL
HOUSE N0,.214, PAPPAN KALAN, and] ¢
SECTCR 19, P.0. PALAM VILLAGE,

NEY DELHI LS

. 03- SANTAY SOLANKI ; &WL *
A 5/0. SHRI MOHENDER SINGH SOLANKT —20W) ‘wjgo A
R/0.75/2, PINTO PARK, | '
M,E.5. COLONY,
DALHI CANTI.

oL~ SUNIL SABARWAL

5/0,SHAT RAM SINGH Si3ANUAL
R/0.P=72/3, M.E.5. COLONY,
G.E. AIR FORCE,

TUGHLAKAB AD
NEW DELHI,

| W
05=- UMESH KUMAR /&\
S/0. SHRI MAHABEER SINGH /0

R/0. P/72/5, M.B,S. COLONY M/f}‘
GoFe IoA.F, TUGHLAKAB:D,
NaW DEIHI.62 /M

06~ VIJAY SHARMA
$/0.SHRI CHANDER PARKASH SHARHA

R/0.P/172/5, W.A.C. QAS.,
5UBAOTO paik '

DELHI CANTT . 1o, \/&%W
Tompl
e - @/W/\/

c. VOHRA |
Df. DEWAN ADYOCATE Kulbir Parashar

4k ¢ SHIVALIK APART MENTS, Advocate
fLAKNANDA, Ndw Delhi-110019
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LIST OF ;aLECTED CANDIDATES .j%//j/'}'
TINDES FROM PREPAGE  EOR MAZDOORS _ * 1

13.
14,
15,
16,
17,
18,
19,

20,

21,

22,

23,

24,

Sh

Radney shyam S/0 sh Pati Ram ANN

Sh
Sh
sSh
Sh
Sh
Sh
Sh
S0
sh

Sn

Manoj Kumar S/O Sn Arisal Singh

EXURE/ F
Mahesh Kumar 5/0 Sh Laxmi Narain ' | _
Apjay Pal S/0 Sh sukh Lal Yadav
sunil Kumar $/0 Sh Ramji Dass
Chander Pal S/0 Sh Yad' Ram
Aukeshwar Shah S/0 Sﬁ Juit . shah
Raj Kumar S/O{Sh Ram Dev
Padam Singh‘S/O sh Dan” Singh
Sudesh Kumar S/O:Sﬁ Rattan Pali»./ 
Birender Kwoar Manjhi 5/0 sh Raghunuth
Radhey shyam S/0 Sh Rem Lakhan
Rakesh Kumar S/0O Ssh Gaya{Prasad
Naresh Kumar S/O Sh Surjan Singh
Anq’jp singh Rawat S/0 Sh J s Rawat
Raghubir Singh $/0 Sh iMeharwan Singh
satyavan Sehrawat S/O Sh' Jai Narain 5ingh
Kamal Kant S$/0 Sh Ganga Datt
Birha; 5/0 sh Chander: Singh
Aanjan Kumer S/0 sh Dudeshwar Singh
Kapil 5/0 Sh pDaya Nand
Sanjay Sinﬁh S/0 Sh Veer $ingh
Sayaa Afzal Hdséaih'S/O sh Ahmed Hussain

Rajesh Kumar S/0 Sh Sube Singh

R ‘~.__\ ~ ;l,__ h
VSN e
0$ @ﬁﬁ\’é\ -t

it the tiue copy

nal document :
» Dewan C. v‘)hm '
Advocate :

\l 16200




! IN THE CENTRAL ADMINISTRALATIVE, '
: TRIBUNAL (PRINCIPAL BENCH? '
AT NEW DELHTI 110001

™ RE = . oe NO._ ____orF 2000

IN THE MATTER OF:

" Bhupendra Kardam & Urs .. .appLIcanTs

V.

~ . UNION OF INDIA & ORS - . . .RESPONDENTS

——— e m = —— e T ST S OIS e G e Gue B G0 D

o Circular dt 23/10/39 - \
- re: recruitment of
fiazdoors in the HES/ T
hespondent/3 | 21=23

02 énnexure/ﬁB

Advt in the Navbharat

Times dt 18/11/99 re:

the recruitment of -
Wazdoors in the MES/ 24
Kespondent/3

03 Annexures/A4 to A3

ldentity Cards of the

applicants re: their

registration with the

Empioyment exchange /

Government of Delhi | 25- 30

= | | 2

‘ | _ COMPILATION NO,II (g 1




06

~z '

08

Cert1f1cates of the
educational gualifi-
caticns of the
applicants

Annexures/A18-4A21

Certificates of the

~applicants Nos. 1,2,

4 and 5 being SC/ST
or 0BG

Anhexures/AZZ'

Interview letter dt

16/12/99 issued
to the applicant
No., 2

hnnexure/A23
Interview letter dt
03 Dec 1999 issued
to the appl1cant
No.3

Annexure/A24

Interview letter dt
23 Dec 1999 issued

~to the appl1cant

No.4
Annexure/A25

Selection List dt

8/2/2000 put on the
Notice Board

31-38

40- 42

43

44

49

46



SE

Letter of Protest |
issued/by the /on 7/2/2000
MES vorkers' Union

re: illegal selec-

tions made by the - ,
Respondent/3 | 47-48

11 B Annexure/A27

Letter of Protest
issued by the
Scheduled Caste
Uplift Union on
8/2/2000 re: the
- illegal selection
list issued by |
the Kespondent/3 ' 49

12 Misc. application
. by the applicant's
- counsel for ailowing
the applicants to
move their.0A as a
single app11cat1on
u/r 4(5)(A) of the
~ GAT Procedure Kules . |
1987 | 50-51

13  Vakalatnama signed

: by all applicants 52-53

(Dr O C Vohra/Kulbir Parashar)
Advocates for the Applicants

New Delhi: 11/2/2000
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Tele: 5665839 Office of the
_ Commander Works Engineers (4AF)
Pglagm, Delhi Cantt.l0.

1267/1603/51Q 29 Oct. 99

The Sub Regional Employment Exchange

Kirbi Place (Curzon Road), | ANNEYURE /F?/

Delhi Cantt. 10,
RECRUITMENT IN THE MS | . ~

Dear S5ir,

1, Demand for recruitment in MES in respect of the following
category is forwarded herewith, Requisite qualifications, scsle
of pay and other terms and conditions of service are given in
the gttached requisition forms-

(a) Mazdoor=-24+ Nos.

2, Nominal roll of suitable candidates mey please be
forwarded to this HQ by 30 Nov. 99.

3. It is requested that only three times against the
existing vacancies should be sponsored, _

44 On receipt of Nominal Roll of'candidateé, necessary
interview letter will be issued by this HQ.

5. Please accord TOP PRIORITY.

Enclss Requisition Form. Yours faithfully,
sd /- :
(Rattan Pal )
40 II
for CWE AF Palam

Copy tos

L. The Director Gen. of Employment & Training
Min of Labour & Rehabilitation
24/3, Asaf Ali Road, Kunda Mansion,
New Delni.

2. The General Secretary
Scheduled Caste Uplift Union
76/31; Pinto Park,

De lhi Cantt.l0, -

3. The Chairman,
Scheduled Castes Uplift Union
10911, St. Nagar St. No, 2
Block 5=4, Karol Bagh, New Delhi.

contd., 2,

This annextive it the true copy

of th qrigizal document

. Dewan C. Vohra
Advocate

110200




cEl

REQUISITION FORM

FOR NOTIFICATION OF VACANCIES FOR CENTRAL GOVT. EMPLOYEES.,

1.

2e

Office/Department and
address

Name & Designation of
Indenting Officers

Te lephone Number
Date , Time and place of
interview
(4) Designation of post to
be filled
(B)Scale of pay and allowance

(C)Number of posts to be
filled. .

sHQ) CWE AF Palsm
Delhi Cantt. 10

:Col B C Verghese, CUE

156655 2l

tWill be fixed on receipt
of nominal roll of candidates
at HQ CWE AF Palam

sMazdoor (USK)

£ 25505 5=2-2660-60-3200

sMazdoor=24 Nos,

Sl.No.{QCategory of oPermaaentoiemporarﬂﬂ?emporary Q'T‘emoorarv.

&/ ..

e

This annexur at fhe trie copy

, Dewan C. Vohra
Sdvocate

110200

§vacancies g less than)between Ql:.kely to
0 ) - (3 months {3 months (continue
0 0 0 0& One yearQMazdoora
g 0 0 Q
90 2 ¢ 3 -0k 9 5 0 6
§ 0 9§ 0 d
1. Reserved for Sch, - - - 4
caste/priority/ .
Non priority |
2. Reserved for 3ch, - = - 2
Tribe.Priority/ ;
Non priority/ )
Reserved for OBC - - - 6 4‘
4. Un-reserved = - - 12 |
6. Qualification required = Mazdoor (USK)=-8th classs pass
(including age) _
Ages ge 18 to 25 years relaxation

upto 30 years in case of
Scheduled Caste/Scheduled Tribe
candidates and 3 years relas-
xation in the case of OBC
candidatese.




8.

9.

contained with the orders on special representations in the
service have been SL.I‘lCtly followed with dus regard to the
roster maintained in accOrdance with these orders.

Dateds 29 Oct. 99 For CWi AF Pzlam

A

Whether willing tO wait and considered s No

abplication from other Exchanges area
in case local gpplications are not

available,

N \
Any other information considered :Plegse see |
relevant, Appendix VA®

Certified that while placing this demand the instructions-

~®d/-
(Rattan Pal )
A0 IT

( a)

(b)
(ec)

(d)

iii) SC/ST/BC certificate where applicable,

Posts are temporary for indefinite period, tvrmlnate mt
one month's notice from either side.

Candidates shoulc be medically fit for general service

Candidates will be subject to All India Field Service
ligbility. g

The candidates are required to produce the following-_.
original documents at the time of interviews=- R

i) Zducational/Technicsl Qualifications.

ii) Proof of age/date of birth,

(e) TA/DA will be admissible,
sd/-
(Rattan Pal )
A0 II |
Dated: 29 00t.99 For CWE AF Palam o ‘,Nﬂ

This annexufd it the true copy : J
of the priginal document o /
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Recovery Officer, Debts Recovcry Tnbunal Dethi for recovery of k |
the followmg matter :
| RC No. 15/99 Bank of Indla
vis.

M/s Quahmax Electronics (Fvt) Ltd. & Ors X
The reserve price below which the property shall not be qoldV
Rs.35,00,000 (Rupees Thirty Five Lacs only).
Intending bidder shall be required to deposit an earnest money of Rs. 3 5

lacs (Rupees Three lacs fifty thousand only) by way of Pay Ordcr/Dcman?.L”

Draft payable at Delhi and favouring the Recovery Officer, DRT, D\.lhm
The said deposit shall be adjusted in the case of successful bidder, otherwxsj

refunded on the date of sale itself,

be forfeited.

Poundage Fees @2% upto Rs.1,000 and @ 1%exceeding Rs.1, 000/- within

1

Successful bidder shall have to deposit 25% ofthé sale proceedsby way |
of pay order/demand draft favouring the Recovery Officer, DRT, Deihi |
immediately after the fall of hammer failing Which the carnest deposit shali

' !
The purchaser shall deposit the balance 5% of thc sale proceeds alongwith {;

15 days from the date of auction sale. The property is being sold on“Asis [

irx., Dewan C V&fg ' /

1 - . . g -1, || whereis” basis and subject to conditions prescribed in the Second Schcdul;:,ﬁi
-1 : et vt fafir ('g"}qmﬂ@), to the Income Tax, 1961 and Rules made thereunder, The highest bid willst
o o : s S, 205, TO A 'be subject to the approval of the Recovery Officer. Further details anq{ '
O . o e, mwmm sale proclamation can be obtained from the Manager, Bank of India, G-lﬁ{lF ,
1. it A e sy . WW'T&‘W 110008 Ilauz Khas Enclavc New De!hl 16 (Ph No 6563713_ 68-64083) S
e A w‘w 5706454 (ﬁmaﬁ aa?an) Ch Vs i
i "3}'@‘& '9?'5(4)'99"::'*'#-—'—" o . | Daté f:(‘)g.“T:‘I“A1999‘] ‘ .
- < - . : H'T
. . o . R .'V'ln\f ‘
(' ":.""J_ e Vo .y p m‘. ’ . ‘ | VW%H

thf‘ true copy
ginal doclument

« Hdvocate ‘ /
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Voo o mAw-10 (A
('\_i,_/\"a . . rai"ij'\f LY Fm'nl X-1 ()( (l?)
| A GOVT. OF DELHI
LI "'_' L e fRRwem P
LT DIRECTORATF OF EMPLOYWNT ANNE‘} URE
v:‘tamt r"r: o LR
EMPLOYMENT DXCHANGE., %E.% 'CI’:\NGT HENET S ]u...., i |

ot —er e mﬁ*:/mi‘m st g s faraeti farm fawdr i 1
Ca:egory——Schedulcd Castes/Schcduled-T Lbes/Ex Scrv1ccmen/Phy31cally.Ilanglie;‘~.z. e
capped/OBC ok : » Vo
A Wgﬂ?ﬁ" wa . S
/f [T IDENTETY' CARD colal :
(qatr-@smqag fryae | & Re a7 F afeEa g Tg) %

(Not i 'mtroductlon card for intcrvxew with employer)

"Name ofthc candldate.......gﬁw..»..&.ﬂm..._..,.,,‘_i,,,_‘:',-,‘,._

, trrtrfaﬁx/Date of bxrth..'.... O NSt S
. 15\ \aT -

. fam/ HTAH : L
Fatlicr s/Husband’s Namc Ve o;,g\‘ t;‘\ M\ M-- '*TQ @‘ e

ol A fafart

Duted’ “iignature
. renewal ‘elerk.

annexure/it the true copy
of the o ginal docu ent

Do Dewan C, v
. Yohia
Advocate

110200




ANNEXURE[ #5

| ‘ G TAE-10 (&) k
. ’{a('_"a m;ﬁ"z T ‘ Form X 10 (b) L -

|} GOVT. OF DELHI.
X frdwmem
DIRECTO%TE‘ OF ET\@PLOYMEJNT ‘
S o
EVIPLOY\/IB\’T EXCHANGE ........... SLARNE [ Sh @‘@23:) e
Set—ergfaa anE/aAEed STeie/aayd afr e el wfet - |
= . C egory—Scheduled Castes/ScheduIed Trlb°b/Ex -Servicemen,Physically Hand’-
\k\ . _.capred;0.B.C. -
SYD o vgem w
JIDENTITY .CARD \ _
. : (rdwEsTmag, fam g e w7 719w oa 73) X
- - (Netan mtroducnon card lor Intcrvlew with empicyer)
. 1. STET & AT - - : -
. ~Name of the candidate. ... D : j‘k . C’"\o\f\(‘{ ............ i
2. s fafe/Datc of birth ... 7L \.'."‘....o..r?f.'. A2 -
. "t o-3. fomfefgwmam . o
. . Father’s/Husbard’s Name. . . SH e T\ KO\ .(PT.".“.Y.\ .............. -
BERRLCic o & i i1 S - o
o Date of chistmtion. ..' ...... Il . CI':[- ............................
5. ol & FeT - I /
Registration Nowugb;agqéf ........
_ . Oraar/Qualifications . ... E ‘.d/i’d— .. Pags .............. .-
7. UAoHIodATe FEqRT - : ' o
- N.C.O. Code N6 ..vunleneiienninil . X@Q}D ........... 3
8. W/Oecupatlon cereee s TTOo e [N e
_{ - o meﬁ% o . ’,: <. .
, . Identification Mark KL, ’w—-»**‘@“dﬂ\—e“ e
0. fadwssimne . - e '
' . - . - -Special endorsement......... e eeeiremeaaas e \\‘J
- % N Sl & m@v\awﬂ R mﬁsﬁ%
. Signature of Applicant : o ng_zature mpp{\.q’:'
| onTeT AAET 74 g1 § aw w1 waiw aaﬁﬁr"fﬁwxmmr@ afgm
When next rcncwal is due ."Log Book (‘U'- Daggd Siguature of " .the . '
'_" S e .?’?n’)’._ No. _ &"L"-Ei Areﬁenal clerk -
qgmqaqv T . ey
.2 “~Month ‘and year i

(M. Kurian Pererﬁ ‘
Prszm Secrerary This an

Army Hesdquar ters of

New Delbr 110011
Dr Demn C. Vo’hm h S 7

Tele ; % 0 (ﬁ b 6 }

| | | F Advacate. T et
\% - 1103060

A
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= ﬂ?ﬁ'w (a"*) ;
fz-a?r |IF - Form X-10 (b)
GOVT OF DELHI : - L
- G fagmEd » ;
DIRECTORATE OF EMPLOYME%&N S
EMPLOYME\IT EXCHANGE . «coeeems e ‘.".’.w,,‘ : :
S —vafan 1A/ aAfaT srsTla/9aTA ﬂf%/faamﬂ,ﬂ fagdt wiical %4 |
\ S Category——Scneauled Castc”Scheduled Tx1bcs/Ex—Serwccmcn/Physmally Handiq E~% : \
3 _ appe . ; ‘
| 3y T qgEw T ] -%\,
o IDENTITY CARD e '\
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Delhi Tele: 5665839 Office of the
Commander Works Engineer
(AF)Palam, Delhi Cantt.10

1267/ 4ppt~99/az/ 34+/P10 16 Dec 99

Daya Chand ANNEXURE / A' ZL‘

Village Amber Hai H.No.2lk,
Papankalan, Sec.l9, PO Palam Village,
New Delhi 110045,

RECRUITMENT OF MAZDOOR IN MES

1. Your name has been sponsored by employment
exchange Kirbi Place, Delhi Cantt. for employment as
regular Magzdoor in this depariment. Therefore, please
gttend this office at 1000 hrs. on '

for interview

OR
1. With reference to this HQ advertisement in
News paper for recruitment of Mazdoor. You have applied
for the post vide your application dated Nov,.99,

Thersfore, please attend this office at 1000 hrs. on
-03 Jan,2000 for interview, '

26 Please bring the following certificates (in ‘
original with you when you appear for the interview '
tO enable us to consider your case for employment:-

(a) Employment Exchange Registration Card,

(b) Educational Qualification Certificate, - '

(¢) . Certificate of age/date of birth, ‘

(a) SC/ST/0BC/Ex~serviceman/Handicapped certificate
issued by the appropriate authorities, if
applicable, ‘

3 Please note that no TA/DA will be admissible

for the gaid intervieyw.

sd/~
(RATTAN PAL)
AO0 IT
for CWE( AF )Palam.

This annexurd it the true copy

of the 1ginal document
g?/\\/kﬂ/ /

—
. Dewan C. Vohra
Ad'v‘ocate

110200



Telz: 5665839 Office of the
' Commander Works Bngineers
Air Force Palam,
‘Delhi Cantt. 10,

1267/ Appt-99,/Ma z/2535/510 3 Dec 99

Sanjay Solank% s/g. Sh., <
Mohinder S$Singh Solanki MW T 7Y . /?11/
75/2, Pinto Park MES Colony, ANE‘ElJlf’\ JRE
D.Cantt.10, ‘ :

" RECRUITMENT OF MAZDOOR IN MES.

Your name has been sponsored by employment exchange
Kirby Place, Delhi Cantt. for employmeht as regular Mazdoor
in this departwent. Therefore, please attend this office at
1000 hrs. on - for interview,

OR

l., With reference to this HQ advertisement in Newspaper
for requirement of Mazdoor. You have applied for the post
vide your application dated Nove. 90. Therafore, please
attend this office at 1000 Hrs. on 17 Jan 2000 for interview,

2. Please bring the following certificates in original
with you when you appear for the interview to enable us %o
consider your case for employments

(a) ZEmployment Exchange Registration Card,

(b) Educational Qualification certificate,

(¢) Certificate of age/date of birth, S
(d) SC/ST/0BC/Zx-Serviceman/Handicapped certificate _
issued by the appropriate authorities, if applicable, -

3. Please note that no TA/DA will be admissible for the
said intervisw.

sd/~
(Rattan Pal )
AO IT
for CWE AF Pglam,

r the {rue €OPY
— — /

T Dewan C. Y ohts

Adrocats

This annexure
of the o




Delhi Tele: 5665839 Office of the i

Commander Works Engineer
Air Force, Delhi Cantt,10 -

1267/Appt-99/Maz/2596/51C 23 Dec. 99 o | ‘

Sh., Sunil Sabharwal ' - Jf
s/o0. Shri Ram Singh Sabhgrwal AKJNEXURE / 42 -

AECUITHMENT OF M, ZDOOR TN MBS

l. Your nane has been sponsoredby employment exchange
Kirbi Place, Delhi Cantt’for employment as regular Mazdoor
in this department, Ther:zfore, please attend this ofrfice
at 1000 hrs. on _ for interview.

OR

1, With reference to this HQ advertisement in Hews peper
for recruitment of Mazdoor. You have applied for the post
_ vide your application dated _______ Nov.99, Therefore, please'’
attend this office at 1000 hrs. on 17 Jan 2000 for interviewy
2. Please bring the following certificates in originsl .
with you when you appear for the intervisw to ensble us
~ to consider your case for employment:-

|
—-

(a) Employment Exchange Registration Card,

(b) Bducational Qualificgtion Certificats,

(¢) Certificate of age/date of birth, ,

(d) SC/S5T/Ex=serviceman/Handicgpped certificate
issued by the appropriate authorities, if
applicabble, '

3+ Please note that no T4/DA will be admissible for
the sgid interview.

sd/-
Rattan Pal -~
A0 II,
for UWE( AF)Palam
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Sh
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Sh
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e, Dewin €, Vehea

Chander Pal s/0 sh Yad' Ram - ' ‘4L

fanjen Kumer S/0 sh Dudeshwar Siagh

! =~
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¢ b \u?l]_ b

. LIST 'OF S:LECTED CAMDIDATES
+ FOR MAZDOORS

i

~

ManoJ Kumar S/O bh Arlsal Slngh FV'}

mahcsh Kumar S/O Sh LaXml Narain
Npay Pal S/0 sh sukh Lal Yadav
sunil Kumar' $/0 Sh Ramji Dass o
JAukeshwar Shah S/0 Sh Juit . 3hah

Paj Kumar S/O€Sh Ram Dev

Pddam singh S/O bh Dan Singh -

)uucsh Kuﬁ;;- 5/0° oh Rattan Fal‘

birender Kumar Manjhi 5/0 5h Raghunaln
aedhey sayam S/0O Sh Rem Lckhan

Rakesh Kumar S/O Sh uaya Prasad

Naresh Kumar b/O Sh Surjan olngh

Anug blngh Rawat $/0 Sh J s Rawat -
Raghubir Singh $/0 sh Meharwan Singh
uatyayan Sehréwat S/O Sh:Jai Narain Singh
Kamal Kaﬁtvs/o Sh Ganga Datt

Birnal 5/0 Sh Chander Singh

Kazil s5/0 Sh paya Nand o . ,34:3;
i
)rﬂJ Y glnjh Q/O Sh chr singh _— /‘
. , e
sayad Afzal Hussaln '3/0 s5h Ahmed Hussain

Aajesh Kumar S/O Sh Sube singh

Surry

»»}'.,
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care




Regd No138 o( 37/

ANNELRE] /@Q

" CHANDIGARH AREA M.E.S. WORKERS UNION
v Recognised by Govt. of India Ministry of Defence OM No.7(7)/91/D(JCM)
AFFILIATED TO:
lndlan National Trade Unlon Congress & Indian National Defence Workers Federation
Recognised by Govt. of India, Mlnlstry of Defence
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CHANDIGARH AREA M.E. S WORKERS UNION
] Recogmsed by Govt of India Ministry of Dcfencc Oorl No. 7 ( 7 ) /91 /D (JCM )
. AFFILIATED TO :
, Indlan Natlonal Trade Union Congress & Indian National Defence Workors Federation

Recognised by Govt. of Indla Mmlstry of Defence’
Head Office :233/1, Sector 41-A,. Charidigarh.

. .Branch Office : CW.E. Palam Delhi Cantt.
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011-6995865.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI 110001

MA NO. %)rj L OF 2000
IN o

OA NO. 2o r};> OF 2000
AND
IN THE MATTER OF:

.. .APPLICANTS
v.

UNION OF INDIA & ORS . . .RESPONDENTS

APPLICATION FOR MOVING IN A
JOINT SINGLE ORIGINAL APPLICATION
UNDER SECTION 19 OF THE ATA 1985
READ WITH RULE 4(5)(A) OF THE
C.A.T. PROCEDURE RULES 1987

MOST RESPECTFULLY SHOWETH:

1. That the Counsel for the applicants herein have
moved this Jjoint single OQA.

2. That the Applicants 1in this OA have a common and
identical grievance having been hurt by the same order/

action of the Respondents

.2

CONTINUES AT NEXT PAGE




CONTINTES FROM FREPAGE

3. That the applicants hereiﬁ submit that they
have a common cause and they are seeking a common
relief from this Honfb1e Tribunal and are desirous
that they may be allowed to join in together in a
sﬁng1e app]iﬁation for the redressal of their

grievance.

4. That it will be in the interest of Jjustice and in
consonance of the objects of the ATA 1985 if the
applicants are allowed to join in a single

application.

PRAYER

In view of the submission made above,it is most
respectfully praved that this Hon’ble Tribunal may
please allow the applicants to move this joint single

application fir the redressal of a common/identical

grievance.
k—/k o ///
" (BR DEWAN C VOHRA)
COUNSEL FOR THE APPLICANTS
VERIFICATION

Verified at New Delhi on this Eleventh

o

( DEWAN C VOHRAY
COUNSEL FOR THE APPLICANTS

110200

day of Feb., 2000.
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- IN THE CERX CLRAL AHuII\]ISTRATIVE TBIBUI‘I,&L

PRII\ICIPM B NCH -~ NEW DELHI
0.4 Mo.303/2000A72372/208

IN T MATIER OF: | | |

Shri Bhupendera Kardam & Orse ‘ sisenes -~ Applicant |
o - - Versus :
-~ Union -o':f India & Others " sessses . Resﬁdridenté
ILNDEX
ﬂ_ L Raatl Raalk Sind -"'-o"e“"f"s”'o" L Sl A s -‘-o-o"‘."."o"’o"‘o.‘—o"‘-""o"'o"'.ﬂ"."'o"o"o“;o"“‘
Sl.No. Particulars Page. Mo C.Fee
. ’1’\ o"'-a""n"'c"'n"o“"o"‘s"o"o"’o'?o‘f"o"o"t"o_‘o"o"o"'o"‘o"o"'o“n"‘o—a-‘e"‘o"‘o“’o'“‘vmﬂ‘
1. Counter reply on behal £ of .
 the respondents Mo.1 to 7. 1 90 |
Ze Annexure R-I ﬂ;)f_b 23
3., Amnexure R-IT - 2425
4, Annexure R-ITI | 9/9’27 : ,
: : . mwﬂa{\,AT (vB) D
R 5, Anrexure R-IV _ , 2;313 2- gra atfaw & i
— i » ’ o Fit a7 '{“Y _ ) _
6.  Amnexure R-V ~ 33 @YMAT N /ZA L U
: , e o2 1“0‘0?" ,/; ‘ !
7. Annexure R-VI i WDy Registrat 4

(MRS MEERA CHHIBIRR)
Advocate for the re spond-e'n% Noo1 07
Date_ds : A"‘218, P.Vo Hos’bel, New DGlhi
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| o -5
- IN HE CENIRAL AININISTRATIVE TRI BUNAL
&
PRINCIPAL, FENCH ~ NEW ZDELHI
. 0.4, 10.303/2000 |
IN THE MATTER QF:
Shri Bhupendera Kardam & Ors. P Applicant
_ Versus
Union of India & Others. . veone. Responderits
Counter reply on behalf of the respondents
1,2,344,5,6 and 7.
MO 8T KESPECTFULLY SHO WETH: i
_?: .- ] .
> I, Col, B.C, Verghese S/0 Late C.K., Verghese
working as Commander works Engineers, Air Force Palanm,
Delhi Cantt, 110010, herety declare and state as -
unders - ’
(a0 That in my official capacity, I am well .

conversant with all facts and circumstances
of this case’s |

(b) : That I am fully competent.and authorised to
‘file the counter reply on behalf of the

reéspondents from Sl.No,1 to 7.

(e) ~ That I have gone through the present OA and

have fully understood its contents,

_ (d) That except what has been specifically

adnitted therein, all other averments/con-
©ntions made by the apPlicants are

spécifically denied be ag if denied in




(e)

- 2e

 selected as they could not qualify in the

later on.

seriatum,

Before offering parawise replies to the present

04 the respondents objections/to the maintainabili ty

of case.

PRELININARY OBJECTIOHNS,

Tha_t the applicavtion of the agpplicants is totally
misconceived and not at all tenable or mgintainable|

as the selections are made by the duly constituted

board on the basis of performance of candidates
applicants as such have no prima fcia case. H-encé.
the present OA is liable t be diamissed in limine

at the outset,

That the applicants were fully aware of the

proceedure‘being adopted. They have not bheen

standard as required for recruitment therefore
thepe are only disgrunded persons who are
trying to make baseless allegations as could
~not find any place in the selections, The.-,law
is well eettled that those who appear in the

selection and fail cannot challenge the selections

Ii_; is impqrtant to mention here that | of the

ap'plicanf;‘; had not even .qualif’ied' in the physical

test thus they cannot have any grievience’, eg

= E . - - .. T T - .

bppT.ocent oo D hmetnEs il i ew? Applicant NolS

Umesh Kumar d4id not even qualifyA in the physical




4.

-3 | §§

g0 naturally were not even called for viva

and can not have any grievience,

It was not as if other $,C. candidates were
not selected those who made the grade were
selected and given the appointments, That
the brief facts are given hereunder which would
a clear picture that application is totally

misconceived,

That iocal recruitment sanction for 24 Mazdoors
wag released Ly AG's Branch, Army Headquarters
¥ide letter Mo'\15973/HAC/EIC/0rg(Civ)(b) dated
‘28 Jul'99 as conveyed vide Headquarters Chief

Engineer, Western Command Engineers Branch

Chandimandir letter No.30208/VAG/05/EIO-II

dated 12'Oot'99 in favour of Commander Works

Engineers, AF Palam for direct recruiment

against deficiencies (R-I),

That on receipt of LRS the vacancies were

no tified to the Sub Regional Hnployment Exchange,
Eirby Place, Delhi Cantt-10 on prESéribed format
(B-2)s An advertisement to. this effect was

also released in three national dailies i.e.

The Hind&stan Times, Punjab Kesri and Nav Bharat
Times (B-3), In turn mmber Of.applioatibns :

were received,
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Theot the required qualifications and age for

the: candidates was notified as 8th Class

passed and 18 to 25 years age with relaxation
wig upto 30 years in case of schedule casfe/
échedule tribe camiates and 3 years relaxation
in the case of OBC candidates as per recruitment
rules and prevalling policy of the Govt. on the
subjects The candidates were also required to

produce valid Regional Imployment Exchange Card.

That a Board of offices was oonvened by
Commander Works Engineers i.e. the competent
appointing authority for category of lMazdoor
which was to follow a laid down criteria for
making the selections, Copy of the composition

of Poard snd criteria to be adopted is being filed

herewith as Annexure (B-4 Colly). The board
comprised of Deputy Commander Wbrké Engineer, two
Asstt. Garrison Engineers Technical and one Chief
D'man for conducting the recruiiment tests Admn,
Officer was detailed 'In Attendence' just to
co-ordindate with the board for administrative
duties/arrangements such as preparation of lists

and production of applications/certificates etc.

That as~GXplained already tbe'board of officers
in add=~ition to prescribed qualifications/age

was given criteris/guidlines to select the candid-
ates (B-4). The criteria comprised test of

staning by perforning 2 K., running on road
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merit list shall be produced for the perusal

~within 10 minutes, test of strength by lifting,

carrying and unloading a bag of sand weighting

50 Kg. as amended to 60 Kg. before starting
the tests for g distance of 50 Mirs within 5

minutes and finally inteview by the board.

- In this connection the conditiong were required
~only to qualify stamina/strer?th test and there was

‘no preference for ceming Ist, IInd or IIIrd

as no medals were to be awarded, Only their
stémina/strength was to be geen and after
qualifying the ghove tet-s the selection was

finally to be done on the basis of interviews

That whole process of sereening of 2912
application with documenss with regard to quali-
ficénion/age and conducting several tests in
batches and finally taking interview took almost
one month., Thereafter, merit list of selectéd
‘candidates based on marks obtained by them

was finglly prepared ﬁy the Board and appoint-~
ment letters were iscued to them on the basis
of selections made by the bosrd amd list was

2lso displayed on bhard. Board proceedings with

of the court,
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11,

al

12,

,unscrupulous methods on board members which made

- That Shri Rattan Pal, Admn. Officer was neither

Lvery action of selection wag totally transparent
andmcon;formity with the rules on the subject. It
was ensured on every step that selection process
should be fair and proper and mandafory i‘o.r all

cendidates, The officers of senior rank and high
integrity were nominated for impartial conduct of
recrultment of candidates thus the allegationg

are totally baseless and not sustainagble in lawo.

That Delhi being the . central place a lot of
pressure was mounted by various labour unions to -

get maximum benefits to thelr candidates by using

the tast of selection more difficult but rone

of the members involved in the process succumbed
to their pres'sures and utmost care was taken for fair
selection by the Board. It is relevent t mention
h‘ere that when the union leaders could not succeed
in getting their candidates recruited, they have
got filed this OA from their sons without any

basis and with ulterior mo fivés to get their wards

recruited by putting pressure, \

a member of the hard nor involved in any way in

selection process. The officer was only in

attendance whose duties were restricted to making
Adlkn. arrangements and to get clerical job for
the board thus the allegations are totally baseles:

and unsustainable',
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That on declaring the names of successful
candidates some local unions whose candidates/A
sons could not find pléce in the selection list
they started making Aue and cry, and raising
baseless allegations, spreading rumours to
farnish the image of officers imvolved in
selection process end started maliclous propaganda
based on concocted storieé\of accepting approach/‘ ]
briﬁe and misuse of official posifion etc. etc,

The main target of'ﬁheirvtirade was Shri Rattan
LS

-Pal, Adan, Officer whose/happened to be in merit

list coincidently, not becamee of any misuse of
power but on the basis of his own ability/merit,
As a matter of fact Shri Rattan Pal, Admn. Officer
wasrthe junior most officer and not'even_involved in
any way in selection process’nbr was in a position
to put any undue pressure on senior officer Ly
virtue of his post, There is absolutely no.bar.‘

or restrictions for the near relstives of +he

officers of the Deptt, for participating in
compe tition or selection as per merits, The

judgements shall be produced at the time of hearing.

That no citizen can be deprivéd_of his legitimate

right of competing with others on the ground that
he hapgen to be relates to an foicervnor can an

officer be victimised merely on the ground that

selection of his relative as labourer after

 competing and fulfilling all noms stipulated

for the purpose has taken place, After all he
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~unauthorised unions as is evident from following

‘o

has completed with others and selected by the board-

and not by Shri Rattan Palls

That the 'Chandigarh Area MES Worker Union' and

'The Schedule Caste uplift Union' whose protest
letters (Page-47 and 48 of-OA) have been made as

the main gource of +the complainfs 6n page-10>of OA
are unauthorised unions, In this éonnectionAcopy

of Headquarters Western Command Engineers Bfanoh,
Chandimandir letter No.32062/1636/E1C-11 dated 4 Jun'
98 1s produced as (R-5) which clearly states that
functioning of this union at CWE AF Palam is highly

irregular and illegal., 'Schedule Caste Uplif+t Union!

is unrecogni sed and no ihterview/oorrespondence is
pemigsible with this Union as directed by Mln. of

Def. vide I.D. Mo 2371/94/D/JCM of 264:7.94, E—-In—C'
Branch letter No.27130/WC/ELC(2) dated 10 Aug'94 and
Ohief Engineer, Delhi Zone letter No,15226mA/1255/E10(5)
dated 24 Aug'94 (R-6 Colly).

That all the applicants emumerated at page 1-Aof.

the OA are the sons of the office bearers of above

details, They have zctually no case except
pressurising the officers hy uhfairxnéans to get
favour in selection and after failing migerably

in their unholy task, they have dragged the department

in undue litigation vhivh is liable to be dimissed ot

the cutset,
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NAME OF APPLICANT ~ PATUER'S NAME  KELATES 170 UNION

1Te Shri Bhupenders Sh.'Chottey Lal Gen. Secy. of Sch, Cagte '
Kardeam - Uplift Union (The sign-
atory of complaint
page 49 of OA)

2, Sh., Daya Chand She Tika Ram Vice President of Sch.
Cagste uplift Union

3+ She Sanjay Solanki Sh. lMohinder Secty. of Chandigarh
' Singh Solanki Area NMES Worker Union
(The signatory of
complaint Page 48 of

OA).

-

4., Sh, Sﬁnil‘Sabharwal She Rem Singh  President of Chandigarh
Sabharwal Areg MES Worker Union,

5¢ Sh, Umesh Kumar Sh.ilahabeer Member of Ix. Body of
- Singh Chandigarh Areg MES

S Worker Union.
6e¢ Sh, Vijay Shama  Sh. Chander llember of Chandigarh
: Prakash Sharma Area MES Worker Union, -
16, That the applicants are trying to take advantage
of ﬁheir father having positions in the union and
are ﬁatingAabsolutely vague allegations in order
to bﬁild some pressure on officers, Hovwever
department is not going %0 succumb to illegal
o pressures as selections‘have been done in gccordance
i - with the noms adopted by the selection Board,
There is nththing more demoralising for a sincere
and honest officers than to hear absolutely vague

and general accusation of corruption against ‘then

that too without any basis.
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2& 3,

4e1

446

47

1o
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That there are absolutely mo oral or documentary
evidences to substantiate the vague and baseless

charges levelled by the applicants against the

nembers of Foard, Thus the OA ig totally mis-

conceived gnd liagble to be dianisgged,

-

PARAWISE REPLIES

Para 1 is wrong and denied. The selection hag
been done by the selection Committee Board who
have followed the nomms laid down strictly, o
case is made out by the applicants and 04 is liable

to be diamissed at admission stage itselfi, .
Para 2 and 3 need no reply.

Pars 4.1 to 45 needs no reply.

Para 4‘6,as alleged are wrong and denied. In

tofal 2912 candidates applied for the selection and
the 2 KM rumning in 10 mimites and liffing of

60 Kgs weight were not the solé criteria for ¢
Selection but it was only part of/tbe criteria
formulated to test the stamina and strength of

candidates for which 25 marks were given to all

those who qualified in physicall

Para 4.7 as alleged is wrong and denied, It ig

relevent to mention here that applicant Ho’
DA '

.5 @&p» not even qualified in the physical which

ig evident from the list., Only such of the candidates
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were called who qualified in the physical's In fact

Ny

-no grading of Ist or 2nd were given in the above
tests Simply their names were inc‘luded in candidates
qualifying these tests giving marks and thereaf ter
the gelection out 6f qualified list was subject to
interview ags per the criteria fomulated and adopteds

Copy of the board proceedings with test results

" shall be produced for the court's perusal if required,

o~

Para 4.8 is a matter of record, However applicant o,
"5 could mot qualify in the physicsl test itself

thus cannot have any grievience?

Para 4.9 ag alleged‘is wrong and denied., Applicant
Nooww 2% 5 é8@% not called. as they did not qualify

in the physical .test. The interviews were not

restricted to simple verifications and their .

original certificates but was covered with all
the points/querries given in criteria ag marks
were given for the viva voce glso looking at the

general aptitude and general questions put to the

candidates and their behadour etce

Para 4,10 is absolutely wrong, = The avermeht are
absolutely vague and denied. Firstly the weight
lifting and running were not the sole criteria as
already explained, Secondly all the selected»
candidates have participated and qualified in all

physical tests as well ag in the interview as evident
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from test results, It is clarified that lists
have been prepared by the selection Board on
the basis of criteria laid down, The allegations

aré absolutely wrong and unsustainsble in law,

Para 4.11 as alleged is wrong and denied in view

of the facts as explained above, As already

explained, physical test was part of the criterig
for final selection and not the sole congideration,
It was only to select qualified candidates for

conducting the intefivew i.e. the final phase of

selection. Physical test was only for qualifying

the candidates for interView. There wag absomutely

1o auestion of superior or inferior merit as
contended by applicants. The applicants never

visited this office af ter selection nor aJy S0

cse

lled clarification regarding merit or de-merit
was explained to them, As a matter of faeot

their respective fathem gre all office bearers

of above gaid uhauthori sed/unrecognised Unions

who are trying to put unecessary pressure by
cregting a scene ang bumiliating thereatening

inﬁulting the officers with dire conscguences,

However since the Board = had acted in g fair

nainner their grievi@nces are totally misconceived:,

Para 4,12 ig absolutely wrong and denied, The

allegations are totally baseless and vague and

made

de in order +to but unnecessary pregsure on

officersg,

A8 already ex plained selection process
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was fair and proper, strictly gonfonnihg to
prevaling rules on the subject; The selection
board was presided by a Class-I Gazetted Officer

of the rank of Deputy Commander Wbrks Engineersg |
end concurred Wy a Senior Officer of full colonel
Renk. 1In addition three Gazetted Officers were

the ﬁembers of the board and this was not a gingle
man show. Allegations of accepting illegal

" gratifications or 1influenced by‘the.oonnections'
are based on concocted and baéeless stories and

to tally false. Such allegations against_seﬁior‘
officer without any basis demorlise the honest
officers ard aotuaily require qondemnétions and

it is requested that no ‘cognizance be given o such
allegations merely baéed on the gossip amongst
'Unauthoriesed Union' workers as these are mere
“allegations withou% any subgtance, Simply
because the selected candidates happen to be
related to some officer or known 1o some o;ff.ice‘rs"
does not mean they have been selected due %o

extraneous reasong,

Para 4.13 28 alleged is wrong and denied; The
applicants are only trying to malign the officers
with a hope that they would be able to gain

some benefit out of it, However the allegations

'arevabsolutely wrong and point wise reply is being

given, The fact have been twisted and not put
up in right perspective. The factual position‘

1s as under;-
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a). | Respondentsﬂg Shri linhegh Kumar is the son of
Shri Laxmi Naraysn, LT Driver employed in GE. (AF)
Forth Palsm. However, due to shortage of MT
Irivers he vas deputed for a short durafion at
Iy CWE (AF) Palam and deputed to drive the Jeep
of Shri R.C. Trikha, DCWS B/M teiﬁporarily who has
absolutely no commection with Shri J.S. Sidrah the
" presiding officer of the board. Therefore the

averment ig absolutely wrong end denied ‘e

b) Sub Para (b) is absolutely wrong end denied.
hE ke spondent 1059 has fully qualified all tests as

ig evident from the test reports and merit' for fingl
a-electiont The contention of applicant is to tally -

folse and denied and baselesss -

o) Sub para (c) as alleged is wrong and denied. It

is correct that Re spondent No.10 is the son of

Shri Rattan Pal, Admn, Officer however his father

was not a member of the board, He was put simply

~ in attendance for Admn, du-ties and was not involved
- in selection process. Respondent 10 has been selected @
e ‘on his merits. His father being a very junior

officer was in absolutely in no position to

/}/ pre‘ssurie's or influence much ;enior officers of the
Poard which consisted of Sr. Off icers. It is not
a sin or illegsl sct if a son of Adun, Officer 0t
a meaber of the hoard, is selected as a labourer

on higs merit, Ion selection of the candidates as

Mazdoor merely on the ground that his father is
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Admn. Officer will be certainly the breach of
fundanental rights as this camnot be dis-

qualifications.

Sub pars (d) as alleged is wrong and denied’

Respondent 11 is neither a milk vendor nor

having any conrection with Coll R. G Verghese

nor runs ahy sbdp next to the house of the ébove

officer in Rock view Palam. He was a general
candidate and selected on his meritse. The

intentions in defeming the officers just in their
self interests can very well be reliesed from such

bagelessg/concocted and falee stories.

Sub para (e) is wrong and deniedi

Reépondents Nog12 ig the son of a UDC serving
gince lést 6 years and his duties are rotated

in various sections/officers. The U§Cs of B-2
section are working under AB Plg/Office Supdts

of respective section and nothing to do with
senior officers. Simply doubting the integrity

of an officer to give‘illegal consideiation to UDC i
ﬁot fair specially when the selection has been
finalised on the basis of}various physical tests/
interview by a board of officers comprising 4
members and concurred by Head of the office of . the
full Colonel Rank. These are only baséless all- |
egations having no merit and liable to be rejecwed

out right.
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Sub para (f) is wrong and denied. Respondent No's13
is son of a Daftry working in Drawing Sections

Hig father is an old Group 'D' employee not ,serving
With‘Presiding 0fficer/Respondent No.5 of the |
se_lection Committee as alleged, Moreover, each ang
every candidate is the son of any person who may be
a peon, off icer, shop keeper or 50 on. Mo

congideration has been given on relationship-

and selections are made perfectly on merits. The re
i1s absolutely no substance in the allegations and'

all stories are cooked up with ulterior motives to

- put unnece ssary pressure on officerd,

Sub para (g) is vrong and denied’s -

Re spondentsA—I-To'.M is the son of a member of"
selection Committee but his father hag nothing to

do with his selection-as he is selected bys group of
senior officers and not by a single of ficer a,nd the -
setection is based purely on his merits. Simply
becuase he happens to son of a member, it cannot

be g di s—quallfl cation,

Para 4,14 as alleged is wrong and denied, It ig

~agreed that two letters as produced at page 47

and 48 of QA were received from the Chandigarh

Areg MES Workers Unlon and the Schedule Caste

‘Upllit Union but no response was considered

necegsary due to following factgee




i)
ii)
:\(‘L‘
B 5,
(4)

R

As already explained in para 13 under heading 'Pre-
liminary objections' these unions are unathorised/
unrecognised as evi:ient from the letter of Min. of
Def. ID Mo, 2371/94/D(JCil) dated 26.7.94 and Head-
quarters Chief bngineer {Ve stern Comnand letter
o.32062/1636/E1C-11I dated 4 June'98 produced és

~

Annexure,

Secondly, the allegations were falsge and without any
oral or downentary‘evide'nce to substantiate the
allegations, These kind of vague allegations camnot

be eéncouraged or elee the Administration camnot world

GROUNDS FOR RELIER WITH IEGAL PROVISIONS

Ground (A) is wrong and denied. All the officers are

honest and sincére and having long and clean record |
of service with high reputation. Utmost transparency
has been maingined for proper and fair selection,

4s a matter ofdaot, mo st of the candidateé who applied
for the post were rélated to MES (Military Eﬁgineer
Services) and as such their mumber in the 1ist was
proporti;nal_ly high, The gix candidates whose
appolnunents have been objected in this OA are no
@xemp vion but similer to serveral others related

t various deptt. employees including son of Presgident

of Schedule Cast Uplift Union who has been gel ected

- purely on merits, but surprisingly his name hag not

been included as respondent, applicants are biased

against,su.ch candidates as well ag deptt. eg
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Sh, Padam Singh son of Shri Dan Singh has been
selected at Sl. No.1615 but his selection has mo%
'been challenged S0 they'are.challenging the gelection
of gseleegted candidates only and are leaving those
ﬁho.are sons of their own President which clearly
shows. Moreover, as per rules thei"e is no ban on the
sons or relatives of MES employees to apply and
compete for the post of Mazdoor and there is no
disparity between Gazetted or Ebn-Gézétted.employeeso
In the advertisement no such condition was given,

The appointment to gll selected candidates has been

‘given on merits and they have earned it only after

standing in the normal @sgconditions and

compe ting with others in all respects. Mo body

has been given entry from the back dbor. Afteral,
only limited nunber of candidates i.e. only 24 were 1o

be selected from amongst 2912 which involved a long.

drawn proces to make finagl selection, The disappointmce -

nt for remaining 2888 candidates was but natural but
it does not mean that the officers should be un~
necessarily blamed for corrup tion without giving

any evidence oxr substantiating the sane, As already

~explained the running and weight lifting was only o

test the staming/ strength end to qualify the candidates
to .. appear in interview, ~There was
absolutely no provision of giving priority of Ist
or 2nd rank as contentded Ly applicants, In fact

no such ranking was given as all those who qualified

in the phyeical were given 25 marks. The selected
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candidates have fully competed in all the test and

have been selected on meritse

Ground (B) is wrong and denied, There was absolutely
no discrimination or unreggonable classification as
already explained and evident from the exhibits-i.ee

criteria tomulated/board proceeding and test results/

—— B
- — ‘

. merits 1ist prepared-by the Board. It is unfortunate

that it has become g general tendency amongst vested
interesfed persons that without considering their owmn
failure theyiraise fal se allegatibns of éorruption‘
against office machinery and take the shel-ter of
unauthorised,so~called'Unions. It-is reque sted that
no cognisence be taken of such false allegationé
until gnd unlegs proved beyond any doubt. Otherwise
N such elements will be encouraged and well put

| unreasonable hurdles in noraml functioning of Govt.
machinery. . Simply their fairlure in final selectibn
does not mean that they have been licensed in putting .
fal se allegations against responsible officers and

doing malicious propaganda égainst govt servantse

SN
(Q) Ground (C) is wrong and denieu. As already explained
’ every action for fair and proper selection has been taken
s@rictly'as per rules. o departure has occured anywhore
7" as alleged nor any instructions on the subject have hacn
flouted or violated.

(D) Ground (D) is wrong and denied in view of the facts as

explained already. The perusal of board proceedings
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and merit lists would reveal, that 200 point roster
has strictly been followed and Schedule Caste/Schedule
Iribes or OBC candidates have not been deprived 032_@
their rlg,hts any vvhere as alleged. It is however
based on meri ts thms appointment cannot have any

grievience, Cawegorywise appointments are appended

b?lowé-—

a) Gen Category - 12 Nos
b) Sch. Caste - 04 MNos
¢) Sch. Tribes - 02 Ios
d) 0BC. . - 06 Nos

TOTAL =24 Tos

As clarified earlier the running- and weight lifting
was only for testing stamina/stength and to

qualify for interview. These testlwere not the sole
creteria for fingl «lection and no ranking i,ee Ist

or 2nd was given,

Ground (E) is wrong and denied + The selection has
been 1=mde.“on merits. The issues raised are irrelevsm’
and has no bearing with the selection llst.

Ground (F) is wrong and denied, The selection has
done on merits based ?Jf"iteria already formulated. b
rule oxr administrative J'Jlst:motioﬁs on the subject has
been violated., Whale process of selection was gtrictly
in the freame work of recruitment rules, standard

operating procedure (S0P), convening order and based
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criteris already formulated,

(@) Ground (@) is wrong and denied,. The gpplicants have

not produced a single evidence to substantiate their
allegations and simply relied on verbal gossips,
concocted stories and irresponsbile/false kumours

having mo base as such it as to be rejected outright,

6 & T« Para 6 and 7 need no reply.

8. ~ In.view of the facts as explained above applicant have
not made out any case for interference by this Honible

Gourt and the 0.A. i's liable to be dismnissed with costss .

9. In view of the facts as explained above applicants are

not entitled to any relief and the prayer needs to be ; :
rejected. 3

10 to 12. Paras 10 to 12 need no reply.

" It-is prayed that 0.A. may kindly be disnissqd

with costse :
{ ben

RESPONDENTS GO -
' GWE (AF) Palam

THROU GH MQQ}Q C,MJMQX

MRS, MEERA CHHIBBER

ny C

e .
erghese )

VERIFICATTO s

Verified at New Delhi on this the __v?_/:} " day of
Ilarch 2000 that the cont&hts of aboﬁe reply are true to

my knowledge as per records maintained in the office’ ; m

RESPO NDENTS o | | o

(Benny C Vegghese) - | J ‘

Col
CWE (AF) Palam
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LCE. AF MAC Jalandhar

CwE AF Chandigarh

.. GE (AF) Chandigarh
L GR(AF) Halwaca
GE (AF) Adampur .
-CWIli LF Palam
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G Rattan Pal
(W ‘Adm. Offr. -
CWE.A.F Palam
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lo ment Exchangé, for

(HAA) in the category of Maydoorl
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Western Command’ /
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HE GE AF Nal R j],

: GE ;'.;F-»Si.r‘sa-;‘-j SR
GE ;LF_ Ambala
GE‘ .L,LF Sﬁ‘roawa
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-+ Demand for recruitment in MS in respect of the following

p | B
7
r ﬁmmauﬂ&}%zz.

Office of tho
Commandc: Yorks bngineer
Palam, Delhi. Cantt,10~

1267/1603/213 29 0ct. 99,

The Sub Regional Employment Ixchange ST . :
kirbi Place (Curgon load), " - 481243 A’ g
Delhi Cantt, l().,Z R ANNE}LR“[ /2/

RECRUITMENT I THE I£.5 o

f

lbear 3ir, I 2

catogory ls forwarded herewith, Requisite qualifications, scale
of pay and other terms and conditions of service are given in
the attached requisition forms- . , : _

(a) Mazdoor-zi No 8,

A\

2y Nominal roll of suitgble candidates may please be
forwarded to this HQ by 30 Nov. 99, S

3o It is v quested that o‘nly three times wgainst the
éxlating vacencies ghould be sponsored, .

e On receipt of Nominal {oll of cardidates, necessary
Intarview letter will be {ssued by this HQ. :

P

5. Please .ccord TOpP PRIORITY.

+ 183 Requisd tion FForm. : Yours fajithfully,
' : B ad/~ c
(Rattan Pal )
40 II ‘
for CWE AF Palam

I

R
&
‘e

o
Sy

R

Lo The Dilrector- Gen ~ O Buployment & Training
© #in of Labowr & ilehabili tation
&4/3, Asal K14 ioad, Kunda ifansion,
dew Deldhi, . ' '

R R

<e - The Geneppl secretory ' : ;-
schoduleld Caste Uplirt Union ! Ex
75/3L, Pinto Park, ' év :
Jelhi Cantt.lo, " ' : , {

a+  The C‘uuil,'mam, ' _ , ! .
‘Scheduled Castes Uplift Union : : '

10911, S%. Nagar St. No. = . ’
Block 5-4, Karol Bagh, Mew Delni.

T e e L

contd., 2, ' I

Rattan ?m
- Bdm. Offr. |
. .. (SWE A.F Palam
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REGISTERED

Oftfice of the
Cotmander dorks Engineer (AF
Palam, Delhi Cantt-LO '

1,.)_ 67/ 6o Q« /E10 : | L2h Oct 99

- Thé Director of ‘Advertisement & Visual Publicity
.Ministry of Information & Broadcasting.
2nd Floor, P.T.I. Building o
« ; Parliament Streot; - '
" Mew Delhi

ADVERTISEMENT OF RECRUITMENT IN THE MES @ MAZDCOR

»

Dear Sir, o

“L,. ' Twenty m (24 ) Mazdoors are required for appointment,

. "Full text of advertisement is forwarded herewith as per Appx ‘A
. attached. It is requested that this may please be released 1

to undermentioned News Papers for publication on any one day

“between L5 & L6 Nov 99 &=
A) The Hindustan Times, New Delhi
B) Punjeb Kesri
C)} -Nev Bharat Times
-2, It is requested to pleéase release the advertisement under
‘advise to this office, The expenditure is debitable to L/7995C2,
. “The debit. be raised against CWE AF Palam Delhi Cantt and bill
together with a copy of respective News Papers to expedite paywment
of your advértisement bill, -

Yours fa ithf\illy,

Encls? Ar above, | //L
(LO Sheets) . (Rattan Pal)
AQ 1 .
For CiE AF"- Palam

A\

AN A 73
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: : : Hxitan Paj
Adm. Offr.
CWE A.F Palam




o COND;NQ&D VERS ION OF ADVEHTISEMENT

mfcemmand@r*Warks Enqinear (AF ) Palum, Delhi Cantt={o
s.-@pplications. for appointment of the . follawing category
ay scale of m,QSEC%ﬁswaééO-éo ~3200 8-

i

:' A‘

pto 30 years in case cf
eduled Tribe" Candldates and 3 years
Case of OB& Cand;dates. .

30 Nov 99

B
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PART I ORDER
BY
COL B C VERGHESE, cum {AIR FORCE) param, DELHI CANTT-10
/st No,01 | | Dated_O | tan 2000

- SMIERVIEN FOR MAZDOOR (USK) AGaTNsT LAs

l. A Board of Officors composed as undep will assemble on

/WW ‘03 Jan 2000 at 1000 Rrsifor the interview of Mazdoors who have

submitted their spplications by 30 Nov 99 Bx as per our adve rw

tisement in the news Pépers for appointment in the Deptt;
against LRS, .

Presiding Officer ¢ Shry Joginder Singh Sidreh,BE DCWE B/

| Members L Shri V S Tomap. AR AGE ¢ T
s | GE (South) AF Palam
o | | 2. " B S Bisht, AZ AGE i v

e : GE (Nerths AF Palem

3, * RN Dewan; Chiefr g D/Man
WE AF Palam

In attendance of Shyy Rattan Pal, AQ I of HQ CWg AF Pézlasm,-’,

~q , Board prucesedings dul{ completed should he submitted
2 ca |

o
by Jan 2000 in quardupl{cate.

Col '
: CWE (ArR) Palam
DISTRIBUTION

1 Sﬁrﬁ. Joginder Singh Sidrah, EE DCWE B/R
CHE AF Falam

28 " VS Tomar. AE AGE e
@ (Seuth) AF Paianm

3 "™ ps Bisht, AR Acg vv
B (Nar*tﬂ AF Palam

45 % RN Dewan, Chief D/Man
,. CHE AF Palam |

5;? w ﬂéﬁttﬁﬂ paig AC I
CHE AF Palom

File Nou'L267/Appt99/taz/a10 \_




Telg - 5666524 . Office of the

Commander Works Engineer (AF)
Palam, Delhi Cantt=lO

"'37267/‘“923*""99/1\4&:2’/(51 /E1O - ©| Jan 2000

‘The Presiding Officer

INTERVIEY PL’JR REECRUI'IMENT FOR THE POST OF W\ZJOORS

S . -. Intarv:wv for the post of Mazdoor has been held-on 3 Jan 2000

omvards. The vacancy of Gen/Sb/bT/OBf‘ is as undert-

~ Y

Gen - 1L Nos
- SC = 4 Mos
ST  ~ O2 Nos
OBC -~ _06 Nos
Total - 23 Nos

"2, - The details of test to be conducted 1s enclosed as per Appx A,

Soa, The board be finalised by 24 Jan 2000 and proceedings submitted

duly completed in all respects,

| } S
(B Ctl(‘e,ggtgse)
Col

CWE (AF) Palam

A

~

Adm. Offr.
CWE A.F Palam
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DETAILS OF TESTS TO BE CONDUCTED FOR RECRUITMENT OF
MAZDOOR/ CHOWKIDAR/PEON/ SACATWALA
1. This office has been allotted certain vacancies for
recruitment to the above categories, To ensure that the
selection process is fair, a proper procedure of selection
will be adopted which is mandatory for all candidates,’
Presiding Officers and Members of the Board will ensure that
the stipulated tests are conducted as under before selecting
any pers $- > B ‘
(a) Verification documents for qualification, age,
.category etc, A
(b) Test of stamna: Approx 2 K.M, running on road
" .. within a time of 10 minutes for those selected
" from para L(a) above, ‘
: (c) Test of Strenqth: Only selected indls from above
| ST two categbries will undergo test of lifting, .
| carrying and unloading a bag of sand weighing 50 Kg
| for a distance of 50 Mtrs within 5 Minutes, )
(d) Interview by the Board: Those selected from the
above tests will De interviewed regarding their
family background, financial position, dependents
and so on, ' :
2, A final proceedings will be prepared by the board giving
the details of each indl's b¥ khe performance in the tests conw
ducted,to the undersigned within 10 days of completion of the -
| tests,’ B :
|
|
A

< T
_\4_:’_

Rattan Pay
Adm. Offr,
CWE A.r Palam




cegpismd Ly -
ST T.ele - 5665524 Office of the

Commander Works Engineer (ﬂl}
Palam, Delhi Cantti-10 '

| 1267/Apptm09/u’1a 2/ B /Eld 03 Jan 2000

; Thé Presiding Officer
‘ jShri TOglnd"‘I‘ ‘vlngn $idrah,EE DCWE B/R

INI‘“RVlEV‘J FOR RL.CRUIT\’XE‘JT FGi THE POST CF MAZDOCHS -

' dated 0L Jan 2000,

Aﬁ,;this office letter quoted above:=- '

(a) Para l(c) line 3 of Appx 'A!
EQR. "50 Kg"
READ 60%_@**

I TR
TN £y v o : ’ ) ' '
S N . .
[ - - :
Ty o -
i ' .

HE N ‘ , . (B C Verghese )
o | -~ Col A
; CWE - (4F ) Palam
P | . d
RN |
‘\’,/“'v
=K ==

——==_
Rattan Pal

Bdm. Offr.
CWE A.F Palam

-glf  Reference thls offlce lebter No. l267/Appt—99/Mdz/Cﬂ/blO

:2., . The following amendment may please be made in Appx 'A' to




——y

: 5665524

1267/ Appt-99/Maz/ 11 /EIO

The Presiding Officer

Office of the
‘Commander Works Engineers (AF)
Palam, Delhi Cantt 110010

92~ Jan 2000

INTERVIEW POR RECRUITMENT FOR_THE POST OF MAZDOOR

. Reference this office letter No 1267/Appt 99/Maz/07/EIO

dated 01 Jan 2000,

2. Following amendment may please be made to above quoted

letter:~- »
For "Gen -

g Read " Gen -

11-No$"
12 Nos™"

( B C Ver
Col
\Pommander Works Engineers

A

ese )

—L e

E&iattan Pal

Adm. Offr.
CVVE A.F .Palam
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e £
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Cngf28/040 Gt 04 Mey 98,
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Agea MBS Hoxkers Union Byench ab
drremar and dilegsl,

7?51;% Q@ Zettar No 32063/1806/51C=I1 at 07 Nov 97,
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Headmuarters =
Westermn Command
Enginecrs Byamch

ngnﬁimandirblsém'l

.. 1& FRefevence CWBIAT) Palum telegrams letter No 17ileh/23/E%0
o b2 Mgy 98, 1711<R/29/810 Gt 18 Moy 98 end letter No 1711sd/

04 Moy 98 4bid has only been = - |
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Gz (AF) Palam 48 highly
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“V'TELEPHONE 3292204

t

- /F1B(s

152264/ 05 = )
CWE Delhi :

. CWE (P) Delhi -

.CWE Utilities

CWE R/R Hosp

ESD Delhi

»

SCHSULID casmm UPLTFT UNION

7

T

. ,ngll'!.'.~,‘-‘.i"' ) _.‘ :

T S 5.

e A

oA e
AR

Headquarters . S
Chief Engineer'De%hi129§€

RS gf'£5.AEg 9% :

1. A copy each
. herewith fop your
‘directed therein; -~

of The f
informat

) Min of Des ID No

- "You ar

2, e reguested +to

.

. b) E-1n-C's Br Iette

that no‘interﬁiewA:
COrrespondence ig Dade with unreco nised EBHIEE_IEEiﬁaIHEf(
- Scheduleq Caste Uplifs Union a R

ollow

forwarded
lon a

action as, '~

ing letter ig
nd Necessary

2371/94/D(7 o) Gt 26.7,94 -
r No 27130/WQ/E1C(2)“dt 19??79%ﬁ'

please ensure

‘;“referred lette

C——

Ir's.:

"L~93;Enois/As above (on rever
- . Copy tosw |

: ’Engineer-in~0hief's Br

- . ARMY HEADQUQRTRRS
~yf’.3DHQ PO NEw DELHI—llDDll
;h_-l'Headquarters

- - CE Western Commandg
~ Chandimandir_ o

;;’,_;;€>~%QWE (AF) palan

‘ALl GEs_

ED (Local) -
" B1C (Looal
+E10 (Local
" CLo 0 BSD Delng ;

._GE\{S)-Palam:

GE N) palam

GE Subroto p gy
GE (AE)«Tughlkahad
15280/P1y /R15( 5)
. -15209/E15(s)
BT (Basic)

se)

(E1C/2)

_ ) Rattan Pay
A Adm. Oy,
T CWE 4.7 Palag

S directed ipn the abova

LA

- £7S K LAMBA )

\lm ‘“Lt Col

CHIEF ENGINEER -

n———

=~ ref your
WC/E1C(2)
to above,

HQ letter No 21180/
dt 10 1ug 94 referred |

= Alongwith a copy sach of 4pe. -
: Ve referred letters for .

informatiop please,
=0 O

alohgwith a
above refeprr
_information
he instruct
therein,

alongwith a
letters for

Copy egc
ed lette

L0Rs contained

Cpies of above
informationg_

Alongwith copies of abgve
letters fop Recessary agglon,
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f'opy of-litn of Def T To 2571/94/D(ICM) date
“Dir (Perb'C')/L~lﬂ~C'S Or and received undert}

N \Jto 21130/0C/B16(2) dated 10 4ug 9%

Illepal Ire corn1%10n of bohedulnd baste
Uplltt UHLOD

- It has come to the notloe of thls Mlnistry that oo
- '».Zonal Chief Enhgineer, Delhi Zone 1s providing the 0pportunit
- .0f hegotiations ahd correspondence to the Schedul:d Caste.
" Uplift Unfon. In this connectionh, a copy of CE Delhi Zone;
" letter Wo 4328D/PLY/102/L1B(b) dated 07.02.94 7 is enclosedy . =Tk
", Scheduled:Caste Uplift Union'is neither recognised: Unioh nor

' ~ “» . hor. the chllityg f COrrespondence/lnberv1ew has been branted-
, .op to thiswU Lo ' o s _

>“:[2. Jﬁs p
fmade‘flth

i
1

V!’. . t,' .

: e

exlbtln rders o 1ntgrv1ew/correapondence is to

;unreooonloed bodieS, B-in~-C's Branch are
- A requeste' £O 1nstrgg@ Zonal«ohlef Englneer, Delhi zone, to adhere
B hfto thgbe 'ﬁmlons strictlyd- . v
- Q;q gPers'b[l/EmiHAC's Br “"f' Sd/ x x ( ML ¢ a“hotra )“ngjy
‘ M f ‘Un de; mecretary L
0 D ID No- 2571/94/D\JCM) dt 26.7.94, g
. A

R e B e I A et R T T R U,

| ;uf;gug,COPY“OfTh;in‘C's B Letter No 27130/wc/n1c(2) dated 10 Au” 3"
- o ,.addsd to Lb Delhi Zone

ILLuuAL RLLOGNITION OF oLHLdULbD AQTE UNION

;1;'» A Copy of Min of Uef ID No 2371/94/D(JCM) dt 26. 7.94 is
; forwarded herew1th. :

L _52.*5“ You are LQQULSth to- nsure that no lﬂteereW/OereBpQﬁdenC@
S Is'made with unreoognlsed bOuleS including Scheduled baste B
v Upllft Unlono o .

Lk N ‘

N l_ Sd/ x x x ( E Thirymals Rac )
“Bhcl: Opes” -

Brcl: Ones” 1. . 50" Engrs/Pers{E1C/3)
S L - for E“insg

~

,,,,,,,,




: IN THE CENTRAL ADMNISTRATI\MBWAL
| | PRINCIPAL BENCH, NEW DELHI, L
| !
| 0.4, NO, 303 of 2000 ‘
In the matter of ;.
Shrl Bhupendsr Kardem & Ors,  Applicants
. Ve, |
~ ¥nfon of Indie & Ors, . Bsepondents
Ihdex
31, %O, Particulars of the Aaocuments P, Nop,
1, Comnter reply. on behalf of the
regpondents 8. 14 - 6
I B \
:
X
| ' ~
Dt,
New Dalht
o C {\/_/‘—/ |
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IN THE CENTRAL ADMINT STRATIVE mmmm,
PRINGCIPAL BENCE ¥EW DERET,

o 0.4, N0, 8087 2000
In the matter of s-

Bhupendera Kerdem & Ors, Applicante

v ve,
Wnilon of Indla & Ors, Respondente

Counter reply on behalf of the respondent
N@So 8« 14

Moet respectfully showeths=

Prelimlnary objections :-

~ {1 - Cn hav!ng apggared in the eelect?on

IS unsuccessfully, the appllcants cén not chal lange the
eelectione
(11 The applicante are b8cked by the

Tnion offfce bearers & are reflecting thelr ow
efforte & intentfons to get selected in wkich they

could ndt suceeed,

Parawies reply:=-

1o Thet the 0,8, flled by the applicents
15 misconcleved, baseless & wmfounded. On having participated
In the selection wunsuccessfully, the applicants can not

challange the same.
o. 3 No comments.

4,1 4,5 ¥eed no reply,

J




1

(2)
6, That the answa&ing respandehts are not
avara thet totel hkem aamy ean&!datee appee.rea in the

eslection. Pwever the aﬁswering res;;ondents had

appeared 1n the race & Welght 11fting test & gualifisa

-the seme,
7 No comments,

8 _ . No camments.

9, Vo ccmmeem:se It ie fer the department to
answer that vhether the applicants had appeared in the

intervliew or not, ' ' ¢

10, That the eentente of para 16 of the
G, A are wrong & incorrect hence the same are denie&o
A, reSponaents :

It te submitted thet the - =3- hag undargcne the

eeleet!on successfully & the!r selection 1s proof of the

sem@e The ansuerlng reapOndents had particlpated in the

phy sl c2l events ag well as 1nterviewo If the appllcants

could not be selected th.ey can not find fault with the
- selactlion of the mseponc\ertae When as per applicaats

3500 cand!dates had appesred 3476 caﬁaldates were tome

rejected & only 2¢ were to be selected,
1. Denied for want of knowledge .

12, Thet the answering respon&hts had ;:10

mohey to pay te any one., GCould the angwering respondents
have this much money they could better thihg to do

8oms independent business . The appl!cahta have made
basless & w11d allegation, They are refering to
Inctdent which they themselves must have made wnsucce sefully.
The allezations mage ih para 12 of the 0,A, ars weong,

mcorréct & false hence the sams ars denled,

13e That the contents of para 13 of the

P90 3 ‘-«-éi\




D

T

( 3)

0.4, are wrong Incorreet & far from the truth hemse the
sama are denied, The answering respondehts are &leéted
In respondenta (1 7) departma;m: through a v‘ery faip &
trensparent selection, Thewe le no 11legality fn the

selection” of enswering respondsnt.

13,1 That the ahmﬂng respondents are not
awere that on what post & wder whome the father of
respondent We, 8 is employed in _fthe dsparf:meﬁﬁ. . The
ssrviee of the respondent Wo, 8 1In the department fn.
which the eelection 1a Reds eah not stang hﬁ hia way,
The respondent N@ 8 hed not approached hig father to
extena any help In hﬁs selection nor the father of pald

respondsnt was conce:med about hla seleei:ion.

3.2 That the contents of para 13.2 the

0.4, are absolutely wrong s Incorrcet & falss heﬁme the
same are dsnisd, Vhen the applicaﬁta themselves fallsd
In the eelection, they are finding fault with the
seleetion of everybody. Ths respondent We, 9 qualified
all the events of sslesetion, Hie azlection Wy the
dopartment af is proof of his performing all the events,

13.3 That the enswering respondsnte haa never
Been the father of respoadnt No, 11 aseoctatad with
the selectlon,

13.4 That the contents of para 13,4 of the
0,4, are Incorrect , Father of regpondent Weo, 11 1@

not a milk vendor, He never supplied mild $o rol, B,C,
Verghesa, |

13.5 | - That the fathe r of the respomient No, 12
was not aven awara that the salg respondent was appsaring,

In the mkx sclection, Tie Tespondent No, 12 1s not azea_reh

®ce s &



: Syl

. /‘"\\‘

4

| (4)
about the ssetion of i-espenaent aepaztmeht in which

his father 1s posted. He dQoes not kn0w the a:f.‘ficer under
whome his father 1g workmgs

13,6 | That the contents Of para 13.8 of the
O;A@ are wrong & Incorract hence the same are denied,.

The fatéer of tiie_ respondent No, ‘1,3 is Daftry working

in Drawlng eacﬂom |

13.7 ' That ‘the enewering respondents never

found the father of the reSpon‘&ent No. 14 assoclateq with
the sslectlon. The father of the respondent No, 14 was not

ever ayare that the gaia respondent was partic_ipatiag m |
the sslgeﬁiah@ The father of mspoﬁﬁent Wo. 14 hever,.wamea
him to Join aay department as Clases IV employee ke has
high ambition for his eon 1lke say other father, But

te respondent We, 14 on hie owﬁ participated ,?.y;: seleetioh

& could be selection,

M. | Donfaed for want of knowhkedge,

54 Thut the eontenta of para BA of the
0,4, are wrang 1neormct & false &enea the 52HE are deniede
No power has been mleussd by aay one 1In seslection of
answering respondente. The answering respondents are sslectéd

on the basle of thelr perfromence in the ssleetian.

58) Taat the ellegations mads In para 5B

of tha 0.4, are wromg Incorxeat & fales henca the same :
are denied, The anauering respondents are saleetad on the
basie of thelr performanoe In the eelectlon, A1l the

cendl dates appeared as one claass & there are no ssperate

clapmas g,

5C) » That the contente of para 5C of’ the

0 A are wmng incormet & misconeleved hence the same are ’

0o 5 LA




e

It 1a recpectfully submitted that there wae no element of

'D) | That the ansmring .reslsondsnte

g1

(8)

malic, colourable exerclse of power, in selection of
the answaring respon&ats e Anewering respondents are

seleeted on their mrit & on the wasis of thelr perfermame
in the aelection.

" that . _
are not aware/ who we re at Nos. I» 2, The anmea:ing

respondenta mre fore. munne::—so Ikore was no much
@ifference in fore ‘runners 1In race & carrying the welght,

In soth the events 1t was not pomaibie that who were

No, 1& 2. Anawering respandenta o8n aleo say that they

we re at No, 1& 2 ‘ecaume the difference was not even -

of ,asconde in fore runners. ‘ . ‘

E) No eo mments

B) ' That ths cantehte of para F- of 1
the 0.A, are wrong, Incdrmct & mieconcieved hence the

sems are denfed. It 1g eubmitted that the selectlion

;téé purely based on marit & perfarmaﬁ@e in the eelectlon
thest, - | - A ‘

@ That the contents of para @ of the

| 0,8, are aga!n wronz, lncozrect fales & frivoloas henee

the same are denied. It 1s moat .reepectfnlly subml tted

that the selecilon was avsolutely falr, transparent |

in accordance with the fules & as per eonstitution.

=7 ' ' No comment s,
8o 9 : Th@ 0,4, I. misconcieved baseless
and davolad of mrite hence deservee to ¢ dlemissed with
cost, .
10- 12 Pormal

L K] 6
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It 1o most respectfully prayed that

. thelr lordehips of the Hon'le Tribuéal nmey gracisusly
#o plecsed to alemiss the O.A, with coet .

- \é\%ﬁ

Lmaw\ Kumen ji A \ } Sﬂf\gj Ry /)‘\Myz

~ @zzﬁv@ s %_%({W %‘ﬂ@

Bespomhnts 8 14
VYorification:= ‘

Verlfied at Wew Delhkf on .

that the contents of avove counter rejly ere trus &

correct & nothing 18 fales thereln,

Respondents
8= )4
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IN THE (‘.l_*,N TRAL ADMINISTRATIVE TRIBUNAL

I’RIN(‘“’AL BEN( ‘H AT NEW DELHI 110001

IN RE: AFFIDAVIT OF DASTI SERVICE/COUNSEL MEMO.

. (‘OI INTER /REIOITNDER /AT)DT AF‘FTDAVIT ETC.
; ‘

IN ’ .
oaNo__ 303 oF =2889 |
~l - wextoom 18/9/2000

IN 1HnMA'in1(Ub .
.APPLICANTS

Bhupender Kardam E»Grs "DVDRDCVGEA'
: ) KULBIR PRASHAR /
o . RAJAKUMAR
o« X . ' ~ ADVOCATES
UNION OF INDIA & ORS ...RISPONDENTS ‘thr\g ' s Meera |
| | Chhibher ,Counse
INDEX n 3~
. | o for the Govit/Respt.d
SNO PARTICULARS CGURTFEE - PAGES
01 - Rejoinder to o |
: ~ the Reply of U0} 01-04
- 02 hnnexures/J-1 to J-6 o
o : {Uetailed Index Inside) . - 05-25 )
- ) n ——————— . . .

‘RD”‘@%UUVWPR.Rﬁ AR /RA
COUNSEL FOR THE APPLICANT
) 'Fnum:) 0464183, 0253802 3384820 & 3381161

*'NPu!nPIHIWT THE 1@th 10th pavor Q 2999

© CORY.TO THE COUNSEL FOR THE RESPONDENTS:

TR .Ms'ﬁeeré-ﬁhhibber; Standing Counsel for the
YQ ¥ (§1f Govt of India/Respondent-1 at CAT New Delhi
%W Residence/Dffice; _,w% PV Hostel Hew Delhi 110003
o 'MM‘ .
, ‘é 1 3,“138}1&0[ -
%*‘ § : B cr o nBiR %

1 333 8y
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U8 N THE CENTRAL ADE\MNBSTRATIVE TREBUNAL#-
. PRINCIPAL BENCHAT NEW DELHI 110001 -

SRR LT |
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OANO. _____ 303 x."OF‘QDDb l

. IN THE MATTER OF ¢ |
~ Bhupinder Kardam & Ors . ..APPLICANTS -

v A
" URICN OF INDIA & ORS . RESPONDENTQ B

4 . . e,

W e T L1 2RO (I8 (SY) D A 60) £2D &0 AP U ) EIIP AR ST 38 GLD D GGl GRP (E Gup Qs KB @n GGw $IB €30 GIe IS GES GHD Sl G GEe I GED G GED Gy CES Ep Gl 1) (OB X S Gas D
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- Copy of the CAT
Judgement in OA
o, 1547/95 dt
- 1/3/99 in a | | - | |
similar matter L S 0820

02 &nnexure/d 2.
-+ Copy of the Hules
~ rprelating to the
! - recruitment of
Mazdoors {unskiltled).
issued by the W
Respondents T
{No. of posts: 32459) : B 21
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Letter dt. 15/2/95

re: the recognition
of the Scheduled
Laste Uplift Union .
issued by the

office of the

- Respondents

Annexure/J-4

Y A S G IS P S G CX) D S

issued by the office
of the Kespondents
to the General:
secretary of the
ochedule Caste

~ Uplift Union
~ Annexure/J-5

Intra-0ffice Memo
dt 2/2/96 re: the

- recognistion of

06

the Scheduled Caste

Uplift Union by
‘the MHA/Union of .

India _
Annexure/J=8

Copy of the minutes
of a meeting held .

on 21/4/498 between
the Respondents {the
official side) and
the oceheduledCaste
Uplift Union (staff
side) -

22-22A'

Letter dated 28/4/98

23

24-25




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. PRINCIPAL BENCH AT NEW DELHMI 110001

IN:THE MATTER OF: o | | | |
|
|

ﬁespondents viz., Respondents 8 to 14.

IN RE: oA NO.__ 303 ' oF 2000

i

Bhupinder Kardam & Ors .. .PETITIONERS
v ' ' S
© UNION OF INDIA & ORS .. .RESPONDENTS

REJOINDER TO THE REPLY
SUBMITTED BY THE RESPONDE?T /UUI

Respts/t, 243)

ﬁ--—-- D e e CHR GRm

UNION OF INDIA IN THE OA

MOST RESPECTFULLY SHOWETH :

The applicants subnit this re]olnder on the ;
presumption that the reply has been filed only on .

| - behalf of the Respondents/UDI (Respfs/1,2 and 3) as |

the Union of India has no locus standi to reply o ‘
behalf of the Respondents 4-7 who have been 1mpieaded *‘{
in their personal capacities and should now be procee--
ded ex-parte because despite summons they have not -
f17ed any reply to the 0A as in the case of the other |
|
|

N

P
i

!

Prel1m1nary Objections

Introductory para is forma] and needs no rr9301nder

'by'the appilcants

01 Para 1 is denied because the rules do not pr$v1de
for any interview which has been conducted to favour
certain applicants in violation of the Tlaw.

02 Para 2 is wrong and denied hecause the applicants

. ‘are aware of the fact that the Respondents/1,2. &3,acting

through the persons of Respondents 4~17, have violatea the

- rules-which have no provision for any interview.

03 Para;S needs no comments.as it is a matter of
- record with the Respondents/1,2& 3 who have bungled in

the process of recruitment of the %azdoors

04 Para 4 needs no comments being matter of record.




e
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09

10

Para 5 of the reply‘is a matter of record
and needs no comments by the applicants.

Para 6 of the reply is a matter of record
and needs no comments by the applicants.,

Para 7 of the reply is correct to the extent
that a board was constituted but it is false
that the Administrative Officer/Respt.? was
merely 'in attendance': he influenced the
selection of events alongwith the Respondents
4,9 and 7 who have been impleaded in their
personal capacities but hes/not submitted any
replies to the notice of this Hon'ble Tri-
bunal and the Respt/UCI is protecting then
without any locus standi.

Para 7 of the reply is not admitted to the
extent that i{ avers as under:

-l

T
T

"...the selection was finally to
be made on the basis of interview: A

A (Emphasis added)

Rules ot provide for any interview for the
recruitment of Mazdoors and such a question —-
has been decided by this Hon'ble Tribunal on
the case/ . “Kulbir Singh v. Union of India
0A_1547/35 Jecided on 173/37 (Annexure/d-1). &

copy of the excerpts from relevant rules is
placed at Annexure/d2 hereto.

This para is denied as stated and the hespon-
dents/U01 should be directed to produce their
records for verification/adjudication, as per
their own statement/averment.

Para 9 of the reply is false and denied and it

is submitted that the recruitment was not at

a transparent affair and became shrouded in
mystry and corruption at the time of interview
which is not provided in the rules.

Para 10 of the reply is false and denied: the

. Union referred to herein is a recognised one

(vide Annexures/J3-J6-correspondence); In any

case this para is irrelevant for the matter
at issue in this (4.

oczéé« } )
’ : 1,‘1/
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13

14

15

16

O

Para 12 of the reply is denied because
Union of India cannot defend Mr Rattan Fal/
Defendant-7 who has been impleaded in his
personal capacity.

Para 13 of the reply is false and denied
for reasons mentioned in para 12 above.

Para 14 of the reply is denied as the same
is an exercise in verbosity and has no rele-
vance with the matter at issue.

Para 15 of the reply is false as stated and
it is denied for reasons stated in para 10
above.

Para 16 of the reply 1 s false as stated and
1t is vehemently denied by the applicants uho
find this para as irrelevant for the matter
at issue in this 04

15{repeated} This para is absolutely false and

17

it is denied: the relation of father and sen:
in certain cases is not the issue. The issue
is the selection process in violation of the
rules and this violation is not denied by the
Respondents anywhere in the reply and thus
the applicants' averments stand admitted.

Para 17 of the reply is denied as stated: the
records of the ﬁ93pondents would reveal how

the recruitment process was vitiated and how
the Rules were violated.

Parawise Comments

01

02-03

4.1-
4.9

4.8

Para 1 of the reply is-wrohg and denied: the

rules do not provide for interview which was

conducted for eliminating meritorious persons
These paras do not need any comments.
These paras of the reply need no comments. |

This para is denied as stated: the applicants
are questioning the conduct of interview as /4
this was against the Rules. ////

This para is a matter of record: it is dep
as stated by Lhe Respondents. /

s

(




4.1

due to the handiwork of Respondents/4-7 who are. now

~OB-

No administrative instruction for interview
tor the recruitment of mazdoors if not provided in
the rules can beferiterion for selection as already
pointed: in fact;ihe averment wmade by the Respt-
UOT is a vital admission that they have violated
the rules by illegally infrocucing interview.

This para of the reply being a matter of record
needs no comments by the applicants.

This para of the reply is a matter of record and
does not need any comments by the applica ts.

This para of the reply is absol tely false and it
is vehemently denied by the applicants who reite=
rate the averments made in the corresponding para
of the 04,

This para is patently false and it is very

~ emphatically denied by the applicants who submit

that the conduct of interview was not to "select
gualified candidates" for the post of Mazdoors hut
to select 'favoured' candidates who were connected
with the Respondents/4 to 7 {Respondents/8 to 14
are lesser qualified on the basis of physical merit
as provided in the rules) and thus it was a case ¢/~
nepotism, favourtism and corruption which needs to
he not merely quashed but alsoc investigated so that
the guilty are brought to the book hy the VG/CBI or
through departmental inguiries under the rules.---

This para of the reply is patently false and denjed:
Werely because a person is Class-| Gazetted Officeﬂj
does not ispo facto mean that he cannoi be corrupt
or indulge in favouritism. Surely there are ex-
trandfous reasons in the selection of Respts/8-14

hiding behind the apron-strings of the Respts/1,2 &:
3 with offiicial capacities and have not replied.

This para is absolutely false and it is denied and
the averments mate in the corresponding para of the
0L is reiterated. The factual position {so-called)
is merely evading the matter at issue and all the
sub-paras (a2} to g) are irrelevant for the adjudi-
cation of the 0A viz., why interviews were taken
when the rules do not make any such provision.




5(8)

5(C)

50}

2 B(E)

5(F)

5(6)
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~3-

This para is wrong and denied and the averment
made in para 9A of the UA is reiterated.

This para is wrony and denied and the averment
made in para 5B of the UA is reiterated.

This para is patently false and denied: the
selection was made in violation of the rules.

This para of the reply is . a matter of record
and the applicants would abide by what the
records reveal except the escalation of marks
given to selected cand1dates through the ille-
gally conducted interview, not part of Rules.

This para is wrong as stated and is denied by
the applicants who submit that 'merit' does'nt
include the process of 'interview! not provi-
ded in the rules.

This para is false as stated and it is denied
by the applicant who submit that the so-called
o0P cannot over-ride the rules.

This para is absolutely false and it is denied:
the evidence is Respondents' own admission that
interview was conducted in violation of the
rules which do not provide for any 'interview'.

These paras do not need comments. B
These paras are denied and the rrayer clauses-
are reiterated,

These paras are formal

It is prayed that OA nayg%ﬁgallowed vith neavy
costs, *gj/k ,

APPLICANT/PETIT | ONER

e _

(DR D G VOHR A/MS KIRAN SING
ADVOCATES FOR THE PETITIONEE)

THROUGH

NEW DELHI: 4 5 g 02
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- DATE:

VsRIFICATION

I, Bhupinder Kardam
in OA No. 303/2080

this Hon'ble Tribuna)

| applicant M0.1

pend1ng‘adjudication in
,,do hereby verify that the
contents of this Rejoindar to the counter reply filed.

-ny the Recsnondents Union of India are truéfto my '

personal knowledge and on legal advice and that I have

not suppressed any material fact.

| g
Verifined at ﬂ/v\( this _ [0 Un

o

" APPLICANT WO, 1 for self

PF_ACE-: Af}’\/‘/()wo and for 0thel"§
1 0029 5

THROUGH

ﬂﬁ\ U6 WIHJM/F U'LET K Mﬁﬁﬁﬁﬁx#ﬁ\ |

CCUNSEL FOR

c - PETITIONER/ Dr CPMS
“FLACE : :\/MW : :
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PRINCIPAL BENCH e

O.A. NO. 1547/1995

’ . 5y ot 0,
) Naw Delhi tQja Lhe fb, day ot March, 1999,

HON BLE SHRI JUSTICE S. VENKATARAMAN, VICE CHAIRMAN - W

HON BLE SHRI K. MUTHUKUMAR, MEMBER (A)

1. Kulbir Singh S/0 Mohkam Singh,
D/60 Ambedkar Vihar,

oS ANN;E;};:U%&‘?E/J%W

2. Ssunil Kumar S/0 Devpal Singh, )
A/25, Durgapur Extension,
Shahdar a, .
- Delhi-110093. ... Applicants:

( By Dr. 0. &, Vohra, Advocate )
7 o =Versus-

l. Govt., of National Capital
CTertrivtory ot Delhit Lhrough its
, Chiefl Sectelely,
¥y, ' S, Sham Nath Marg,
4 Delhi-110054. .

2. The Commissioner of Transport,
: Govi. of NGl of Delhi,
~ 5/9 Sham Nath Mard.
Delhi-1100%4,

< 3. Shri P. R. Sharma,
PA to the Commissioner.,
Transport Deptt./Authority,
Govt. of NC1 of Delhi,
5/9 Sham Nath Marg,
Delhi-110054,

4. Shri §. S. Gangotra,
Jt. Director,
S . : Transport Deptt.,
w : Govt. of NCT of Dalhi
IS ’
= 5/9 Sham Nath Marg,
Delhi-1100%5q.

5. Shri Nathu Singh,
Jt. Director,
Transport Deptt.,
Govt. of NCT of Delhi, . .
5/9 Sham Nath Marg, , ; :
Delhi-110054, . :

6. Shri Rambir Singh, . ‘ ,
Head Constable, f
Transport Deptt., ' : :
Govi. of NCT of Delhi,
5/9 Sham Nath Mardg,
Delhi-110054.,
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7, Shirl Ashok Dabas,
5 Trainee Head Constable,
Transport Depit.
Govt. of NCT ot pelhi,
5/9 Sham Nath Marg,
Delhi-1100%4.

7. Shri Arvind Kunar,
Trainee Head Constable,
Transport Deptt,,

Govt. of NCT of Delhi,
5/9 Sham Nath Marg,
Delhi-110054, :

9. Shri Jal Bhagwan,
Trainee Head Constable,
Transport Deptt.,

Govt. of NCT of Delhi,
5/9 Sham Nath Marg,
Delhi-110054,

10, Shri Shashi Kant,
Trainee Head Constable,
Transport Deptt.;

Govt., of NCT of Delhi,
5/9 Sham Nath Marg,
Delhi-110054,

11, Shri Ram Singh,
Trainee Head Constable,
Transport Deptt.,
Govt. of NCT of Delhi,
5/9 Sham Nath Marg,
Delhi--110054,

12. Shri Beer Singh,
Trainee Head Constable,
Transport Deptt.,

Govt. of NCT of Delhi,
5/9 Sham Nath Marg,
Belhi-110054,

( By Shri Rajinder Pandita, Advocate )

O R D

Shri Justice 8. Venkataraman :

{

e

- e
 Thi annexgur2 it the trae .

.+. Respondents

a
;
f

§
S
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The Government of National Capital Territory of

Delhi had called for names of persons who wera

registered with the

recruitment: as

employment

Head Constables in the office of the

exchange for

2nd réspondent. The applicants’ names had bean
sponsoted along with other names, As per the
i
r “;I‘TT}ED'
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e it Uire L, tules, 40 per cent of the vVacancies ip the

grade 6f Headf Constables had Lo be filled up by
" wromotlon I om theCeadre ol Foot Constables and 60 per
cent had to be filled Uno by direct recruitment,
Aggrieved by the Commencemant of the recruitment.. ..
Process for the post of Head Constables, some Foot
Constables filed 0.A, No, 1834794 for quashing the.
recruitment rules contending‘that the posts of  Head
Constables phad to be filled Up 100 per cent by
promotion, In 0.A. 1834/94 the Tribunal hagd passed
an interinm order restraining the announcement ;f the
results ip 'the reciuitment Pprocess, The applicants
who had been shcecessful in the written examination,
got themselves impleaded ag ~"espondents  jnp 0.A.
1834/9¢, In that Case, Lhe fribunal by an order dated
> 3.5,1995 Permitted the publication of the results bt
made the same subject to the ottcome of 0, A, 1834/9¢4,
When the - results were announced the applicants found
that their hames had been excluded, They had sought
to challenge the selection made on  grounds of
corruption and irregularities by filing M.a, No.
1580/95 in O.A. 1834/94, Byt the Tribunal declined

to go into those allegations in that application and

directed the present applicants'to file a separate

Sl application. Consequently, the applicants have filed
this application challenging the entire selection
Process as well as the results announced by the
respondents,

\ -

Z. The main grounds on the basis of which the
applicants  have challenged the selection made by thQ
official respondents are

N I ‘(‘;1“"-')
€ [: ﬂr% EML}
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/ I o I\.;_ AN Lot
: 2 it thie m‘:
. n ~
| Thfhzno na) documen
G LT copy Of




)

as  per recrultment iules no oral interview 1is 0
required tngé held but the committee concerned
held an interview only to manoeuvre the results
and to select the candidates who could not have
heen selected on the basis of the marks obtained

by them in the written test; -

(2) the respondents have given relaxation 1in the
physical norms prescribed under the rules though

such relaxation could not have been giveni

(3) candidates have heen selected either by
» )
accepting bribe of Rs.60,000/- per]éeat or due
to  influence, vide publliclty had been glven _in
~ g hewspapers to the cotrruption involved in
selecting candidates for the posts of Head
Constables; and i
- {4) the respondents have issued four 1lists of
. . . I
selected candidates adding and subtracting e
L
names.
\\‘_,‘
During the pendency of the application the applicants
impleaded tespondents 3 to 6, who are all official
: e N
respondents, by their names on the ground that they -
- are responsible for the cortruption in the selection. :
Respondents 7 to 12 who are stated to be selected
candidates and who have been appointed have also been
impleaded on the ground that it is those .respondents
who have secured appointment by corrupt and illegal -
e TS U . exu're it tne
\\(_j mm\\(a(” fl‘h « T ann L. al document
‘ = N . e ongin
. \‘\(/ Copy o -
/ 3 ‘6)!:? ‘.\I:‘J{ ‘/\/A (
~F . (-\‘\'hl . . L ‘1"_’.‘ Vo ( (e
: ' o - Advocate
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means.  The learned counsel for the  applicants
submltled that the applicants are challenging in this

anp]ioatidn only thé seloclion ol respondents 7 to 12

3. Tha respondentz in their roply have taken an
objection that the present application is not
maintainable under Section 52'kb) of the Government of
National Capital Territory of bDelhi Act, 1991, With
regard to the various groupds urged by the applicants,
the respondents have repeatedly asserted that the
recrultment has been done as per rules; that the
applicants themselves had asserted in 0.A. 1834/94

that the selection process had been carried. on in

accordance with rules; and that it is not open to

them to now contend that theie is anything 1irregular

“in that selection. There has been a general denial of

other allegations. The respondents who have been

impleaded by name have not filed any separate reply.

4, Section 52 on the basis of which the

respondents have contended that this Tribunal has no

jurisdiction to entertain this application reads as

under

52, Contracts and suits. - For the
removal of doubts it is hereby declared
that - :

(a) all contracts in connection with the
administration of the Capital are
contracts made in the exercise of the
executive power of the Union;

(b) all suits and proceedings in connection
with the administration of the Capltal
shall be instituted by or against the
Government of India.”

T e e et e e
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Thisla nexure it the true
isinal document
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indicates  that only suits  and proceedings  in

Q
connection with the administration of the Capital

should be instituted by ‘or against the Government of
India. The suits and proceedings referred to 1in
clause (b) must be in. relation to contracts 1n
connhection with'the administration of the Capital to
which there 1is a reference in clause (a). Clause (a)
and clause (b) will have to be read conjointly. The
present proceedings cannot be said to be pfooeedings
in connection with'the administration of the Capital.
The learned counsel for the respondents conceded that
the Union of 1India is in no way concerned with the
recruitment process and that it 1is entirely the
Government of National Capital Territory which is
concerned with the recruttment, In these
circumstances, the contention that the application

should have been filed against the Union of India and

that this Tribunal has no jurisdiction to entertaln

this application, cannot be sustained.

6. Though one of the applicants has filed an

5. A plaln roading of -the abovae section

affidavit alleging that respondent No;7, Ashok Dabas, Q' |
paid bribe to respondent No.3, P. R. Sharma, through |
his grand-father; that respondent No.8, Arvind Kumar, . B
has paid bribe to respondent No.3 through a clerk -
named Bhardwaj: that respondent No.9, Jai Bhagwan,
who had secured low marks has been favoured by N
respondent  No.4 as he was  known to the  4th
respondent’s drivers; that one Shashi Kant has been
shown favour in-relaxation of height though he was not
entitled for the same; that respondent No.11, Ram
gﬁﬁ"ﬁﬁm’ Aﬂﬁﬁmi k This affpexure it the true
Lish) &\5// . copy of the/driginal document .
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S;ngh, has been shown favour as he is the brother of

one Ramblr  Singh, respondent No.6, who s a heead

constable, obviéﬂsly all these allegations could not

have been on personal knowledge. It would be very

difficult to accept the allegation of corruption made

by candidates who were not successful and quash the

selection on that basis. Though we may not be able to

record any positive finding that the selection has

been vitiated on account of corruption, we would be

pointing R} out a little later that the selection of

some of the candidates arouses serious susplcion about -

the bona fides of the selection process.

1. It is no doubt true that the applicants have

produced some newspapelr reports to show that there

were allegations of corruption in the selection

prooéss, bhut newspaper reports cannot be made the

basis for  recording any finding on the allegations

made by the applicants.

8. As regards the allegation by the applicants

that several 1lists of successful candidates were

issued by the respondents, the applicants have not
placed any material to support that contention. The

counsel for the applicants drew our attention

-

learned

to Annexutres—-13, 14 and 15 and submitted that they.

show that three 1lists were issued of the successful

candidates. Annexures 13 and 14 are shown to be final

lists of selected candidates for thé post of Head

Constables (General) and there is also an indication

that those 1lists are meant for interview (oral test).

In Annexure-13, there are 58 numbers while in
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Annesurao-16, threa more  nuwnbors have been added.

[ '

ANNOXUre-15 1s the final Lis«L of SC and SI' candldates.

That list is alx® for interviow, Though in the list

of selected candidates who were to be called for

interview three names appear to have been included,

these are not the final lists of candidates who 'were
selected for purposes of appointment. We do not think
that on the basis of these lists we can hold that the

list of candidates finally seieoted‘for appointment

was changed,

8. The main dground on the basis of which the
learned counsel for the applicants questions the
validity of selection is that though the rebruitment
rules do nhot contemplate the holding of ~any oral
interview and the selection had to be made only on the
basis of written test, the respondents have resorted

to oral interview only to see that candidates who were

not eligible for selection on the basis of merit in

the written test were selected fér appointment.

9. The recruitment rules provide that the post
of Head Constable is to be filled up 40 per cent by
promotion from amongst Foot.Constables and 60 per cent
by direct recruitment through a selection process
consisting of physical and/or written tests. As per
rules, direct recruitment to the post of Head
Constable had to be done only By physical test and
written test, The rules- do not contemplate the

conduct of any oral interview, in addition to the

written test.
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10, The respondents  have not specifically llj‘i

" pleaded in theiz} reply as to'whether an interview
could have been held to select the candidates) apart
from the physical test and the written test. The fact
that an interview was held is not disputed. The
respondents in their reply except stating that the
selection pProcess was 1in accordance with rules, have
nowhere stated as to on what authority the oral
interview was held. During thé‘coﬁrsé of arguments,
fhe learned counsel for respondents also did not point
out any authority for the committee concerned holaing
oral interview. He, however, sought to point out that

the applicants themselves in their reply in 0.A.

1834/94° in which they were respondents, had asserted
‘that the selection was held in accordance with rules
and that there was no contravention of the rules and
»oontended that it was not open to them to now contend

L that there was violation of the rules.
|

’ .. In 0.A. 1834/94 the Foot Constables who
were the applicants had contended that préscription of
| 60 per cent for  direct  recruitment was

— unodnstitutional‘ and illegal. It was also contended

that as the post was shown as non-selection in column
S of the schedule to the reoruitment rules, there

could not have been any direct recruitment. It is in

that context the present applicants pleaded that the
recruitment was in accordance with the rules. At that o ;
stage there was no occasion for the applicants to S
examine ‘whether the prescription of interview to

select candidates by direct recruitment was . in

%J accordance with rules or not. There is no bar for the ﬁ-
/
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applicants to now contend that there could not have
bheon any intervie®w and Lhmt‘by such 1llegal Llnterview
their fight to seléotion on the basis of their merit

in the written aexaminntion has boon dofeataed.

12. After hearing arguments in part, we had
given aﬂ direction to the respondents to produce all
raelevant records pertaining to the recruitment. The
learned counsel for the'respondents produced certain
records before us and submitted that he was producing
the entire records in connection with the recruitment.
When we enquired him as to how the interview was held
and as to how many marks had been allotted for
interviéw and when we wanted to. see the records
pertaining to the 1nterQiew, the learned counsel for
respondents submitted that no marks wefe allotted for
the interview. When we specifically enquired him as
to whether for purposes of seledtion no marks had been
given for interview, he replied in the affirmative and

submitted that relevant records could be perused.

;
/

13, The records produced by the respondsnts

consist of two files - one file contains the list of
selected oandidates for the post of Head Constabhles
(General) containing the roll numbers and the marks

obtained 1in the written test, as well as another list

of 8C/ST candidates who had been selected, with

relevant particulars. That file also .contaihs the

particulars of the physical measurements of 138
candldates. The, 1ist of the selected candidates with
roll numbers and marks is not signed by any officer

As the respondents themselves have produced these

1
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listsgw}we have to rely upon the - same. Another file l’

contains various papers mostly pertaining to the cases
pending before %Lis Tribunal as well as the letters
issued to the candidatgs either requiring them to
appear for physical fitness or offering appointment.
The only rélevant document in  this file is the
prooeedingsi of the meeting of the Staff Selection
Board held on 11.10.199¢ and 12.10.1994, These
proceedings show that out of 20 vacant posts in direct

recruitment quota, 14 posts had to be filled up by

general candidates. The applicants belong to general

cateqgory and as such we have to take into-

consideration only the selection with regard to this
category. At this juncture, we may mention that one
of the grounds urged is that an SC candidate has been
glven relaxation with regard to the horms prescribed
tfor physical examination. This' is denied by the
respondents, Whatever that‘may.be, that cannot be a
ground urged by the applicants as they can oﬁallenge

only the selection of genégal category candidates.

14, The Staff Selection Board in its meeting
recorded that out of 582 candidates called for
physical test, 146 candidates passed the test; that

they were subsequently called for written test which

was conducted on 25.9,1994; that among them, 68

candidates (59 general and 9 SC) qualified in the
written test: that the candidates passing the written
test were called for interview before thé Staff
Selection Board on 11/12.10.1994; that the interviews

were aimed to test the general'knowledge/viVa voce of
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tnalgandldates:' that som

found successful.

Q
with their roll fumbers is annexed to the minutes.

15. The marks obtained by the 14

catedory candidates who have

selected candidates in the minutes of the Board are as

‘:A!"/ Lyy

é<>qﬁwbhe candidates were

The list of successful candidates H

been

general

shown as the

hereunder
Roll No. Marks obtained f
1126 50 k.
1079 53 i
1127 40 _ 2
1021 53 L
1094 46 i
1140 52 P
1111 41 ¥
1023 40 _ :
1025 40 . 3
1026 44 '
1036 54
1028 44
1081 55
1083 50

The above table is Prepared on the basis of the list

showing the marks obtained by the various candidates

produced by the respondents.

16. If no marks had been allotted for interview

and if the 'seleotion had been

basis of the marks obtained in

made entirely on the

the written test, then

the first 14 candidates as per merit with their roll :
humbers and marks should have been as hereunder ﬁf
i

I

‘ 4 ﬁ

Roll Ng.. Marks Obtained 5
I

1042 57 I

108 S5 ' it the trus
1050 55 "This nna?ﬂglt umﬁﬂﬂ&;-

1036 54 pyoit original documé B

1021 ' 'TYESE&A) 53 _ f?
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1079 {53
1098 53
1140 O 52
1096 , 51
1083 50
1126 50
1136 50
1112 49
1034 ' 48

17, It will be seen that among the finally
selected candidates only 7 would be eligible fof
selection on the basis of merit as per the marks
obtained in the written test. 7 others who were
tneluded _An the select 1ist could not have been
selected on the strength of the marks obtained in the
writvten test. It is, therefore e, obvious that the
Staff Seleotion' Board must have prescribed some marks
for the interview and taking into consideration the
marks obtained by the candidates they have prepared
the final 1list, but the respondents have hot produced
those records pertaining to the conduct of the
interview. The only inference that could be drawn is

that those records, if produced, would support the

plea of the applicants that at the time of interviey

attempts had been made to manoeuvre the results of the

candidates .who would not have been eligible for
selection only on the basis of the marks obtained in
the written test. The non-production of those records
arouses serious suspicion about the fairness of the
selection. Whatever that may be,ﬂif wWe proceed on the

basis that no marks were allotted for the interview,

then 7 of the candidates who have been inoluded 1n the .

final select list could not have been selected on the
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test and 7 others who\have been’ seleoted have been'-

left out.

selection process is challenged, the applicants have

not impleaded all the candidates who Qave been
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18.. Though in this application, the entire '

selected and appointed as parties to this application.

It may

permitted the announcement of the results of the {
selection subject to the resuit of that application
and in view of that order, appointments have bheen made $
only subject to the resﬁlt of that application. This 5'
application has been filed much later - and. the

appointments are nhot subject to the result of this

O.A.

being

quashed even if some irregularity s found in the
selection process. As such, though on the material'
placed before us we find that 7 candidates could not
have been selected on the basis of the marks obtained

by them, as . ﬁhere were many who had scored higher

marks,

candidates except of those who have been 1mp1eaded as

parties in this case.

'19f Among the applicants, only the 2nd -

applicant with roll No. 1112 who had secured 49 marks

was en

exclusion is without any Justiflcatlon So far as the - LR

first applicant is concerned, he had secured only 40

marks

| i
be noted that in O.A. 1834/94 the Tribunal F

As such, without all'the appointed candidates

impleaded; the entire- selection cannot be

wWe cannot quash the appointment of all those

titled to be‘inoluded in the select list and his' -

in the written test, Therefare many who had N
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sactred mére 'thig 40 marks and as such, even if thé
selection of any of the respondents who do not come
within the merit list is quashed, the first applicant
would not be entitled to any relief. This Tribunal
cannot quash the selection only in public 1interest,
It is only if the applicantsi rlgﬁt is affected by the.
selection, the Tribunal can auash the seléction of
respondents, As such at the instance of' the first

applicant, the selection of respondents cannot be

quashed.

20. Among the private respondents, respondent

No.7, Ashok Dabas, who is shown as Ashok Kumar in the

select 1list has secured 54 marks in the written test

and he 1is eligible for selection on the basis of
merit, One Shashi Kant is impleaded as respondent

No.10, but no general candidate of the name of Shashi

‘Kant has been selected. We find that no one by that

name is . selected even in the SC/S% category.
Respondent Nos. 8, 9 and 11 have each secured only 40
marks and they were not eligible to be included in the
select list on the basis of the marks obtained by them
in the written test. So far as respondent No.12, Beer
Singh is concerned, he has obtained 50 marks and was
eligible for inclusion in the select list on the basis

of his merit.

21. The point that requires to be considered 15_
és to whose ‘selection among the respondents 8, 9 and
11 requires to be quashed in order to enable thé 2nd
applicant to be appointed.- In a case where two or

more candidates secure the same marks, the normal rule

N
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' For‘the’abpve reasons, this application is
f allowed in .bart. The respondents are directed to
~ET(L -cancel thé selection angd appoiﬁtment of the youngest

- among respondents 8, 9 and 1] and select ahd appoint

/‘, the'an applicant in that vacancy, This'shall be doné

Gy - 16

iétfo seiect

S . Ji
the eldest among them. In the instant l

case, there is no material op record to point out as -

to who among respondents 8, . 9 ang 1 is the youngest

one., " As such,

we - have to glve g direction t
2

0 the

respondents: | and to cancel

the selection and
appointment of the youngest among responden

ts 8, 9 and
11

in order'to appoint the 2nd applicant,

22.
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T Refer to our letter lio 15225-a/1271/8I3(8) dt 24 aug Ss,

2. In this connecticn a Copy of Min or Del D(ICi1) Note o
R37/94/DWICH, dt 4 12 Dec 95 received under S-in-C's Sranch let
Ho 27133/MC/+IC(2) dated 22 Feb 95 is forwarded hersuwith for
your further necessary action.
r |
! 1
3. The certain linited purposes Tor which the above Union
has behnvrbuOvrlscd by iin of Hone rff irs are iadicated in
letter ¢ rculated vidé our letter [lo 1522 nm*’””°3/ (5) dated
23 Jul )J. .
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% with Un-recegnissd hodies in

| scheduled caste wiirt Union. ]
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IN THE CeHIRAL ADMINISTRATIVE TRL BUNAL PRINCIPAL BENGCH,
NuW DELHI.
_0A Ho. 20 F/2000 MA 3722000,

1

1IN THE HATTER OFé-

Shri Bhupendera Kardam & others. e o o o Apnlicant.
e |
|
i ~"A Versus

Union of India & Ors. « o ee Respondentse.

AL NDE &
i 3. o, Particulars Page gourt Fees.
) Affidavit of
| le Col. B.Cs. Verghese 1-2=
Z.Q%ﬁg Afficavit of She JeS. Sidrah Je= 4= ? - {O
~ @by with Annexure | 1-4-
: %y W Afridavit of
. 3e Veer Zingh I 2= -
| ,2\9/ & with Annexurse 1-4- ,7 _
4, Affidavit of (Q
. Rattan Pal 2. |77/

\Vg/’
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INTHE CENTRAL ADMINISTARATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO 303/2000 MA 372/2000

IN THE MATTER OF :
Shri Bhupendera Kddam & Others...............ccccceevevevee e ... Applicant
Versus
 Union of India & Othe[s............................................._...........Réspondents.
RS |
AFFIDAVIT
1. I, Col B C Verghese S/O Late Shri C K Verghese working as Commander Works

Engineers, Air Force Palam, Delhi Cantt-110010, do hereby solemnly affirm and declare as
under:-

@ That in my official capacity as well as personal capacity, | am well conversant
with all facts and circumstances of this case.

(b) That the recruitment of personnel done by HQ CWE (AF) Palam is completely

official as per the instructions received from the higher HQ on the subject. The
procedure followed has been .according to the rules and regulations .on the subject
issued by Govt of India time fo time. Whefever actions done by the undersigned in
the matter was purely official and there is no personal angle to it. Hence the reply

given by me in the OA dated 29/03/2000 should be the reply in my personal capacity

also.

(© That in my official capacity | have already submitted counter reply on behalf
of the respondents 1,.2, 3, 4, 5, 6 & 7 covering all points raised &in above OA on
29/03/2000-.

Contd......... 2/-




(e) That the contents of para 4.13 of above OA are false and denied. The
selection process was conducted by a board of officers convened by me in the
capacity of Commander Works Engineer Air Force Palam and nowhere | have
supervised or intervened in the selection process. i is false that the respondent/11
is the son of the milk vendor of the undersigned or runs a shop next to my official
residence in “Rock View” Air Force Statidn Palam as alleged. He was a general
candidate and selected on merits and is not known to me at all,

® That the allegation made vide para 5(A) against me is false and denied. The
undersigned has performed bonafide duty in the capacity of Commander Works
Engineer strictly adhering the prevailing rules & regulations on the subject. The

W applicants have not produced even a single proof to substantiate their allegation.

(9 That the allegation made vide Para 5(C) is false and denied as clarified vide
Para (d) and (c) above.

(h) That the allegation made vide para 5(F) is false and denied as no candidate

was related to me in any way.
Depone;‘- -

Verified at Delhi on the i @, day of Oct 2000 that the contents of above
affidavit are frue and correct to the best of my knowledge and belief.

Deponen

€ B AKY s
&dvocateéNowy

@ﬁﬂiai > - o
SOLERan: YV oAL rent Street Comr ‘
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NOTaR v
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iIN THE CENTRAL ADMINISTARATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO 303/2000 MA 372/2000

IN THE MATTER OF :

Shri Bhupendera Kddam & Others.............c..c.ccece e veuee........ Applicant
Versus
Union of India&Others............._..............;..........................Reépondents.
.
AFFIDAVIT

1, JS Sidrah working as Deputy Commander Works Engineer in the office of
Commander Works Engineer Air Force Palam, Delhi Cantt, do here by sqlemnly affirm and
declare as under:-

1. That | have performed by official duty in selection of mazdoor shown in list dated.
8/2/2000 placed on the notice board by Respondent Né 3. Respondent No 3 vide his Part |
order No 1 dt 01 Jan 2000 Annexure/1 has convened a Board of Officers for the interview of
mgizdoors who have submitted their applications by 30 Nov 99 as per advertisement in the
news papers for the appointment in the department. Respondent No 3 by his letter No
1267/Appt-99/Maz/07/E10 dt 01 Jan 2000 Annexure/2 amended vide letter No 1267/Appt-
99/Maz/8/E10 dt 03 Jan 2000 Annexure/3 informed me as Presiding Officer that interview .
for the mazdoor has been held on 03.Jan 2000 onwards. Along with others details, the
details of test o be conducted were enclosed with the Respondent No 3 letter No
1267/Appt-99/Maz/07/E10 dt 01 Jan 2000 Annexure /2& 3. |

2. That | as Presiding Officer of the Board of officers has acted entirely according to the
instruction issued by the Respondent No 3 vide his Part | order No 1 dt 01 Jan 2000
Annexure /1 and letter No 1267/Appt-99/Maz/07/E10 dt 01 Jan 2000 Annexure /2 amended
vide letter No 1267/Appt-99/Maz/8/E1 dt 03f Jan 2000 Annexure/3.

u/ﬁ.-'a—-k;‘x ._
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3. That the allegations put vide para 13 is wrong and denied. Respondent /8 Shri
Mahesh Kumar is Son of Shri Laxmi Narayan, MT Driver employedin GE(AF) North Palam.
However, Shri Laxmi Narayan was deputed to drive the department Jeep of ShriR C Trikha,
DCWE E/M to perform official duty who has absolutely no connection with me. Therefore
the allegation is absolutely wrong and denied.

4, That sub para 13(e) is wrong and denied. Respondent No 12 is the son of an UDC
serving since last 6 years and his duties are rotated in various sections/officers. | have
three sections i.e. E2, ES & E6 under me. There are two junior officers to me, AE Plg and
Chief Draft Man looking after these sections. The UDCs of E2 section are working under
AErPig/Office Supdt of respective section and nothing to do with me directly. | have
completed 38 years of service at the time of interview and have conducted lot of selection
board of officers at other stations. No such allegation has ever been put on me. To give
‘ii'legal consider_ation to UDC is not fair especially when selection has been finalised on the
basis of various physical tests/interview by a board of officers comprising 4 officer members
and concurred by Héad of Office. These are baseless allegations having no merit and
denied. .

5. That sub para 13(f) is wrong and denied. Respondent No 13.is Son of Daftry serving
in Drawing section. His father is an old Group D employee and not serving with me.
However each and every candidate is the son of any person who may be a UDC, Peon or

’ Dgf‘ti’y so on . No consideration has been given to relationship and selections have been

made perfectly on merits. There is absolutely no substance in the allegations and stories

are-cooked up with ulterior motive to put unnecessary pressure on officers.

6. That para 5(A) is wrong and denied. | havé 38 years of long and clean record in
service with high reputation and have conducted lot of such selection board of officers
during my service. Utmost transparency has been maintained for proper and fair selection.
As a mater of fact, most of the candidates who applied for the post selected were related to
MES employees and as such there number in the list was proportionately high. The 6
candidates whose selection has been objected in the OA are no exemption but similar to
several pthers related to various department employees including son of President of
Schedule Cast Uplifts Union who has been selected purely on merits, but surprisingly his
selection has not been objected. Applicant are biased against such candidates as well as
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deptt e.g. Shri Padam Singh son-of Shri Dan Singh has been selected but his selection has
not been challenged as they are challenging selection of other selected candidates -only
and are leaving those who are sons of their own President. The selection of all the
candidates has been done on merits and they have earned it only after competing with
others in all respects. No body has been given entry from back door. The officer has been
unnecessary blamed for corruption without giving any evidence or substantiating the same.
The running & weight lifting test were conducted only to test the stamina/strength and to
qualify the candidates for the interview. There was absolutely no provision of giving priority
of 1% or 2™ rank as contended by applicants. In fact no such ranking was given as well as
those who qualified in the physical test were given 25 marks. The selected candidates have
fully competed in the tests and have been selected on merits. As mazdoor is the feeding
cal®gory on promotion to highly skilled technicians, they are required to be intelligent -in
addition to stout, As such during selection of mazdoor for recruitment they are required to
pass physical test as well as intelligent test. Since in this case no written test has been

made mandatory, intellect was tested through interview.

1. That Para 5 (B) is wrong and denied. There was absolutely no discrimination or
unreasonable classification as evident from test results/ merit list prepared by the board. it
is unfortunate that it has become the tendency amongst vested & interested persons that
without considering their own failure they raise false allegations of corruptions against
official machinery and take the shelter of unauthorized so called union.

8¢  That Para 5 (C).is wrong and denied. Every action for fair and proper selection has
been taken strictly as per guidelines provided by the department to the Board. No departure
has occurred any where as alleged nor any instructions given to the board have been
violated.

S Para 5 (D) is wrong and denied. The perusal of board proceeding and merit list
reveal that selection of Schedule Caste/Schedule Tribes or OBC candidates have been

done strictly as per rules. The running and weight lifting was only for testing
stamina/strength and to qualify for the interview, this test was not the sole criteria for final

selection and no ranking i.e. 1st and 2nd was given as per guidelines given to the board.
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10. That Para 5 (F) is wrong and denied. The selection has been done oh merits based
on criteria already formulated. No rules/ instructions on the subject has been violated.
- Whole process of selection was strictly in the framework of guidelines provided to the board.

11. That Para 5 (G) is wrong and denied. The candidates have not produced a single
evidence to substantiate their allegation and simply relied on verbal gossips, concocted

stories and irresponsible/ false rumors having no base as such it denied in toto.

12.  That the enclosed annexure is the true copy-of the original documents.

Deponent

Verification

Verified at Delhi on the 30th day of Sept 2000 that the contents 5 of above affidavit.
are true and correct to the best of my knowledge and belief.

De o\‘\%eLnt‘.

G B ARy,
Advocas /Notary

*asling. 1@;@ Sh:eat % g@d’jgz
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- ISTRIBUTION

'File No,1267/Appt-09/Maz/E10

PART I ORDER | - \(‘97
BY ,

COL B C VERGHESE, CWE (AIR FORCE ) PALAM, DELHI CANTT-10

Srl No,OL | ) Dated_O| Jan 2000

- INTERVIEW FOR MAZDOOR (USK) AGAINST LRS

17 . A Board of Officers composed as under will assemble on
03 Jan 2000. at.l000-hrs/for-the interview of Mazdoors who have

. .

~ submitted their‘applicationsjby_so Nov 99 kg as per our adver-

tisement in'the news papers for appointment in the Deptt
against IRS, _ 3 : ,

Presiding Officer : Shri Joginder Singh Sidrah,EE DCWE B/R l:f

Members

ls Shri V S Tomar, AE AGE ! T
_ GE (South) AF Palam
2, " B S Bisht, AE AGE 'T"

GE (North) AF Palam

3, * RN Dewan, Chief R D/Man
CYE AF Palam : :

.4

In attendance of Shri Rattan Pal, AO II of HQ CWE AF Palam) |

2, 7‘ Board proceedings duly completed should be submitted .
by Al Jan 2000 in quarduplicate.’ SR

- Vol
; - (B C,;:zggise) e
C o \

ol . .
CWE (AF) Palam

1. Shri Joginder Singh Sidrah, EE DCWE B/R
 CWE AF Palam

20 M V'S Tomar, AE AGE T
GE (South§ AF Palam
3; " B S Bisht, AE AGE Tt
GE (North) AF Palam
45 " RN Dewan, Chief D/Man
| CWE AF Palam Sy

5. " Rattan Pal, AO II
, CWE AF Palam
I/D

Preta ?it&j t;«:sm
& §1%§i#f7 i F ﬁ




Tele ~ 5606524 Office of the
Commander Works Engineer (AF)

Palam, Delhi Cantt-10
L267/Appt~99/Maz/cT] /ELO o | Jan 2000

}The Pre s:;_d:mg Officer

e

INTBRVIEW FOR RBCRUI'H‘AENT FOR 'IHE POST OP MAZDOORS

Inter\m_ew for the post of Mazdoor has been held on 3 Jan 2000
onwards. The. vacancy of Gen/SC/bI'/OBC is as undert~

,  Gen = 1l Nos | | | )
' O0BC -~ _06 Nes -
P o Total = 23 Nos o B .
2. The details of test to be conducted is enclosed,' as per Appx A,
AR K The board be flnallsed by 24 Jan 2000 and proceed;mqs submitted

,‘ duly completed in all respects.

- L | § :
(B C‘\\I,:aghese)
Col

CWE (AF) Palam

Gy e ki X o

- Advoeata/Notmy .
Prefinment Stvect Gew- i 0oy _U%

T }r}k 4
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Tele =~ 5660524 Office of the :
o Commande r Wo rks Englneer (AF)

e Palam, Delhi Cantt-10
1267/Appt-99/Maz/ Cb /E10 ©% Jan 2000

The Presiding OfllCGr
Shri Joginder Singh Sidrah,EE DCWE B/R

INTLRV*MW FOR RECRUITMENT FOR THE POST OF MAZDOORS

1, Refefence this OIflCe .letter No, 1967/Appt—99/Maz/OW/510
dated Ol Jan 2000, ‘

2o The following amendment may please be made in Appx 'A' to
this office letter quoted above:-

(a) Para 1{c) line 3 of Appx 'A!

m "s50 Kg"
READ (e "28 K§

—— s arn

(B C Verfhese )
Col
CWE (AF) Palam

0 Do L:f&ﬂ
¢ é&LLﬁmzam “““““
Sreleseome Stiest Va2 T,
- RN

. N o . \\/
S T =

o
T"[) U kit ‘QC’? Z,)gu,




Alra

L-i,,s_, 5 OF TESTS TO BI COMDUSTED FUH OOl TRENT OF
i OR/CHOWRIDAR/ PECH/SAEATWALA

ice has been oliotted certain vacancies for
rerultrnent o the above categories To ensure that the
election process ia fqug a prmpﬂr~pvn< oure of selection

will -be edopted which 1s manda tory for all cendidates,
Presiding Mfficers and Vembore of the Board will ensure that
the stipulated tests am condusted es under hefore selecting

%

any penrs i-

Thiy off

z’,“..

" §

"C: :‘)

r

i,")

tion docunznts for quallification, age,

(n} Verificati
category otc, S

(b} Test of P*amna: Approx & Ko, running on road
WLLuiﬂ 2 time of L0 mimites for those soloctod

from para Lila} above,

. led Tost of Strength: Only selected indls from above
o two categGriss will un‘ﬂrgo test of liftinqp
v carry&ng and unloa ading & hag of sand weighing 50 Xy
Tor & distance of 50 Hitrs within 5 Minutes,
(d)  Intervisw by the Boardi Those selectad from the
' above. tests will Do intemviewsd 1?yard4nq theiw
fandlly background, finoncial pesition, dependents
NG B0 O,
250 A final procecdings wlll ke prepared by the hoard giving

the details of gach indlis m e perfomance in the tests. cons
duabod to the undmr°iunﬁn wvlhln 10 days of comnTQtJon ot the

IE’.’.)L“




IN THE CENTRAL ADMINISTARATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO 303/2000 MA 372/2000

IN THE MATTER OF
Shri Bhupendera Kadam & Others...............ccocee i i e e o oo Applicant
Versus
¢ Unionof India & Others.................cco. i Respondents.
v :
AFFIDAVIT
1. I, Veer Singh S/O 4 Kisha: . working as AGE “Tech” in GE AF

Gurgaon, do hereby solemnly affirm and declare as under:-

€)] That | was deputed as a member of board of officers for interview of
candidates who had applied for the post of mazdoor convened by Commander
Works Engineer, Air Fdrce, Palam vide Part | Order No 01 dated 01 Jan 2000 (R-1).

(b) That subsequently Commander Works Engineers, Air Force Palam had
directed vide his No 1267/Apptt-99/Maz/07/EIO dt 01 Jan 2000 amended vide No
1267/Apptt-99/Maz/8/EIO dt 03 Jan 2000 to conduct test of candidates for
recruitment of mazdoor. The details of test to be conducted were also
communicated (R-2 & R-3).

() | That my son named Sanjay Singh had also applied for the post in response
to an advertisement issued by Commander Works Engineer, Air Force Palam and
published in Navbharat Times dated 18 Nov 1999 (Page 24 of OA) purely in his
personal capacity.

(d) That applicants allegation “influenced by the connection® vide Para 4.12 A
and B is false and denied. Selection process was fair and proper, strictly conforming
to rules on the subject. The board was presided by a Class | Gazetted Officer and

concurred by a Senior Military Officer and this was not a single man show.

TS

Contd...2/-



(e) That the para 4.13 is absolutely wrong and denied. Although SH Sanjay
Singh (Respondent No 14) is my son but | had no role in getting him selected by
'personal influence. He has been selected purely on his merits. Simply because he
happened to be my son does not mean that he has been selected due to extraneous

reasons.

® That para 5 (A), (B) and (C) of OA are false and denied. Utmost
transparency was maintained for proper and fair selection. All the selected
candidates including my son (Respondent No 14) had appeared in all the tests

- through normal quo and their selection was done purely on merits. No misuse of

power or influence of personal relation has taken place as alleged. As already
clarified the tests were conducted by a board of officers and not by a single officer.
No consideration of “closed connection” as alleged was done or any departure from
the rules occurred any where as alleged.

A

(@) . That para 5 (G) is wrong and denied. The applicants have not produced a
single Ea)_(idence to substantiate their allegations.

Depongnt
Verification \
(," - .
Verified at Delhi on the 4. day of Oct 2000 that contents of above affidavit are
true and correct to the best of my khowledge and belief.
c——Deponent ———__
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PART T ORDER

BY

COL B C VERGHESE, CWE (ALR FORCHE) PATAM, DELHT CANTT-10

Srﬁ No'Ol Datedwgi* Jan 20G00

INTERVIEW FOR MAZDOOR (USK) AGAINST LRS

.15 A Board of Officers composed as under will assemble on :
-~ , .. 03-Jan 2000 at. 1000-hrs /for -the interview of Mazdoors who have . = .
e Csubmitted their applications by 30 Nov' 99 ks as per our adver- - :
£iSfnent in the news papers for appointment in the Deptt
against LHS, oy .
« i

presiding Officer : Shri Joginder Singh Sidrah,EE DCHE DB/R
Mmbe rs : 1. Shri V 5 Tomar, AE AGE 'T'
GE (50uth§ AF Palam
2. " B S Bisht, AE AGE 'T!
GE (North) AF Palam
3. Y R N Dewan, Chief & D/Man
CWE AF Palam

In attandance of Shri Rattan Pal, A0 Il of HQ CWE AF Palam.

Board proceedings duly completed should be submitted
Jan 2000 in quarduplicate.’ '
' 3
ﬁ

| .\‘y o o . éMf/
I » . (BC Verghtse)

Col ,
CWE (AF) Palam

. 23 )
b Y R 'N

 DISTRIBUTION

I Shri Joginder'Singh Sidrah, EE DCWE
. ‘ CWe AF Palam

2,0 " VS5 Tomar, AE AGE *T!
G= (5outh) AF Palam

35 % B S Bisht, AE ACGE T
GE (North) AF Palam

@HN Dewan, Chief D/Man ] ,
CWE AF Palam p Peais Stel Copy

- o LEBNERD R
5, B Rattan Pal, 80 II A R‘V-ARYA b %“ L i TRE

CWE AF Palam A Yocate. Notagy
/0 Mt Stygs g (| Boss Fobly
e v RS S L ~ﬁem%< YRSy Y
File No, 1267/Applt~09/Maz/E10 - o oo
20 oct 20

s87192




C Tele - 5600524 | Office of the
Gommander Wo rizs Bnglntsl

palam, belhl Cantt~10

wm/mwp ~99/Ma /u /G1O o | Jan 2000

'ﬂxe Pre J(UIKijfILCGT

U\‘ITEHV’I_F}\‘I I“OH RLCAUW TT/\FI\‘T FOR 1t £ POST Y or M/\Z.DOQEE}*'

o s A BN o S

Jnto rview for the po% of Mazdoor has been held on 3 Jan 2000

’oanTdsﬁ The vacangy of Gen/SC/ST/ONC 1s as unde rt -~

.\I
' G@n ~ L1 MNos
8¢ w04 Nos
-~ .02 Nos
Ny - 06 Nos

i ryoman it i LT

I . Totali~ 23 Nos

\

o

oo
PP
AN S

The detalils of. test to be conducted is enclosed as per Appi

t Q-

0,

gy, The board be 'final'iced by o4 Jan 2000 and proceedings S submlbled
(0 duly completed in all respec .,
4' }
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(B C Vo?gz 1250 )
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cWiE (AF) Palam
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L) . Beference this office~letten No, 1267 /Appt-99/Maz/07/E10 :
_dated 0L Jan 2000, .

Tele -~ H0O0B524 ' Office of the A \
Commande m Wo The Engi¥dn Lol

: Palam, Delhi Cantt-\.O
1267/Bppt-99/Naz/ ¢ /210 0% Jan 2000

The Presiding Officer :
Shri Joginder Singh Sidrah,BEE DCWE B/R

INTERVIEW FOR RECRUITMENT FOri THE POST OF MAZDOORS

2, The following amendment may please be made in Appx ‘A! Lo
this office letter quoted above:- :

(a) Para L{c) line 3 of Appx 'A

FoR "50 Kg"
‘\ READ . (o 28 14! : |

Lw}ff/

hLM/)/E —

(8 ¢ Verbhese ) S
Col _ ' |
CWE (AF) Palam , *
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will be adopted wal
Prosiding Officers and Membera ¢f the Boa:
the stipulated tests ame conducted as under hefore selecting

'&," two categoriss will undengo test of 1lifting,

23 . & final proceedings will be prepared by the board glving

W

£ Colly)

DETALLSG OF TESTS TO BE CONDUSTED 1}.‘ m-}‘_‘:gp‘_p_gg_;g T OF
HACCR/CHOTR IDAR/ PECN7 SAFATWALA

Ly This ofilce has been allctted certain vacancies four
recruitment to the above calecories, To ensure that the
selection process failr, a pfOp“r prorﬁouve of sele tiow

v 1a mandatory for all cendidatesy

rdd wil) ensure thet

[ g.;.
0

O

ARY PerTs i-

) 7 s0d N .. Sy em
{n} Verification documents for ‘umiiiLcai:un, age,
‘ catagory ohe, :

- ny

260 stamnes Approx 4 Koi. rnnnvng on road
Y Time of L0 minutes for those selectad
{run para 1{a)} above,

(i) .r

O

’S?O—
=

‘.-

(c) Test ar Strongths Dﬂlv solected indls from above

carrwing “and unlowdinq a bag of sand N”Lﬁhfﬁq 6Q Ko

for a distance of 50 Hitrs within 5 Minutes,

{d) Inmwmw by tha Byardi Those o\,lc,, ad faom the
' c‘OVL tests will be intexviewed rﬂqaiu;ng thelx
andlly background, finencial position, dependents

and 50 ONe

**')

bhﬂ d“tut3a of coch Indls by il performance in the tesﬁs.ﬁﬁnl
3tod to the underslgned WLthR 10 days of comwlougor 0% the

,cst
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IN THE CENTRAL ADMINISTARATIVE TRIBUNAL
PRINCIPAL BENCH NEW DELHI
OA NO 303/2000 MA 372/2000

IN THE ;MATTER OF:-

Shri Bhupendera Kardam & Others.................oooiiiiiiiiis Applicant

Union of India & thers. ... ... oveveeeeee e eeeieeeeiee e eeeeeieee e eee i eee e ... . ReSpondents.

—a

:(‘ : ’ :
L, Rattan Pal S/O Late Sh Ran Singh retired as Admn Officer from Commander Works Engineer
Air Force Delhi Cantt —100010 on 30.6.2000. do hereby solemnly affirm and declare as under :-

(@  That I was deputed as a member “in attendance” in a board of officers ‘convened
by Commander works Engineer, Air Force for selection of Mazdoor.s

| (b)_  That I had no roll in selection process as I was performing only admin duties
related to the above board in the capacity of member” in attendance” .

(c) The contents of para 4(1) & 4(2) are correct being matter of records.

(d)  The contents of Para 4.13 related to respondent No 10 are not correct and denied
| except that he is my son. As already explained I had no role in his selection . He has
_ been selected by a group of senior officer and not by a single officer and the selection
/ was based purely on his merits. Simply because he happens to be my son, :it cannot be a
disqualification.

(¢)  That the contents of Para 5 (A) & 5(C) are false and denied . The appointment to
all selected candidates including respondent No 10 i.e. my son has been given on merits
and they have earned it only through normal queo and I had absolutely no role in his
selection as alleged. The applicants have not produced a single proof to substantiate their
allegation of any malafide exercise or misusing powers

Contd..2/-
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® That allegation made by para 5(F) is false and denied . I was simply a member
“in attendence” and had no role in selection process

R
Deponent

Verification

Verified at Delhi onthe oy 74 day of Oct 2000 that contents of above affidavit are true and
correct to the best of my knowledge and belief.

onent

SOLERELY o
SWor: o




I THE CENTRAL ADMINITRATIW TRIBUNAL PRING'!AL BREICH, |
‘ NEW IBLHT ' '

0A WO 303/2000 MA 372/2000

IN THE MAT’@R oF zw;
Shxi Bhuéender Kardem & Othersoeoooono.ooe.ow.oo..ooe..eApplicanto
Versilé | |
Union of Indés & Othel’faooonooooogoooooooooaoo-ooooooaooooReBpondentB;

INIEX Gourt Fees

- i .Selloo  Particplars : © Pages.
' fo Affigavit of Shri Mshesh Kumar S/0 1 to 2
Shrd. Lazmi Narein(Respordent No 8)
25 Affidavit of Shri Ajay Pel /0 Shxd 3 10 4
Sukh Lal Yadav(Respondent No 9)
%o Affidavit of Shri Sudesh Kumer S/0 5 to 6
Shri Rattan Pal(Respondent No 10)
4o APfidavit of Shyd Radhey Shyem gﬁo T %0 8
Shrl Rem Lekhan(Respondent No 11
50  Affldavit of Shri Amp Singa Rawat §/0 9 to 10
Shri JS Rewat(Respondent No 12)o
6o Affidavit of Shrd en Kumar S/0 11 to 12
N Shri Budheshwar Singh(Respondent No 13)e :

Y% Te Affidavit of Shri Sanjay Singh S/0 13 t0 14
Shri Veer Singh(Respondent No 14)e ,

D WD O CIT T eI actwns s

New Delhd

Mar? 2001 (,/@4 @ﬂmy
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IN THE CENTAL ADMINISTRATICE TRIBUNAL \ [1
PRINGIPAT, BEMGH, NEW DELHI \
04 NO 303/2000 MA 372/2000

IV THR MATTER OF 3

Shri Bhuperdera Kardem & others 2000000000000 0cecossceccoecedpplicaity
Versus
Union of India & Othexrs coocococe 0000000600 P0e000D 000 e 00000 leSPONdanBg0

AFFIDAVIT

1o I, Mahesh Kumar S/0 Spyd Lexmi Narain(Respondent No 08) do hereby
sdlemnly affirm and decalare as underi-

(a) That I am the son of Shri Laxml Nrain serving in Garrimn
Engineer{ North) AP Palemo |

i

(b) In respongse to an advertisement published in Nov Bharat Times
of India Dated 18 Nov 99; I had aprlied for the post of Mazdoor
I vas called for the physicael test/interview amd vefification of
certificates by a board of officers convened by Commander Works
Engineer, Alr force Palams I had appeared before the board and
competed in all tests/interview alongwith other condidatese

(c) The allegations mede againgt me vide para 4% 4.12 of above
OA am absolymtely false and denieds I have bheen selected on

| merits baged on my performance in all physicel/stemine tests and
interviewe I was fulfilling all conditions prescribed for
appointment and glven performance to my best ability mm in 231
testg/interviewy No illegnl method i.eo use of connection or
bribe as alleged have been followed by meo This geens to be
more figment of imagination of the applicants who could not gwlifye

(d) Para 4013 1s false and deniedo The alligation is simply made
to tarmich the image of amy father who 1s an honest junior low paid
employee. He has absolutely no lidk with respendenty/5 the prisiding
officer of the board nor # serving undsr him as allegeds My father
is gerving in a different Division icec Garmieon Engi.neer(Nor‘th) AP
Pelam and due 0 shortage of drivers in HQ's office attached temporarily
with Shrd RG Trikha, ICWE F/Mo The avertment is, therefore, absolutely
falseo )

~—
(e) Para 5JA) 45 folse and deniede I have earned the appointment on
petirs after starding in the nommel corditions and competing wi. th

{Q%ther in all raspec‘i.s@a Ko corrupt prectice as alleged has been
) ’r ',..a’i_ @@pted by me nor may father used any connectione ,

Contd.o LY 02/‘“'
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(£) The allegations in pare 5(c) &L OA ageinst me is false and denisde
No fundememtsl rigat has besn violated of the applicants as alleged

due to my selection which was purely on meabits.and the better performance
than others in all physicel/stamina testse No illegal method or a.hy

corrupt method has been followed as allegede

94%7\ oI

Deponent
Y (Respondent No 08)
- .
Yerification
Verified at Delhi on the day of Mar 2001 that the contents

of above affidavit are true and correct to the best of my knowledge and

beliefo
WMEQ =&
Deponento

.\\1/ ‘

ATTESTED
s
4‘7 ’

NOTARY PUBLIC

) § MAR 208k
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IN THE CLNTRAL ADVMINISTRATIVE TRIBUNAL _ :
-PRINGIPAL BENGH NEW DELHT \ %
OA NO %03/2000 MA 372/2000

IN TIE MATTER OFs

Shrl Baupendera Kardem & Otherscccesceccoseccos oeooooo;oooAppliC&nt
VERSUS

Union of India & O{:hersoo-o“o“uoon.o. ocesococecssocoecechiogpondentae

ATFIDAVIT

1o I, A,i,ay Pal S/0 Shri Sukh Lel Yadav( respondent No 9), do hereby solemnly
effim and declare as vnders-

(a) Tat in vesponse of an advertisement published in Nav Bharat
Iimes of Delbl dated 18011.99; calling for applications for the
posts of liazdoor under CWE Air Foxce Pelam, I had applied for the
gemeo I was fulfilling the baslc requirements for the above post
ieco agsey acadamic qualificatlion and good physiquee |

(b) That I was called by CWE Air Force Palem with driections to
appear before a board of officers for teste/inverview and veri=

fication of documents/certificatese

(d) That I appeared on due date end time and participated in ell
the physical/stemina tetts condw ged by the bosrd alongwith other
candidatese I also appeared before the board for interview and ‘
produced requisite certificates@'

(a) TMat I bave competeted the aforesaid tests as romsal sk
candidate alongwith others and given perfomamé to the best of
my abilitye I\nemr know any member of the board nor I meet any
tody to get favoure

(o) The allegations in Para 4012 are abgolutlly false and deniedo
I have besn selected purely on merits based on my better performance
through nommal queoe I was & poor unemployed youth and I had neither

bribed nor used any connection as allefedo

(:i?) The allegation in para 13.2 is false and denlede I have prtici-
pated in all the physicsl/stamina tests as conducged by the boaxd andi
can be verified from the records of the boarde There is abeolttely

no truth in the ellegation as I fulfilled ell requirements and fiven

perfommarce o my best abdlity.

Contdesoceo2/-
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lg) The allegations in Para 5(&) are false and demledo My
selection was pursly on merits and I have never induldged in
» 80y corrupt practice for getiing the appointment as allegedo

(h) The allegations in Para 5(c) & (£) are Palse and denied as -
my eppbintment has not been done on account of any extraneous

© nddderation or I had offered any illegal gratification as
alleged. Being a poor and resoureless condidate. I could

not even imagined for any cormpt parectice as allegede

- | @%ﬂ@

Deponent
(Respondent No 9)

Verification

Verified at Delhl on the date of Mar 2001 that the cmtents of
above affidavit are true and correct to the best of my knowledge and baliefe

o . e

Deponeng




(N T;HE CENTRAL ADMINISTARATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
QA NO 303/2000 MA 372/2000

IN THE MATTER OF :

Shri Bhupendera Kadam & Others.............c...coocee o ieee ..o Applicant
Versus
‘iy,nion of India & Others...‘....................................-................Respondents.
AFFIDAVIT
1. [, Sudesh Kumar S/O Sh Rattan Pal (Respondent No 10 in above OA), do hereby

solemnly affirm and declare as under:-

-y

(@) That | am the son of Sh Rattan Pal, Retired Admin Officer from Commander
Works Elﬁgiiiger, Air Force. My father was deputed as a member “in attendance” in a
board of officers convened by Commander Works Engineer, Air Force Palam for
selection of Mazdoars for which | was also a candidate.

(b) That 1 had appeared before the board and took part in recruitment process
purely at my own and in individual capacity, My father had n;J roll in selection
process nor | ever requested him to help me in selection. By virﬂ;e of énjoying
independent citizen rights and conforming to the conditions/requirements of the
recruitment | was fully entitled fo take part in selection process through normal

“Queo”.

3 (¢) ~ The allegations made against me vide Para 4.12 are absolutely false and
: Q y

“denied. .1 have been selected purely on merits after competing all physical
tests/interview through normal queo. | have neither bribed nor used any connection
therein. Nothing has been produced by the applicants to substantiate the charge.

(d) The fact givén in Para 4.13 that | am the son of Administrative Officer Sh
Rattan Pal is correct. My faiher was simply “member in atiendance” and had no role
in selection process. Simply because | am the son of Admin Officer does not deprive

me my legitimate right to compete j JLuitment test of Mazdoor.”

| | \$”
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 Contd........ oL
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(e) The allegation put forth in Para 5(A) it OA against me is totally false and
denied. No corrupt practice either of connection or bribe has been used and | had
fully competed in all tests/interview and selected purely on merits. It is no sin to be

*

son of an Admin Officer who was not having any role in selection process.

" The allegaﬁons put forth in Para 5(c) of OA against me is false and denied.
In fact the applicants themselves by putting such allegations without any proof to

substantiate are violating my fundamental rights to appear in selection test. My

P legitimate rights of a citizen can not be eliminated only due to the reason of being a
‘'son of Admin Officer.
/
Deponent
(Respondent No 10)
Veritication
=) Verified at Delhi on the day of Feb 2001 that the contents of above

affidavit are frue and correct o the best of my knowledge and belief.

Sy

Deponent



IN THE OENTRAL ADMINISTRATIVE TRIBUNAL § v
PRINGIPAL FENGH, I8V IBLHL \
04 NO 303/2000 MA FF2/2000

IN. THE MATTER OFs

ghrd Bhupendera Kardem & Oyhel‘s ‘oececoo00oeocoesacensoeadpplicant
Versus

Union of India & OthexrsSsesccosneccccscscoa seevcocsoveeollespondentse

AFFIDAVIT

fo I, Radhey Shyam S/0 Shri Rem Lekhan(Respondent No 11), do nereby
solemnly affizm and declare as undert=

(a) Tat I bad apilied for the post of Mazdoor in responss to an
edvertisenent published in Newspaper by Commander Works BEnglneer
Aly FPorce Palem as I wag £ulfilling all the requirements prescribed
therefor. '

(b) Thet on receipt of a call letter I eppeared before board of
Officers and competered in all physical/stemina tests and interview
conducted by tke boaxd covened by Commander Woiks Engineer, Air
Fogce Palamo ‘

(¢) ™at I Berformed all competitions to the best of my ability
alongwith other candldates and got success in getting selection
purely on merits. Nelther I know any member of the board nor
used any commectiion or other cﬁmupt prsec tice asg alleged.

(d) Te allegation made vide Pare 12 is totally falsso As already
explainedo I have not teken help of any = called connection nox
bribed to any body as falsely stated in alove paree I bave fulfilled
ell the requirements and got selection on merdits based on my better
perfomarces

(e) The allegation made vide para 1% is absolutely folee. I em
nel thex son of any milk vender nor having any connection with
Col IEC Verghesme Moreover, myself or eny of my relative is not

area and I have not even seen this ameae I had simply applied for the
post as & nommal candidate and got the selection on merdts.o Belng
son of a millk vender of Col EC Verghese or runming any shop is

only g figment of the imagiration of the appl.icants and a corc o ted
stoxye

Contd/=o o002/

running any shop in rock view Palem as allegedo This is highly restricted . -
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(£) Paze 5 (4) is false and demiedo My siloction was totally baged on

my performapse and I have competed each and every physicel/stamins
test axd interview conducted by the board.

(&) Paras 5(c¢) & (£) are falee an deniede I have participated in all
the tests/intemiew and got seletion on meidtee

|

/a\%\@i@\gé/

-Deponent
A ( Respondent No 11 )
1 7 Yerification
Verified et Delhi on the ' day of £7AR 2001

i that the contents of above affidavit are tmue and correct to thes

best of my knowledge and beliefe

Deponent
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IN THE CENITRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA No 303/2000 MA 372/2000

~IN THE MATTER OF s

Shri Bhupindera Kardam & OthersS cececesecsecssessscsApplicant
Versus

Union of India & Others cocsccoscscoossassaocsscsos Respondents

AFFIDAVIT

1o I, Anup Singh Rawat S/0 Shri J S Rawat (Respondent
No 12) in above OA) do hereby solemnly affirm and declare

as under ;-

(a) That I am the son of Shri J S Rawat, who is
serving in the capacity of UDC in Commander Works
Engineer (AF) Palam office.

(b) In response to an advertisement in Nav Bharat
Times of Delhi dt 18 Nov 99 calling for
applications from aspiring candidates for the
post of Mazdoor by Commander Works Engineer Palam,
I had applied for the same as I met the qualificatiocn
and age recruitment for the post.

That I was cailed for physical test/interview
and verification of certificates by a board of
Officers convened by above HQ. I had appeared
before the board and competed in physical test/
interview to the best of my ability. I had
applied and appeared in recruitment process at
my own and no any held in this regard was taken
from my father. Moreover, my father being a
Junior employee was not having any say or link
with the recruitment process.

(d) Para 4,12 is false and denied. I have been
selected purely on merits based on the results
of physical test/interview comp~eted by me and
not on the basis of any connection or bribe as
alleged,

COthd page @ o 0e 02/""
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(e)

(£)

(g)

-2 - | ’ \gg

' Para 4,13 (e) is false and denied. My father

is not directly working under Respondent No 5.
My father is serving in E-2 Section which is
being headed by Asstt. Engineer (Planning). The
respondent No 5 is the senior officer inchargé
of three sections i.e. E~2, E=5 and E-~6 Section
which are headed by two Gazetted Officers i.e.
Asstt Engineer (Planning) and Chief Draftsman.
As such my father having Junior port folio of
UDC 1is not directly serving under respondent

. No 5 as alleged but serving under 0/Supdt of

E-2 Section under Asstt Engineer (Plg). Moreover,
I have not taken any sort of help or assistance
or used his official position for my selection.

I had fully competed in all tests/interview as
conducted by the board and not followed any
illegal method as alleged.

Para 5 (A) of OA is false and denied. No corrupt
practice of connection or bribe has been used
and I had fully competed in all tests/interview.
and got appointment on merit.

Para 5 (c) of 0A is false and denied. I have
been selected on merits which has earned only
after competetion in all tests/interview
conducted by the board after standing in the
normal conditions. No illegal method or any
corrupt practice has been-followed as alleged,

Deponent
(Respondent No 12)

Vefification

Verified at Delhi on the
that the contents of above affidavit are true and correct

day of MpR’ 2001

to the best of my knowledge and belief.

Y

Deponent
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \>

PRINCIPAL BENCH, mz‘.w DELHI

- IN THE MATTER CF 3

Shri: Bhupendera Kardam & OtherSseeecsescisccocesne «Applicant
Versus

- Union of India and Others ssevosecssvsescsscsnessRespondent

AFEIDAVIT

Lo Lt

1. I, Renjan Kumsr S/0 Shri Dudheshwar Singh
(Repondent No 13 in above OA) do hereby solemnly affirm
and declare as under $=-

(a) That I am the son of Shri Dudeshwar Singh, who
is serving as Daftry (Group “D* enployee) in the
Office of Commander Works Engineév (2F) Palam in
Drawing Section,

(6) That I had appeared before the board and
completed innali tests/interview as conducted by
' the board of O0fficers which was convened by
Commander Works Enginecers (AF) Palam for selecting
the candidates for the post of Mazdoor.

(e} That the allega+1onb made vide para 4.12 (A) and
(B) against me are totally false and denied. Offering
of bribe of huce amount of K 80,000/~ or use of
connection of my father w%o 1s simply & janlor low
paid employee are totally false allegations based on
figment of imaginations I have rlrhtlv completed

in all the tests/interview conducted by the board

 to my best ability and earned the appointment purely
on merits. No illegal or corrupt‘practice either cr
bribve oruconnectionwhas»beeh.aGOpted by-me as alleged.

(a) Para 4.13 (£) is absolutely false and denied.
Neither my father is peon nor attached with Respt/5.
He is serving as Daftry in Drawing Section headed by
Chief Draftsman and has no divect link with Respdt/s
as alleged.

COﬁtéd(page.o.-Z/-
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(e) Para 5(4) is false and denied. I have earned
the appointment by comp-eting in all tests/
interview at my own purely on merits. I have not
used any illegal method i.e. connection or bribe as
‘alleged. | |

} . (f) - Para 5(c¢) of OA is false and denied. The

- allegation that my setection by the board of
officers has violated fundamental rights of other
candidates is absolutely untrue as I have been
selected after competing all tests/interview as

l 4 an ordinary candidate purely on the basis of my
7> performance. My father is a junior low paid
employee and in no way in a position to use

| connection with Repdts or to offer bribe as alleged.

|
Dgggi;;t
(Respondent No 13)

Verffication
TN @ : Verified at Delhi on the day of #pR 12001

that the contents of above affidavit are true and
Y correct to the best of my knowledge and belief.

'\r‘““"l
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IN THE CEN‘IRAL ADMINIST RATIVE JRIBUNAL

IN THE MATTER OF : |
Shri Bhupendera Kardam & Others oo.too'oooqooooocnoo Applicant

Versus

| Union of- India and others .ono-oooo-oonn"oncioon-o Respondents

AFFIDAVIT

14 I, San;jay Singh S/0 Shr:. Veer Singh (Respondent No 14
in above), de’ hereby solemnly affirm and. declare as under :-

,That I am the son of- Shri Vir Singh, who was.
serving as Asstt Englneer in GE A/F (Séuth) and
now. retired. :

."'rhat I had applied/appeared before the board of
.-Ofricers ‘and competed in: all ‘the. tests/interview
" to my. best ability and as a normal ordinary

.candidate. I ‘have absolutely not ‘misused the
-:posltion of m-nmy father or taken his help in my
. selection. : ;

) . ‘That allegation against ne vide para 4,12 are

 absolutely wrong-and denied. These are totally
baseless as I have neither bribéd any officer nor
used any sort of connection or adopted any illegal’

' method<to-get’thrdugh;@hé‘selectiQn. I have taken
part in all tests/interview in normal condition
and my better performance vas, the base of my
selection.

) Para 4,13 as alleged 'is wrong and denied. The
applicants moto seems to be to tarnish the 1mage

- of my father by falsely implieating ‘him in my

- selection.. My father had nothing ‘to do with my
selection which has been conducted by a group of
Officers headed by a senior orficer. My selection
was purely on merits. Simply beeause I was the
son of' a junior officer happened to be a member
of the board, it was not a’ dlsqualification for me

Mto appear in the test for selection of Mazdoor.
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(e) Para 5 (A) is false and denied. I have not.
bribed any officer nor théy ever demanded,
I have actually participated and completed
- in all tests/interview and - selected on merits.

(£) The allegation vide para 5 (A) aga—inst me is
false and denied. No illegal practice either
of bribe or. connectn.on as. alleged has been .
useds There 18 not a sligh tes‘h evidence to .
substantiate the charge. ‘The applicants moto
e seems to be to defame me and my father by
N \[i\ : . putting false and ugly allegations just to
| ' cover up their own failure and interior -
perfomance._ . o

(g) The allegations. against para 5 (a) are false
- and denied due to the reasons amply explained
in preceding paras.

A‘oswa %jﬁ{l

Deponent
 (Respondent No 14 )

o ' Ver‘ification .

_ Verif:.ed at Delhi on the . day of _2001
‘that the contents of above afridavit are true and -
correct to the best of my knowledge and belier.

ANS\WM

Deponent
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IN THE CENTRAL ADMNINISTRATIVE TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI 110001

INRE: OANO. 303/2000 WITH MA NO. 372/2000

IN THE MATTER OF:

BHUPINDER KARDAM & ORS ...APPLICANTS
\Y%

UINION OF INDIA & ORS ...RESPONDENTS

REJOINDER AFFIDAVIT BY THE APPLICANT/1
NO.1 TO THE COUNTER AFFIDAVIT FIILED BY

| THE RESPONDENT NO. 4 TO OA N0.303/2000

I, Bhupender Kardam, son of Shri Chhote Lal, aged 19 years and
resident of 76/31 Pinto Park Delhi Cantt; Delhi 110010, Applicant No/1

in the above noted OA solemnly affirm and declare as under:

01  That 1 am the applicant no.1 and am aware of the facts and

circumstances of the case and thus fully competent to swear this affidavit

02  That I have gone through the contents of the counter affidavit filed by
the answering respondent and I submit that the averments made therein are
absolutely false and misleading and the same are very emphatically denied

by the deponent.
/\/\/L/

—_— -
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03  That the para wise comments of the deponent to the counter affidavit

of the answering respondents are as under:

(a)  This para of the counter affidavit is formal and does not need any

comments by the applicants.

b\) This para of the counter affidavit of the answering respondent is an
absolutely false as stated and it is vehemently denied by the applicants who
submit that the answering respondent who headed the Selection Board
influenced selections which needs to be quashed on this short ground alone
because the answering respondent mixed up his official and personal
capacities and harmed the interests of the api)licants who had higher merit

than the favored persons who were selected for extraneous considerations.

C) This para is pétently false as stated by the answering respondent
and the same is Vehemently‘ denied by the applicants who reiterate the
averments made by them in the OA about the mala fide role of the
answering respondent in the selection process by misusing his official
position in the Selection Board which needs‘?‘investigation by the

Respondent/Union of India.

(d) This para of the counter affidavit of the answering respondent is
absolutely false and the same is vehemently denied by the applicants who
reiterate the averments made by them in respect of the answering respondent

in the OA

-
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e) This para relating to para 4(13) of the OA is denied as totally false
and the reiterates the contents of the corresponding para of the OA and the
facts stated stand proved beyond doubt by the affidavits submitted by some

other answering respondents.

Q This para relating to para 5(A) of the OA is absolutely false and is
denied by the applicants who reiterate para 5(A) of the OA and submit
that the answering respondent did not at all perform his duties bona fide but
misused his official position to favour persons connected with him in sorﬁe

capacity or the other.

g)  This péra relating to Para 5(C) of the OA is patently false and it is
yehemently denied by the applicants who reiterate the averments made by
them in the corresponding para of the OA and the role of the answering
~ " respondents stands proved by the admissions made by the favored
answering respondents; the answering respondent had become law unto
himself and had given a complete go by to the rules and regulations which

did not provide any interview for the post of Mazdoors .

(h)  This para relating to para 5(F) of the OA is denied as false by the
applicants who reiterate the contents of the corresponding para of the OA.
The relation of the candidates selected by the answering respondents have

been amply demonstrated in the corresponding para of the OA.

"
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L. ..l DEPONENT

VERIFICAIION"‘ | | . | o

l.-.--. ‘_‘_

jthzit the qontents of my abeve affidavit are true and correct on my knowledge
and on legal adfvice,\no pari of it is false and nothing materidl has been

suppressed therefrom. = - . ?

1, the'above named deponent, do hereby say on solemn affirmation

s

|

[

1t

Verified at New Delhi this, 2/'?.'/1'&/( day o May 2001. o

;_ m”’%

DEPONENT
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IN RE: OA'NQ.303/2000 WITH MA NO. 372/2000

IN THE MATTER OF:

" BHUPINDER KARDAM & ORS .. APPLICANTS
V.
UNION OF INDIA & ORS ...RESPONDENTS -

REJOINDFR AF FlDAVl I BY THE APPLICANT/I |
N() I TOTHE C OUNTI R AFFIDAVIT FIILFD BY | ~

THE RESPONDENTNO.5  TO OA NO 3032000

t

'l' Bhiupe'nder Kardam, son of Shri Chhote Lal'}agved 19 yéars and

remdem of 76/3] Pinto Park Delhi Cantt, Delhi 110010 Appllcant No/l

'in the above noted OA solemnly affirm and declare as under

. 01 Thatlam the applicant no.! and am aware of the facts and

 circumstances of the case and thus 'f‘ul!y competent to swear. this affidavit - -

i 02 That I have gone throush the contents of the counter affidavit filed by

~the answering respondent and I submit that the averments made therein are’

absolutely false and -misleadiig and the same are very emphatically denied

hy the deponéul. |




03  That the para wise comments of the deponent to the counter affidavit

of the answering respondents are as under:

1) This para of the counter affidavit of the answering respondent is
absolutely false as stated and it is vehemently denied by the applicants who |
submit that the answering respondent who headed the Selection Board

‘% influenced selecﬁons which negds to be quashed on the short ground that
he never acted according to the instructions of the Union of India and mixed
up his official and personal capacities and harmed the interests of the
applicants who had higher merit than the favored persons who were selected

for extraneous considerations.

2) This para is patently false as stated by the answering respondent

aﬂd the séme is vehemently denied by the applicants who reiterate the
averments made by them in the OA about the mala fide role of thé
answering respondent in the selection process by misusing his official
position as presiding officer of the Selection Board whose broceedings got
vitiated and needs a thorough i]llquir);/ investigation by the Respondent/Union

of India and deserves to be quashed by this Hon’ble Tribunal.

3)  This para of the counter affidavit of the émswering respondent
relating to para 13 of the OA is absolutely false and the same is vehemently
denied by the applicants who reiterate the averments made in the
cdrresponding para of the OA. in respect of the role of the answering

~ respondent in the illegal selection process over which he presided.

— /—

-
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In fact, the allegations against the answering respondent stands
proved beyond doubt on the his own admission by and also vindicated
and stand corroborated by thé affidavit submitted by the respondent/8
whose closeness is a fact and a favour has surely been shown by the

answering respondent to the respondent /8 in the latter’s illegal selection..

4) This para relating to para 4(13) (e) of the OA is denied as totally
false a:pd, apart from reiterating the contents of the corresponding para
of the OA, the applicants submit that the elaboration given by the
aﬁgweﬁng respondent indicates how closely aware about the favoured
respondent/12 who has been selected in the illegally conducted selection

process conducted under the answering respondent, as the presiding officer.

5) This para of the counter affidavit rélating to para 13(f) of the OA is
patently false and the same is vehemently denied by the applicants who
submit that the answering respondent has picked up persons from amongst
the persons serving him in his one personal capacity or another (such as the
son of his Dafiry, the respondent 13) and there is no doubt that he has
favoured their selection of their sons as Mazdoors in preference to the more
deserving candidates. Tile applicants deny that they have cooked up stories
with ulterior motives; they have brought to the notice of this Hon’ble T

Tribunal the stark realities and the acts of corruption, nepotism and

favourtism indulged in the answering respondent.

6) This para relating to Para 5(A) ) of the OA is patently false and it is
vehemently denied by the applicants who reiterate the averments made by
them in the corresponding para of the OA and the role of the answering

respondents stands proved by the admissions made by the favored among
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other answering respondents; the answering respondent had become law
unto himself and had given a complete go by to the rules and regulations
which did not provide any interview for the post of Mazdoors; in fact the
so called transparency in selection averred by the answering is only to the
extent that the corrupt practices indulged by him and hié other ccﬁleagﬂes,
who héve been impleaded in this OA are transparent and clear as day light
The ‘selection on merit® criterion repeatedly mentioned by the answering
respondent cannot be limited to the sons and relations of only those
persons who are closely working with the answering respondents. It is
incumbent on the Respondent/Union of India to inquire against the conduct
of the answering respondent rather than defending, his misdeeds ’and

‘misconduct in the selection process which deserves to be quashed.

7 ~ This para relating to para 5(B) of the OA is denied as false by the
~ applicants who reiterate the contents of the corresponding para of the OA.
The relation of the candidates selected by the answering respondents have

been amply demonstrated in the corresponding para of the QA.

8-11 These paras relating to paras 5C, 5D, 5F and 5G of the OA are
absolutely false aﬁd are denied by the applicants who reietrate the contents
of the foregoing paras of this rejoinder as well as the contents of the
corresponding para of the OA; the entire selection process conducted by the
Respondent/5 is a sham and farce and deserves to be quashed in toto and

conducted afresh in accordance with the rules and regulations

12 This para of the counter affidavit needs no comments by applicants
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- Inview of the sabmissions made above, ‘the deponent submits

that the answering responcent has not been able to show any cause why the
B r:&‘zl’lef prayed by the depornent  be not gl'an.ted to the applicants in the above
{ P { . : .

: . L

".lebzted!OANo. 303/2000 in the interest of justice.

1

P

 DEPONENT -

17 1, the above named deponent, do hereby say on solemn affirmation

T | o DEPONENT

that the contents of my abc e affidavit are true and correct on my knowiegdge

KR

i

T L ‘ Ce coen . l
¥ ".and on legalradvice, no part of it is false and nothing material has been

. suppressed therefrom. .
Verifi_ed al New Delhi this ?/ng’t day of May 2001
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 INRE: - 0A No. 3032000 WITH MA NO. 3722000

~ "IN THE MATTER OF:

BHUPINDER KARDAM & ORS ... APPLICANTS
v
~ UNION OF INDIA & ORS .RESPONDENTS .

REJOINDER AFFIDAVIT BY THE APPLICANT/!
NO.1TO THE COUNTER AFFIDAVIT FIILED BY
THE RESPONDIENT NO.B TO 0A N0.303/2000

---------

o . ‘Bhupender Karcam, sen of Shri- Chhote Lal, aged 19 lyéars and i

resident of 76/31 Pinto Park Delhi Cantt, Delhi 110010, ‘Applicant '1\;"0/ .
in the above noted OA solemnly affirm and declare as under: |

|

a1 That | kil]j] the applicaiv no.1 and ain aware of the facts and-

f
i

cireumstances of the case and thus fully competent to swear this affidavit

02 That | have gone through the contents of the counter aftidavit filed by

- the answering respondent and I submit that the averments made therein :are

absolutely false and misleading and the same are very emphatically denied

by the deponent.




03  That the para wise comments of the deponent to the counter affidavit

of the answering respondent are as under:

a) This para of the counter affidavit is formal and needs no comments

by the applicants.

b)..  This para of the counter affidavit is formal and needs no comments

by the applicants.

c) Tﬁis para of the counter affidavit is a vital admission by' the
answering respondent and goes to show clearly the averments made by the
applicant that the selection of Mr Sanjay Singh/respondent-14 is illegal as
being the answering respondent who was a member of the board as stated
bif/’him in para (a) above and the connection is obvious and the selection of
his son in preference of candidates with better merit is obvious as day
light. The answering respondent influenced the selection of his son just as
othér members of the selection committee were influencing the selection of
their own favourites for the posts advertised by the Respondent/Union of

India.

d) This para of the counter affidavit relating to the paras 412A&B
of the OA are absolutely false and are vehemently denied by the applicants

who reiterate the corresponding paras of the OA
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e) This para of the counter affidavit relating to para 4.13 of the OA is
patently false as stated and the same is emphatically denied by the applicant
who submit that if the selection of the son of the amswering rrespondent
was on merit there could be no objection but the selection of the
Respondent/14 was done on because he was the son of the answering
Respondeﬁt and this vitiated the entire selection process ; the applicants
reiterate the averments made by the ap?licants in the corresponding

para of their OA.

f) - This para of the counter affidavit relating to paras 5A, 5B and . 5C
of the OA are ﬁbsolut,ely false and are very emphatically denied by the
applicants that all the applicants selected were through connections and
extraneous considerations and were bereft of any merit at all and there
names were at very low position in the physical tests; the interviews were
héld in violation of the rules simply in order to being sons and relations,
and/or acquaintances/time servers up in the list; by no stretch of
imagination such a selection can be called meritorious and the only thing
which is transparent is the corruption, favourtism and nepotism that
prevailed in the selection process and it has no sanctity in law and deserves

to be quashed by this Hon’ble Tribunal.

g)  This para of the counter affidavit relating to para 5(G) of the OA is
absolutely false and it is vehemently denied by the applicants reiterate the

averments made by them in the corresponding para of the OA.

/\//\_/‘/_-
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ln vww ()f the wblmssmns m.:de above, the deponent subml'fs
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‘ that the answermg’ jjesponé.ent ha_s not been' able to sho'w any céhse Why the

1el1ef prqyec{l by the deporu'nt be not gxanted to the apphcants in the above
: r;: e

noted OA No
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I; the above named deponent, do hereby say on solemn affirmation
that the contents of my abc ve affidavit are true and correct on my knowledge
_and on legal advice, no'pait of it is false and nothing material has béen "

-suppressed therefrom. . o S , ;
‘ } ! .. 'l B : ) 2 R . ' 1 * 1

‘I } “ g ©o . : . . : .
- | Verified at New Delhi this 2 Z/M{ day of -May 2001.
o o

DEPONENT .
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| ‘ PRINCIPAL BENCH AT NEW DELHT 10001
INRE:  OA NO. 30372000 WITH MA NO. 372/2000
~ INTHE MATTER OF
BHUPINDER KARDAM & ORS ...APPLICANTS -
g Vo ﬁ

UNION OF INDIA & ORS ..RESPONDENTS ' .~ "
REJOINDER AFSIDAVIT BY THE APPLICANT/I
NO 1 TO THE COUNTER AFEIDAVIT FILED BY
THE RESPONDENT NO. 7 TO OA N0.303/2000. -

. L BhupeudcnKarc:'-.am, son of Shri Chhote Lal, aged 19y¢ars 'and",

resident of 76/31 Pinto Park Delhi Cantt, Delhi 110010, Applicant No/l.

in the above noted OA soleranly affirm and declare as under:

01 That Tam the dpplicart no. 1 and am aware of the facts and

© circumstances of the case and thus [ully competent to swear this affidavit

02 That I bave gone through the contents of the counter affidavit filed by
the answering respondent.and I submit that the averments made therein are -

?

absolutely false and misleading and the same are very emphatically denied .- =57

by the deponent.

ol



1<

2.

03 That the para wise comments ‘of the deponent to the counter affidavit
of the answering respondent are as under:
a) This para of the counter affidavit is formal aﬁd needg no comments
by thé épplicants.
b)  This para of the counter affidavit is formal and needs no comments
—~ lzy_ the applicants.
| c) ’ This para of the counter affidavit relating to paras 4(1) and (2) is
~ formal and needs no comments
d)  Thispara of the counter affidavit relating to para4.13 is a vital
admission by the answering respondent and goes to show cle’arly the
averments made by the applicant that the selection of hi son is illegal as
being the( answering respondent who was the so-called “member of the

AN

_— < obvious and the selection of his son in preference of candidates with better

- l' i/\f\
bard « Ettendance as stated by him in para (b) above and the connection is

merit is obvious as day light. The answering respondent influenced the

selection of his son just as other members of the selection committee were
- influencing the selection of fheir own favourites for the posts advertiséd by

the Respondent/Union of India.

e) This para of the counter affidavit relating to paras SA & 5C of

the OA are absolutely false and are very emphaﬁcally denied by the

applicants who reiterate the corresponding para of the OA.

f)  This para of the counter affidavit relating to para 5(F) of the OA is

absolutely false and it is vehemently denied by the applicants reiterate the

averments made by them in the corresponding para of the OA.
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Tn view of the submissions made above_ the deponent submits

that the answering resnondent has not been able to show any cause why the

DEPONENT

%6 o

ADVOCATT |
C”(Regn. N 1344283, 8
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e IN THE CENTRAL AD?MNINI‘\STRATIVE TRIBUN

PRINCIPAL BENCH AT NEW DELHI 110001
INRE: OANO. 303,/2000 WITH MA NO. 372/2000
IN THE MATTER OF:

BHUPINDER KARDAM & ORS ...APPLICANTS

\Y

UNION OF INDIA & ORS ...RESPONDENTS

REJOINDER AFFIDAVIT BY THE APPLICANT/1
NO.1 TO THE COUNTER AFFIDAVIT FIILED BY

THE RESPONDENT NO. § TO OA N0.303/2000

I, Bhupender Kardam, son of Shri Chhote Lal, aged 19 years and

(e

resident of 76/31 Pinto Park Delhi Cantt, Delhi 110010, Applicant No/l

in the above noted OA solemiﬂy affirm and declare as under:

01  That I am the applicant no.1 and am aware of the facts and

circumstances of the case and thus fully competent to swear this affidavit

02 That I have gone through the contents of the counter affidavit filed by
the answering respondent and I submit that the averments made therein are

absolutely false and misleading and the same are very emphatically denied

by the deponent.




- 03 That the para wise comments of the deponent to the counter affidavit

of the answering respondents are as under:

a) This para of the counter affidavit of the answering respondent is a
vital admission that he is the son of a person connected with the

establishment which made the selection of Mazdoors.

b) This para is a matter of record and does not need ny comments by the

Petitioners/applicants

c) This para relating to para 4.12 of the OA is absolutely false and
denied by the applicants who submit that the answering respondent was a
person with lesser merit and did not déserve to be appointed to the post
advertised by the Union of India but was appointed because of connection,
favouritism and corruption prevailing the department which made selections

on extraneous considerartions.

d) This para relating to para 4.13 of the OA is absolutely false and it is
vehemently denied by the applicants who reiterate the averments made by

them in the corresponding pafa ofthe OA .

€) This para relating to Para 5(A) of the OA is patently false and it is
vehemently denied by the applicants who reiterate the averments made by

them in the corresponding para of the OA.

f) This para relating to para 5(E) of the OA is absolutely false and the

same is emphatically denied by the applicants who reiterate the submissions

made by them in the corresponding para of the OA

1/(./»-/\ ’




In view of the submissions made above, the deponent submits
that the answering respondent has not been able to show any cause why the
relief prayed by the deponent be not granted to the applicants in the above

noted OA No. 303/2000 in the interest of justice.
k4
M&bﬁﬁ/

hd DEPONENT

VERIFICATION

I, the above named deponent, do hereby say on solemn affirmation
that the contents of my above affidavit are tfue and correct on my knowledge
and on legél advice, né part of it is false and nothing material has been
suppressed therefrom.

B2 Verified at New Delhi this £ & ud day of May 2001.

‘
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pl-iqPINDER KARDAM &ORS = ...APPLICANTS

m the above lléted OA solemnly affirm and declare as under "

i R t

;’VIN,THE MAT TER OF;
B .

! : . [ - ! : :
I ‘ H . : . B : L N e N N
P . . . 1
NV o o
R I N . . .
. . ! ) .
T Y : .

/UNION OF INDIA & ORS  ...RESPONDENTS

| ' REJOINDER AFFIDAVIT BY THE APPLICANT/I"
NO.1 TO THE COUNTER AFFIDAVIT FILED BY

THE RESPONDENT NO. 9 TO OA N0.303/2000

' I Ethpender Kardam, son of Shri Chhote Lal 'aged 19 years and "

- ,ylcsldent of 76/31 Pinto Park Delhl C'antt, Delhi 110010 Appllcant No/l

”

)
|

$
i

g o101 ‘Tl_la't.l"an;rthe applicant no.1 and am aware of the facts and I

i 1 . 1
A . T,
P

| circumstances of the case and thus fully competent to swear this-atfidavit

- 02 That 1 have gone through the contents of the counter affidavit ﬁled by .

- the answering respondent and I submit that the averments made thercin are

'R

a!iso!lllely false and’ misleadiag and the same are very emphatically denied

- by the deporient.




03  That the para wise comments of the deponent to the counter affidavit

of the answering respondents are as under:

a) This para of the counter affidavit of the answering respondenf needs
T no comments by the applicants, being a matter of record.
| 'b) ~ Thus para is a matter of record and does not need any comments by
| the Petitioners/applicants
c) This para wrongly marked as (d) nneds no comments by the
.appliCanrs, being a matter of record.
~d)  This para is absolutely false as stated by the answering respondent
-~ and 1t is denied by the applicants who submit that the answering
U ~ respondent was appointed to the post because of favouritism and
\ '.by tne department which made selections on extraneous considerations.
- €) This para relating to para 4.12 of the OA is absolntely false and it is
 Vvghemently denied by the applicants who reiterate the averments made by
thenr in the corresponding para of the OA .
D This para is wrongly marked; there is no para 13.2 in the OA:
however the averments made by the answering respondents are patently
false and are very vehemently denied by the applicants. |
\‘ - g) This para relaﬁng to Para 5(A) of the OA is patently false and it is
A vehemently cienied by the applicants who reiterate the averments made by

them in the corresponding para of the OA.

h) This para relating to paras 5 (C ) to 5(E) of the OA is absolutely

[

false and the same is emphatically denied by the applicants who reiterate the

the contents of the corresponding paras of the OA
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S In wew of lht bubmlbblOllS made above the deponent submity

! & [ ’ K ‘f’
that the answermg rebpondent has not been able to show dny cause why the’
} .

v

At
ik . i
' féhef prayed by the deponent be not g,ranted to the appllcants in' the above

% ? N | !

"“_' ofed ANo 303/2000 in the interest of Justice.
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I the above name d deponent do hereby say on solemn afﬁrmanon S 1

lhat the contems of ny above afhdavnl are true and corr u,t on my knowlvedée
o .

N iy
s l

R and on legal advrce no par’r of 1t 1s false and nothing materral has been

'sdppresse_d tl-re_refr.om. : I

Verified at New Delhi this 2l dayof  May 2001._" |
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! | © DEPONENT
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- ,_-:;zep_;{mcmm BENCH AT NEW DEL HI 1 10001

| “eSIdent of 76 'l Pmto Park )elhl Cantt Delhl 110010 Appllcant No/l

; -
.m the above noted O/\ solcmnly affirm dnd declare as wdcr o i

BHUPINDER KARDAM & ORS ' ...APPLICANTS ©

THF C ‘FNTR-‘M” ADMNINES FR(\TIVF Tmm INAL —

[
e

]

“ INRE QAHQ-{‘;O}‘/zoooi WITH MA;NO.-:372/'2000 S XA’\

INTHEMATTER OF:

:.E' L s ,:"--<.}<' v¢

A . - . L e - .
co e -~ . . T

UNION OF INDIA & ORS - ..RESPONDENTS

: - | §( :'.;_.‘i.'l.'

[ : REJOINDLR AI'FIDAVH BY THE APPLICANT/I - Ty

SR NO 1 TO THE COUNTER AFFIDAVIT FIILED BY

- THE RESPOND JNT NO. 10 TO OA NO. 303/2000

1

.1|
'?-.i,.

I Bhupender Karclam son of Shr1 Chhote Lal aged 19 years and

12

; a

-

:_.
i

I -
1 S
t i

01 That I ahii tlie‘ appliéan'--: ne.1 and am aware of the facts and 1

" circumstances of the case and thus fully competent to swear this affidavit |

[

[ .
0 -
T
.

02 - That 1 have gone throuzh the cohtqnts of the counter affidavit ﬁledjby i

L t.he ahswering respondent and 1 subniit that the averments made therein are i |

ﬂbﬁolutely {alse and misleadiag and the same are very emphatlcally demed

- by the deponem
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03  That the para wise comments of the deponent to the counter affidavit

of the answering respondents are as under:

a) This para of the counter affidavit of the answering respondeﬁt 1S a
vital admission on the part of the answering respondent and the OA of the
applicant deserves to be allowed on this ground alone.

b) This para is patently false in view of the admission made in para a)
above and it is denied by the applicants who submit that the applicant has
been appointed because of his father’s influence in the recruitment process
c) This para relating to para 4.12 of the OA is absolutely false as stated
by the answering respondent and it is denied by the applicants who submit
that the answering reépondent was appointed to the post because of his
connections and favouritism by the department which made selections on
extraneous considerations.

d) This para relating to para 4.13 of the OA is a vital admission on the
part of the answering respondent and apart from reiterating the averments
made in the corresponding para of the OA, the applicants submit that the
father of the answering respondent was not a person merely as “member in
attendance” but influenced the sélection of his son who was selected by
corrupt practices which needs to be quashed. |

e) This para relating to Para 5(A) of the OA is patently false and it is
vehemently denied by the applicants who reiterate the averments made by
them in the corresponding para of the OA.

f) This para relating to para 5 ( C ) of the OA is absolutely

false and the same is emphatically denied by the applicants who reiterate the
the contents of the corresponding paras of the OA

?/

—
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* suppressed therefrom.
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noted OANO 303/2000 m the interest of Jusuce e " ,
l . c»v\}z(( ’ :
g : M .
g t DEPONENT =~

C ! S o

. | ¢

VERIFICATION

I, Lthéab’ove 'nam-ed,deponeht, do hereby say on solemn affirmation
that the contents of my abeve affidavit are true and correct on my knowledge
;’ i } . . ' . )

- . . 5 ;
and on legal advice, no part of it is false and nothing materiai has been |

§

Véri_ﬁed at New Dzlhi this ?,2,&-/& day of _'_May 2001.
Neotadl
DEPONENT 1:
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o
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' }N "lH CFNTRAI AI)MNINISIRAIIVL* IR!BUNA[
r ,PRINCIPAI BFNCH z\T NEW DFLH! 110001 o]

INRE On NQ 30312000 wm-l MA.{NO. 3720000 -

] b . . . . ! :
N - - o ‘i
.“,‘THEMATT‘FROF: - o
. ‘ . N R !-
;{__"- 'I“BHUPIPIDER KARDAM &ORS  ..APPLICANTS -
| - ' | ?
| I! Vi‘ |
o 1;.?;,?UNIONOFII\{DIA&OR  .RESPONDENTS ..
RN RSO R R S ‘ ,
i |
| EE | |
REJOlNDLR Al «IDAVH BY THE APPLICANT/I
s NO. 1 TO'IHE U)UNTI R AFFIDAVIT FIILFD BY
RN _THE Rl*Sl’ONDI:NT NO. 11110 0A No. 303/2000 -

L, Bh:upende:r Kardam, son of Shri Chhote Lal, auéd 19 years and

[

v IILbldull oi 76/31 Pinto Park )elln Cantt, Delhl 110010, Appllcant No/l

- n the above noted OA. solcmnly affirm and declare as undcr B
[ | |
;‘ai‘ A O That 1 am the applicaii no.! and am aware of the facts and -,
clo . g . : ' i

-circumstances of the case and thus fully competent to swear, this affidavit

(2 lhat | have. gone throuzh the contents of the counter affidavit filed by
-the answcnng le%pondent dnd I subnnl that the averments made therein are

absolulcly false and wisleading and the same are very emphatically. dénied
.

1

by the deponent. , o

,')



03  That the para wise comments of the deponent to the counter affidavit
of the answering respondents are as under:

a) This para of the counter affidavit of the answering respondent is a
matter of record and calls for no comments by the applicants.

b) . This parais a matter of record and does not éall fore any comments
by the applicants.

' C) This para is totally false and it is vehemently denied by the applicants
who submit that the answering respondent got selected not because of his
merit and ability but because of his connection and his selection is the result
of undﬁe favourtism shown to him by the departmént which made Selections
d)  This para relating to para 4.12 of the OA is absolutely false as
sfated by the answering respondent and it is den‘ied by the applicants who
submit tﬁat the answering respondent was appointed to the post because of
his connections and favoﬁritism by the department which made selections
~ on extraneous considerations.

e)  This para relating to para 4.13 of the OA is absolutely false as

stated by the answering respondent and it is denied by the applicants who
submit that the answering respondent was not at all selected on merit but
because of the corrupt practices and his selection needs to be quashed.

e) This pafa relating to Para 5(A) of the OA is patently false and it is
vehemently denied by the applicants who reiterate the averments made by
them in the corresponding para of the OA.

f) This para relating to para 5 (C) & (F) of the OA is absolutely
false and the same is eniphatically denied by the applicants who reiterate the
the contents of the corresponding paras of the OA

—
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. 1ehef prayed by the depom nt be not gr anted to the applicants i in the above !

" suppressed therefrom.

ln vu.w of lhe s bimissions made above, the dep()ne SIS

that tile answermg respond ent has not been able to show any cause why the \%
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noted OA No 503/_2000 in the interest of justice. Sl
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I the above named deponcnl do hereby say ol solemn afﬁrmatmn

thal the contents of my dbove dlhdavnl are true and correct on my knowledg L,(,
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, zmd on lcgal.nd'ylce, o parl of it is false and nothing mnlcrml has been
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Verified at New Dzlhi this 22 <wd day of -'May 2001,
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’,!IN_RE: OANO 303/2000 WITII MA NO. 372/2000

© 'INTHE MATTER OF:

BHUPINDER KARDAM & ORS ~ + .. APPLICANTS

A/d\'

! H

Uy

“* - PUNION OF INDIA & ORS ~ ...RESPONDENTS

| ; ~ N | |
\ S :
i . |
A I
BN R RD IOINDI R AV FIDAVIT BY THE APPLICANT/l
‘ | iff L 5
‘ : NO. 1 TO THE COUNT CR AFFIDAVIT FILED BY
THE RESPONDENT NO12 TO 0A N0.303/2000

l Bhupc.ndu Kaulam son of Shri Chhote Lal, agcd 19 ycar% and
: \’E; o lemdcnl ()i 76/3] Pinto Park Delhi Cantt, Delhi ilOOlO Apphcant No/l

in ll_]a above noted OA solemnly affirm and declare as.undcr:_

01 That | am the applican: no.| and am aware of the facts and

o circumstances of the case an< thus fully competent to swear ' this affidavit *

r - 02 That | have gone through the contents of the counter affidavit ﬁ‘lc(} by
_the answering respondent and [ submit that the averments made therein are
absolutely false and misleading and the same are very emphatically denied

Ay (he deponent




03  That the para wise comments of the deponent to the counter affidavit \C( }

of the answering respondents are as under:

a) This para of the counter affidavit of the answering respondent is an
admission that his father is employed in the department which Was
concerned with making selections

b) This parais a matter of record and does not call foré any comﬁents
by the applicants.

c) This para is totally false and it is vehemently denied by the applicanté
who submit that the answering respondent got selected not because of his
merit and ability but because of his connection and .his selection is the result
of undue favourtism shown to him by the department which made selections
d) This para relating to para 4.12 of the OA is absolutely false as
stated by thé answering respondent and it is denied by the applicants who
submit that the answering respondent was appointed to the post because of
his connections and favouritism by the department which made selections
on extraneous considerations and not on his merit.

¢)  This para relating to para 4.13 of the OA is absolutely false as

stated by the answering respondent and it is denied by the applicants who
reiterate the contents of the corresponding para of the OA.

f) This para relating to Para 5(A) of the OA is patently false and it is
vehemently denied by the applicants who reiterate the averments made by
them in the corresponding para of the OA.

g) | This para relating to para 5 ( C) of the OA is absolutely

false and the same is emphatically denied by the applicants who reiterate the

the contents of the corresponding paras of the OA
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| In view of the s ibmissions made above, the deponent submits

N S G ' I ) : N '
| ! , 1 -that the answering respondent has not been able to show any cause why the
. relief prayed by. the depofient” be not granted to the applicants in the above ((\7

I ?
noted OA No."303/2000 in the interest of justice.

S * | | DEPONENT . ¢

i
§
o
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"1 :VERIFICATION

1. eeeeeceaeedeem—ono oo
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i ' : ' : Lo -
S ! I, the, above named deponent, do hereby say on solemn affirifiation : |
— - that the contentks of my abc e affidavit are true and correct on my knowledge -

| AU

.11 1.+ andon legal advice, no part of it is false and nothing material has been -
S N = Ey B A 4 |

. U'suppressed thefefrom. e o

Verified at New Delhi this 2 2. 72{  day of - May 2001,
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R ,IN THE MATTEROF:

oot P

l
|

-re51dent of 76/31 Pmto Park )ellu Cantt Delh1 110010 Appllcant No/l

: m the above noted OA’ Qolemnly affirm and declare as un(ler

P ’lN(,lPAl BEN( H AT NEW DELHI 110001

) ‘-.r

. rl o ' . ¢ 1
i o N ' ) . - E .

l I . I ‘ ¢ -
EHUPINDER KARDAM & ORS ...APBLICANT S.

i Lo ’ o , : P i P
° ’ P g

~UNION OF INDIA & ORS ..RESPONDENTS -y

| ’ REJ<)INDFR AVFIDAVIT BY THE APPL ICANT/I
l TO THE CDUNTFR AFFIDAVIT FIILED BY 7

THL‘: RESPOND EN T N()1 3 TO ()A NO 303/2000

| 1, Bhupender Karclam son of Slm Chhote Lal aged 19 years and

' |
] . b .
t

| That Lam the applicari no.1 and am aware of thé facts and .

circumstances of the case and thus fully competent to swear- tliis affidavit

 02 That | h;lve gone throush the contents of the counteréfﬁdayit ﬁlecl_by
the answerinu respondent and I subnuit that tlie averments made therein are ;

. absolutely hl%e and misleading and the same are vexy emphatlcally denied

..: by the deponem




03  That the para wise comments of the deponent to the counter affidavit
of the an'swering respondents are as under:

a) This para of the counter affidavit of the answering respondent is an
admission that his father is employed in the department which was
concerned with making selections

b)  Thisparais a matter of record and does not call fore any comments

"~ by the applicanfs.

c) This para relating to para 4(12) (A) & (B) is totally false and it is
vehemently denied by the applicants who submit that the answering
respondent got selected not at all because of his merit and ability but

because of his father’s connection with his superior officer and his

selection is the result of undue favourtism shown to him by the department

which made selections for extraneous considerations.

d)  Thispara relating to para 4.13 of the OA is absolutely false as

" stated by the answering respondent and it is denied by the applicants who

submit that the answering respondent was appointed to the post because of
his connections and favouritism by the department which made selections
on extraneous considerations and not on his merit.

e) This para relating to para 5(4) - in fact para 5(D) - of the OA is
absolutely false as stated by the answerin‘g respondent and it is denied by
the applicants who reiterate the éorresponding para of the OA.

) This para relating to Para 5(C) of the OA is patently false and it is

vehemently denied by the applicants who reiterate the averments made by

them in the corresponding para of the OA.
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plrayed by:

¥
1

that the contents of ny abo"e afﬁdawt are true and correct on my knowledge

1

i
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DEPONENT S

‘|

t

s the above nams: d deponull do hereby say on solemn afﬁrmanon

| “suppressed therefrom..

Verified at New Delhi this 2.2 ts{

N and on;legal advice, no parl of it s, false éhd_nothing mat‘eria_l has béen

day of May 2001, -
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. PRIN(,IPAL BLN(H AT NEW DELHI | l()()()l

P -:i;
g o

- INRE: QQA NO. 303/2000-WITH MA NO. 37212000
IN THE MATTER'OF:

) Lo T i
i ' : o i
- . . . .

iy | BHUPINDER KARDAM & ORS ~ ...APPLICANTS
v
. UNION OF INDIA & ORS ...RESPONDENTS
\'/ . . . . .
-REJOINDER Al FIDAVIT BY THE APPLICANT/I
: ' .‘NO TO THE C Z)UN 'ER AFFIDAVIT FIILbD BY
S THE RESPONDENT NO. 14 TO OA N0.303/2000
7 - ' l Bhapender Kardam, son of Slm \,hhote Lal aged .19 years and
1\ 1e';1dent oi 76/3] Pmto Park Delln C'mtt Delhi 110010 Appllcant No/ 1
e . 3
X z I
‘ ' ‘ _m the above noted OA solemnly affirm and declare as under: !
‘ " 01 Thatlamthe iipplicant no.l and am aware of the facts and
- cifcumstances of the case and thus fully competent to _swcéu‘ this affidavit. . -'

- (12 That [ have gone throuzh the contents of the counter affidavit fifed by
the answering respondent and 1 submit that the averments made therein are
absolutely false and misleading and the same are very emphatically denied

- by the deponent. . ‘» | ‘
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03  That the para wise comments of the deponent to the counter affidavit

of the answering respondents are as under:

a) This para of the counter affidavit of the answering respondent 1s an
L admission that his father (who is respondent/6 in this OA) is employed in

the department and he was on the Selection Board and influenced his son’s
selection which needs to be quashed on this short ground alone.

¥ b) This para is patently false as stated by the answering respondent and
the same is vehemently denied by the applicants who submit that the
ahswering respondent was not a “normal ordinary candidate” but a favoured

| person because of his father’s position in the selection processv and such a

selection has not sanctity in the eyes of law.
c) This para relating to para 4(12) of the OA is denied as totally false

and it is a fact that the answering respondent got selected not at all because

L of his .merit and ability but because of his fathér’s position ; the averments

" made in the correponding para of the OA are reiterated by the applicants.

d) This para relatingr to para 4.13 of the OA is denied as absolutely

X o o ~ false as stated by the answering respondent applicants who was appointed
to -t_‘he post because of father’s position and his presence in the Selection
Board and favoﬁritism was definitely shown in his son’s sélection.
e), & f) These paras relatiﬁg to para S(A) of the OA are denied as
absolutely false by the applicants who reiterate para S(A) of the OA.
g) ThlS para relating to Para 5(C) of the OA is patently false and it is

vehemently denied by the applicants who reiterate the averments made by

them in the corresponding para of the OA.
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: In~view,i)f the submissions made above, thedepor submits ! \\L
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o L 1, the above named deponent, do hereby say on solemn affirmation
1 , _ :
IR b 7" _

- that theAconterl;ts of my above affidavit are true and correct on my knowledge
L [ - , o

. and on legal advice, no pert of it is false and nothing material has been

e '-suppressed therefrom. 1. . S
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iV,efijﬁed at:Ngw Delhi this 9 2,%;{ day of ; May 2001 .-
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